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Appeal No. 6/2023(WZ)

Sagardeep Sirsaikar ...Appellant
Versus
GCZMA & Ors. ...Respondents

AFFIDAVIT-IN-REPLY OF RESPONDENT NO. 2

I, Reyaz Ratan Mama, major of age, Indian National, residing at
2-A, Vulcan Insurance Building, 77, Veer Nariman Road,
Churchgate, Mumbai - 400020, do hereby say on oath and

solemn affirmation as under:

1. I have perused a copy of the captioned appeal and
understood its contents. I am filing the present reply in
response thereto for the limited purpose of opposing
admission of the said appeal and/or grant of any interim
reliefs, as prayed for therein. In the circumstances, I am not
dealing para-wise with each and every averment made in
the said appeal. Any contention raised in the said appeal, if

not specifically dealt and/or denied by me herein, may not
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be deemed to have been admitted. I crave leave to file a
further and more detailed reply in case the circumstances =
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. I say that the Appellant herein is a chronic litigant and 13‘1\{1»*}‘ "

et e
. . . : S
the habit of filing frivolous cases regarding alleged CRZ %‘hm:,;

PRELIMINARY OBJECTIONS o

violations before the GCZMA and this Hon’ble Court, for
mala-fide reasons and extraneous purposes. I say that the
Complaint filed by the Appellant, on the basis of which
Show Cause Notice dated 02/08/2019 came to be issued to

me by the Respondent No. 1, is one such instance.

. I further say that the Appellant himself in involved in illegal
sand-mining in the Chapora river (including in the vicinity of
the property owned by me) and it is due to the nefarious
activities, inter-alia, of the Appellant, that the bunds of the
agricultural fields owned by me have breached, thereby
causing salt-water to ingress and resulting in intermittent
growth of mangroves elsewhere in my property, from the

year 2015 till date.
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4. 1 say that before filing of the afore-referred Complaint, the
Appellant had in fact sent his goons to threaten me and
thereafter tried to extort money from me in the guise of
purportedly settling the matter with him. It is only because
I did not entertain the Appellant or pay heed to the
Appellant’s illegal and unwarranted demands, that the

Appellant thereafter filed the complaint before the GCZMA

and also filed Original Application No. 47/2019 and the

present appeal before this Hon’ble Tribunal.

5. I say that the Appellant is a resident of the Village of
Anjuna; whereas the site of the impugned farmhouse is
situated in the village of Camurlim. The road distance
between Anjuna and Camurlim is more than 12 kilometres.
From the aforesaid facts, it is clear that the Appellant is not
personally aggrieved/affected by the subject-development
nor has he got any real interest towards protection of
environment. I say that the Appellant has filed the
complaint dated 18/04/2018 before the GCZMA and also
instituted the present appeal, frivolously and for extraneous

purposes.
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6. I say that the Respondent No. 1, which is the competent
authority to deal-with cases of CRZ violations, has passed

P

the Order dated 13/10/2022 (hereinafter referred to as the /ﬁ;ﬁ
¥ d e

%

J}'.
‘Impugned Order”), directing demolition of certainf /3y
17
structures (such as concrete-ramp, paving-tiles, concrete. G\& £
k E

benches, two plinths, shade and wooden watch—tower),i\\'!?g
which according to the HTL/NDZ demarcation done by \“;
National Centre for Sustainable Coastal Management,
Chennai (hereinafter referred to as “NCSCM”), were within
CRZ limits. Applying the same HTL/NDZ demarcation, the
Respondent No. 1 has discharged the Show Cause Notice,
in so far as it pertained to the construction of the impugned
farmhouse, on the ground that the farmhouse is situated

beyond the NDZ and that it has no jurisdiction to deal-with

cases beyond CRZ limits.

7. 1 say that the assessment done by the Respondent No. 1, to
the extent of upholding the legality of the impugned
farmhouse is legal, proper and reasonable and does not call
for any interference by this Hon’ble Tribunal. On this

ground alone the present Appeal deserves to be dismissed.
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8. Without prejudice, I respectfully say and submit that the

verification of paragraphs of the present Appeal, is not as

[ ) ) |

;i (:‘51,3.."*’ may not be entertained.

9. At the further outset, I say and submit that the Appellant
herein has selectively produced records and documents
which formed part of the original proceedings before the
Respondent No. 1. I say that several documents and
pleadings - including the Reply dated 30/08/2019 filed by
the Respondent No. 2 to the Show Cause Notice dated
02/08/2019; the Reply/Objection dated 11/10/2019 filed
by the Respondent No. 2 to the Site Inspection Report dated
09/08/2019; the Reply/Objection dated 29/10/2019 of the
Respondent No. 2 to the Site Plan dated 30/10/2019 and
the Respondent No. 2’s letter dated 26/11/2020 placing on
record, apparent tampering of the Site Plan dated

30/10/2019 by the officials in connivance with the

Appellant - have been deliberately supressed although they
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were very much a part of the record and proceedings on the

file of the GCZMA.

Furthermore, even certain other documents filed by the
competent authorities in the course of the show-cause
proceedings before the GCZMA (such as the Panchanama
dated 10/09/2019 prepared by the officials of the Forest
Department pursuant to directions from the GCZMA), have
been supressed and not produced on record, although the
same also formed part of the records and proceedings of the
case before the GCZMA, for the sole reason that its contents

are adverse to the frivolous case set-up by the Appellant.

Further still, certain other documents upon which the
Appellant himself is placing strong reliance (such as the Site
Inspection Report dated 03/03/2019 prepared by the
officials of the Village Panchayat of Camurlim) have been
produced only in parts to the extent it suits the alleged case
of the Appellant, leaving-out other parts of that document
viz. the accompanying Panchanama/Sketch, apparently
because production of the same would have made it clear
that the contents of the Panchanama/Sketch are at

variance with the contents of the Site Inspection Report.

/
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Even further, the Appellant has indulged in stealthily
annexing certain documents to the present appeal which
were not even produced before the GCZMA in the Show
Cause proceedings, for instance, the documents at Pages
146 and 147 of the Appeal Paper Book. I respectfully

submit that in the present Appeal, this Hon’ble Tribunal is

) ¢, testing the legality and validity of the Impugned Order

passed by the GCZMA on the basis of documents and
evidence led before the GCZMA by the contesting parties.
Therefore, at the appellate stage, the Appellant cannot be
allowed to produce or rely upon fresh documents which

were not part of the trial proceedings.

Keeping aside the merits or demerits of any particular case,
no litigant who approaches a court of law (more particularly
in alleged larger public interest) can be permitted to twist or
selectively state facts, supress documents which are
inconvenient to it or set-up a false case before such court.
The aforesaid conduct of the Appellant only makes
apparent, his own vested interest, in prosecuting the
present appeal. All averments made and contentions raised

by the Appellant in the present appeal therefore ought to be
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examined by this Hon’ble Tribunal with circumspection and

not be taken at its face-value.

Without prejudice to the aforesaid preliminary objections, the

relevant facts of the present case are as under:

14,

15.

On 19/02/1991, the Central Government in exercise of its

power under the Environment (Protection) Rules, 1986,/ /

£ s

enacted the Coastal Regulation Zone Notification therebyf { .

- B

declaring the coastal stretches of seas, bays, estuaries, " ;;:fi}\%;\
e

creeks, rivers and backwaters influenced by tidal action (on \iil
the landward side) up to 500 mts. from the HTL and the
land between LTL and the HTL as the Coastal Regulation
Zone; and imposed with effect from the date of that
Notification, certain restrictions on the setting-up and

expansion of industries, operations and processes etc. in

the said Coastal Regulation Zone.

In terms of the CRZ Notification, 1991 the distance from the
HTL was to apply even in cases of river, creeks and
backwaters, but only up to an extent of 100 mts. or width of

the creek/river/backwater, whichever is less. The said

b2
=
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Notification further provided that the HTL shall be
demarcated uniformly in all parts of the country by the
demarcating authority/agencies, so authorised, by the
Central Government in accordance with the General

Guidelines.

16.As per the Guidelines issued by the Ministry of

Environment & Forest vide Letter dated 08/01/1999, the

following institutions/agencies were then authorised by the

yiad e,

Y Manaka:
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Panaji

Central Government for demarcating the HTL and the LTL
in the Coastal Regulation Zone viz:
a) Space Application Centre, Ahmedabad,
b) Center for Earth Sciences Studies, Thiruvananthapuram,
c) Institute of Remote Sensing, Anna University, Chennai
d) Institute of Wetland Management and Ecological Designs,
Calcutta and;

e) Naval Hydrographers Office, Dehradun.

17. As per the said Guidelines, the Coastal State Governments
and Union Territories were requested to take-up
demarcation of HTL and LTL, with the assistance of any of
the afore-referred agencies using the General Guidelines.

The General Guidelines in turn stipulated detailed
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procedure regarding the approach and preparation of the
Coastal Zone Management Plan (CZMP). Hereto annexed

and marked as ANNEXURE R-1 is a copy of the letter dated

08/01/1999 addressed by the MOEF, Govt. of India.

In the meanwhile, by letter bearing Ref. No.
31/7/TCP/96/221 dated 26/06/1996, the State of Goa
submitted the Draft CZMP of Goa for approval of the MoEF.
The same was examined by the MoEF and a letter dated
27/09/1996 was addressed by it to the Chief Secretary,
State of Goa, granting conditional approval to the Draft
CZMP. By the letter dated 27/09/1996 however, the State
Government was directed to delineate on the map, the LTL,
HTL, 200 mts., 500 mts. lines and other relevant lines in
respect of creeks, backwaters and rivers affected by tidal

action.

Vide Clause A (v)(c) of the General Conditions of the said
letter, the State of Goa was directed to demarcate
ecologically important & sensitive areas such as mangroves
etc. on the CZMP. It is a matter of record however that no
CZMP, either demarcating the LTL, HTL, 200 mts., 500 mts.

line or otherwise demarcating the mangroves, was prepared

10
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by the State of Goa, as mandated by the letter dated
27/09/1996. As a matter of fact also, no mangroves were in
existence in the suit properties owned by the Respondent
No. 2, which properties during that relevant time were

incidentally, cultivated paddy fields.

Sub Clause (B) of the Special

Conditions/Modifications/Classification of the letter dated

Entire Eiot *eige 27/09/1996 stipulated that “all along Chapora river area
Hre Elate oF gy '

\Exp. ot 100872024 / . . . . .
f, i with mangroves including areas of river mouth, Siolim,

Chopdem, Oxel, Tuembank, Colvale, Reora, Pirna are
classified as CRZ-I and other areas classified as CRZ-III".
The suit property being situated in the Village of Camurlim
and also not being affected by mangroves, indisputably

stood classified in CRZ-III category as per the CZMP 1996.

21. In view of the non-demarcation of HTL, LTL, NDZ or the
limits and extent of mangroves etc. on the CZMP, as
directed by the MoEF letter dated 27/09/1996, the CZMP-
1996 prepared by the State of Goa was therefore

implemented by the State Government only for the limited
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purpose of distribution of coastal villages into the three CRZ

zones viz. CRZ-I, CRZ-II and CRZ-III.

It would not be out of place to state herein that the
demarcation of HTL, LTL, NDZ and mangroves in the State
of Goa was carried-out, for the first time in the year 2022,
in terms of the CZMP-2011. However, the impugned

farmhouse was constructed in the year 2006 (beyond 100

permissions from the planning/local authorities. Therefore,

the impugned farmhouse was neither covered by the
provisions of the CRZ Notification, 2011 or the CZMP-2011,
in the matter of the CRZ classification made thereunder or
as far as other demarcations made thereunder, such as
khazan lands, mangroves, buffer-zone etc. All such
parameters constituted fresh laws/rules/guidelines enacted
subsequent to the commencement and completion of
construction of the impugned farmhouse. Hereto annexed

and marked as ANNEXURE R-2 is a copy of the MoEF letter

dated 27/09/1996.

I say that the construction of the impugned farmhouse was

effected in the year 2006, after leaving a setback of 100

12
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mts. from the river banks) after obtaining necessary’ = ¢
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meters from the river-banks (NDZ), at the same location as
approved; but the NDZ line reckoned at that time could not
be expected to be at the exact same location when worked-
out in terms of the CZMP-2011, during the year 2022. I say
that due to dynamic nature of the coastal eco-system
whereby substantial erosion takes place thereby impacting
the coastal morphology/landforms, the NDZ is bound to
shift landwards. Therefore, as a matter of legal principle,
the NDZ worked-out in the year 2022 as per CZMP-2011
could not form the basis for determination of legality of
impugned farmhouse constructed in the year 2006. In any
event of the matter, the Respondent No. 1 found the
impugned farmhouse to be located beyond the NDZ, even as

per the said CZMP-2011.

I say that vide Deed of Sale dated 22/01/2004, duly
registered in the Office of the Sub-Registrar of Bardez at
Mapusa under No. 194 at Pages 289-298 of Book-I, Vol.
No.1088 on 11/02/2004, 1 purchased properties bearing
Survey Nos. 223/1, 223/2, 223/5 to 223/31 and 224/2 to
224/48, totally admeasuring 34,875 square meters

(hereinafter collectively referred to as the ‘said property’),

13
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from its previous owners - Dr. Precioso Antonio Jose
Domingos De Sequeira, Jennifer Sequeira, Maria Alba

Laura Sequeira and Vital Manuel Domingos De Sequeira.

I say that the said property is situated in the village of
Camurlim along the eastern banks of Chapora river. The
said property was a rice-field with protective bund on its
western side. The said property was regularly cultivated by
its previous owners by engaging local people, including one
Pedro Fernandes. I say that even the Revenue Records of
the individual sub-division plots, forming part of the said
property, duly recorded that the plots were cultivated plots

(either garden crops or rice/paddy).

Incidentally, none of the revenue records evidenced any
area being part of khazan land. The revenue records further
evidenced that since 2009-2010, the said property was ‘full
fallow land’. In view of the aforesaid recordings contained in
public records, there was no question of the said property
either being a khazan land or being affected by mangroves,
at the relevant time when the impugned farmhouse was

constructed.

14
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I say that the previous owners had stopped cultivation of
the said property due to certain family issues. However,
after purchase of the said property, during the period from
2010 to 2013, I re-commenced cultivation/farming in the
portions of the said property, abutting the impugned
farmhouse. However, sometime during the year 2014, I also
abandoned cultivation/farming in the said property, due to
unavailability of requisite manpower and other personal

problems.

During the period when cultivation of the said property was
stopped, the protective bunds also developed cracks and
salt-water from the river started seeping into the said
property, thus making it unfit for cultivation in any case.
During the period starting with the year 2015, illegal sand-
mining in River Chapora (in which the Appellant was
actively involved) also became very rampant. Due to the said
factors, mangroves trees started growing in a scattered
manner, in certain parts of the said property, subsequent to
the years 2015; but nowhere close to the impugned

farmhouse, which was long completed and occupied by me.

15
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I say that the area covering the farm-house is placed at a
higher ground level than the adjoining portion of the said
property. Since the ground level of the portion of the said
property housing the farm-house is higher level than the
adjoining ground level, there were no mangroves or any
other kind of vegetation existing or which grew

subsequently, in the said portion of the said property. Even

as of date, the total area occupied by mangroves in the said

property is merely around 500 square meters and distance
of the impugned farmhouse from such area is more than

100 meters.

I say that during the year 2010 or thereabouts, the
concerned revenue authorities based on frivolous
complaints of local villagers, had instituted proceedings
against me, in the Court of the Deputy Collector & S.D.O.
Mapusa, u/s 32 of the GDD Land Revenue Code, 1968, for
changing the use of land from agricultural to non-
agricultural purposes. The said matter was registered as
Case No. CNV/BAR/ILLE/55/2010. The said matter was
decided in my favour vide Judgment & Order dated
05/04 /2013, on the ground that Conversion Sanad was not

required for the purpose of construction of farmhouses.

16
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In the said Judgment, the fact of completion of construction
of the impugned farmhouse as on the year 2010, was noted;
so also the facts that this Respondent was using the said
property for cultivation and that the said property was an
agricultural property. This is because Section 32 applies
only for change of use of agricultural land for non-

agricultural purposes. Hereto annexed and marked as

' ANNEXURE R-3 is a copy of the Judgment & Order dated

05/04 /2013 passed in Case No. CNV/BAR/ILLE/55/2010.

I say that although at the time when the construction of the
impugned farmhouse was commenced, undertaken and
completed; the HTL and NDZ in the State of Goa was not
even demarcated, I voluntarily left a setback of 100 meters
from the river banks and proposed construction of the
impugned farmhouse beyond such river setback line. This
fact singularly demonstrated my bona-fides to comply with
the applicable law, including extant CRZ Regulations of that

time.

I say that I obtained Permission from the Village Panchayat
of Camurlim for construction of well, pump-house, room

and amalgamation of plots bearing Survey Nos. 223/1,

17
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223/2, 223/5-31 and 224/2-48 of Village Camurlim on
16/05/2006. 1 subsequently obtained Development
Permission dated 13/07/2006 for construction of
farmhouse in Survey Nos. 223/1, 223/2, 223/5-31 and
224/2-48 of Village Camurlim from the Town & Country
Planning Department, Mapusa and Construction License for
construction of farmhouse in the said Survey Holdings from
the Village Panchayat of Camurlim on 03/08/2006. I say
that on 10/05/2011, I obtained a Technical Clearance from
the Town & Country Planning Department, for construction
of farmhouse (as per revised plan) since certain minor
revisions were occasioned due to site-conditions in the

course of construction already effected.

I say all that the Building Plans (inter-alia delineating the
100 meters river setback line as indicated therein) were
approved by the Town & Country Planning Department as
well as the Village Panchayat and consequently, the afore-
referred Permissions for construction of the farmhouse were
issued. I say that I commenced and completed the
construction of the farmhouse on the strength of the

aforesaid Permissions and carried-on the subject

18
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development in accordance with the approved Building

Plans.

In the meanwhile, based on a Report received from the
Deputy Collector & S.D.O. Bardez, at Mapusa, the
Respondent No. 1 had issued a Show Cause Notice bearing
Ref. No. GCZMA/BAR/CAMU/07/73/3490 dated
07/01/2008 to this Respondent, regarding the very same
subject matter i.e. illegal construction in properties bearing
Survey No. 223/1, 223/2, 223/5, 223/31 and 224/2 to
224/48 of Village Camurlim, in violation of CRZ
Regulations. I had filed Reply dated 22/01/2008 to the
Show Cause Notice and thereafter no further adverse action
was taken in the matter by the Respondent No. 1. In fact,
pursuant to inquiries in the office of the Respondent No. 1, I
was informed that, considering the reply filed by me in the

matter, the said Show Cause Notice was withdrawn.

I say that sometime in the year 2019, the Appellant herein
filed Original Application No. 47/2019(WZ) before this
Hon’ble Tribunal, challenging the construction of
farmhouse, alleging destruction of mangroves and land-

filling of the creek in property bearing Survey Nos. 224/1,

19
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22472, 224/48, 223 and 125/31 of Village Camurlim;
which was incidentally the same subject-matter in respect
of which the afore-referred Show Cause Notice dated

07/01/2008, issued to me, was withdrawn.

On 03/03/2019, the Respondent No. 3 Panchayat
conducted a purported site-inspection of certain portions of
the said property, in order to investigate into the allegation

of illegal construction, destruction of mangroves and filling

of the creek. It is however pertinent to note that the"

contents of the Site Inspection Report were replete with
factually incorrect observations. From a bare perusal of the
observations of the Site Inspection Report, it is apparent
that the same merely spelt-out the contentions and
allegations made by the Appellant. The said Report

contained only one factual finding viz. alleged destruction of

mangroves.

However, no particulars or details whatsoever regarding the

nature, extent, area or survey number where such
destruction of mangroves was allegedly done, was stated in
the Report. Further, in the Panchanama and Rough-Sketch

forming part of the said Site Inspection Report, there was
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absolutely no reference to the alleged destruction of
mangroves, which was imputed in the Report. Therefore,
the Panchanama and the Rough-Sketch prepared by the
officials of the Village Panchayat itself was at variance with
the Site Inspection Report. The contents of both those

documents were however highly biased and factually false.

Realising the apparent anomalies and inconsistencies in the
Site Inspection Report and the Panchanama/Sketch, the
Appellant has selectively produced on record in the present
appeal, only the copy of the Site Inspection Report and
supressed the Rough-Sketch and Panchanama. [ am
therefore constrained to produce the left-out documents for
the purpose of presenting full and complete facts. Hereto

annexed and marked as ANNEXURE R-4 COLLY are copies

of the Panchanamas and Rough-Sketch.

Furthermore, certain specified species of mangroves have
been classified as ‘trees’ for the purpose of G.D.D.
Preservation of Trees Act, 1984, vide Notification No. 2-107-
2000-FD /2506 dated 24/08/2000 published in the Official
Gazette of Government of Goa on 07/09/2000. The subject

concerning felling, removal or destruction of specified

21
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mangroves therefore comes within the exclusive domain of
the Forest Department and the Respondent No. 3
Panchayat being a local authority (whose officials had no
expertise or knowledge about such a specialised issue or
regarding identification of mangroves etc.) were totally
incompetent to make any observations, regarding alleged
destruction of mangroves, in the Inspection Report dated
03/03/2019. Hereto annexed and marked as ANNEXURE

R-5 is a copy of the Gazette Notification dated 24 /08/2000.

Apparently, no signature was even taken, of the so-called
representative of this Respondent, who was present for the
said inspection and this Respondent is informed that the
said Report was not even prepared at site but perhaps in
the Office of the Panchayat. The contents of the said Report
which were withou'; jurisdiction and in any case, factually

incorrect, could not be taken into consideration.

Thereafter, pursuant to the complaint of the Appellant
dated 08/04/2019, the members of the Taluka Level
Committee constituted for probing CRZ violations,
purportedly inspected the said property on 02/08/2019.

However, the only purported violation noted in the Site

=

22
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Inspection Report dated 02/08/2019 (annexed at Pg. 64 of
the Appeal Paper-book) was “construction of two rooms
(masonry structures)”. Pertinently, the Site Inspection
Report did not note any violation concerning alleged
destruction of mangroves or filling of khazan land in the

said property.

43. In fact, Clause (xiii) of the said Inspection Report, dealing
with ‘existence of vegetation, if any:’ was left blank, thereby
making it apparently clear that there was no vegetation
existing in the property inspected. Further, neither in the
said Inspection Report nor in the accompanying site-plan,
the CRZ classification of the inspected property nor the

distance of the structures from the HTL was stated,

although it was wrongly stated in the Inspection Report, to

be so stated in the site plan.

44, This factually incorrect Site Inspection Report dated
02/08/2019 was placed before the District Level
Committee(DLC’), which in its Meeting held on
07/08/2019, “recommended to refer the complaint to the
GCZMA for removal of the structure” since it “appeared” to

the DLC from the perusal of the Site Inspection Report
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dated 02/08/2019 prepared by the Taluka Level Committee
“that the alleged illegal structure A is falling at the distance
of 6.30 meters, Structure B is falling at the distance of 4.40
metres, Structure C is falling at the distance of 33.60 metres
& Structure D is falling at the distance of 85.25 meters from

High Tide Line of river/sea.”

Perusal of the Site Plan forming part of the Site Inspection
dated 02/08/2019 conducted by the Taluka Level
Committee (annexed at Pg. 67 of the Appeal Paper-book)
made it apparently clear that firstly, HTL/NDZ was not
demarcated therein. Secondly, the distances of the allegedly
illegal Structures ‘A’ to ‘D’ from the HTL were not even
reflected therein although the Site Plan itself recorded that
“distance of structures/plinth/shed measured from survey

boundary”.

Therefore, without prejudice to the contention that no
distance of the allegedly illegal structures (as wrongly
recorded in the Minutes of the DLC Meeting) was at all
recorded in the Site Inspection Report or in the Site Plan;
such alleged distance was not even measured from the HTL

(as wrongly recorded in the said M@utes and as otherwise

/
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required by law); but the same was admittedly measured

from the survey boundary.

In the circumstances, the DLC was not even justified in
taking note of the haphazard and factually incorrect Site
Inspection  Report dated 02/08/2019 and the
accompanying site-plan prepared by the Taluka Level
Committee; much less rely upon the same to recommend

removal of the impugned structures.

Rather, the DLC itself mysteriously came-out with certain
figures of the distances of the allegedly illegal structures ‘A’
to ‘D’ from the HTL (referring to the Site Inspection Report
dated 02/08/2019) when the said Inspection Report did not
even refer to any such figures regarding distances of the
structures from the HTL. In view of the aforesaid apparent
fallacies noticed in the Site Inspection Report dated
02/08/2019, the Site Plan prepared by the TLC as well as
the Recommendations of the DLC dated 07/08/2019, the
same were liable to be summarily disregarded and could not
form valid basis for deciding the issue of legality of the

impugned structures.

25
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49. On 02/08/2019, the Respondent No. 1 also issued a Show
Cause Notice to me, seeking explanation regarding alleged
illegal construction, destruction of maﬁgroves and land-
filling of creek in properties bearing Survey Nos. 224/1,
224/2, 224 /48, 223 and 125/31 of Village Camurlim. I say
that I replied to the Show Cause Notice dated 02/08/2019
vide my Reply dated 30/08/2019. Hereto annexed and

marked as ‘ANNEXURE R-6’ and ‘ANNEXURE R-7’

s
respectively are copies of the Show Cause Notice dated )f;,r

g

’f,‘ Wy
02/08/2019 and the reply filed thereto, dated 30/08/ 201@(;.?{
7'l l\":ﬂg‘ 'f, it
(along-with its annexures). - j; ¢
N

B “
\\ -
50. Perhaps it was due to the aforesaid factual. anomalies “-w.\@g

existing in the Site Inspection Report ratecfl/ 02/08/2019
and the accompanying Site Plan that the GCZMA through
its the Expert Members namely Dr. Prabhakar Shirodkar
and Eng. Audhoot Bhonsule chose to conduct another site
inspection of the said property on 09/08/2019. I say that
however, even this particular site-inspection carried-out on
09/08/2019, was fraught with several factual

inconsistencies and anomalies.
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51. Even a holistic reading of the Site Inspection Report
prepared pursuant to the inspection held on 09/08/2019
would indicate that there was no specific finding regarding
cutting of mangroves, made in the Inspection Report. In
fact, the Inspection Report itself recorded that the site is
situated on a bund existing within ‘agricultural area’.
Consequentially, there was no question of the site being

khazan land or being affected by mangroves. Although

allegations regarding erection of a footpath/walkway and

:';“E;ef;il]ing of khazan land were made therein, the same were

4 ;jﬁé'_;j;iearly based on the version presented by the Complainant
o f
"o ftherein i.e. the Appellant herein.

development of walk-way and making a garden around the
mangrove area were purely conjectural and based on the
version presented by the Complainant himself. In fact,
being unclear of the factual realities prevailing at loco, the
Inspection Team had recommended mapping of the area to
be carried-out by the DSLR so that allegations regarding
land-filling and construction of the farmhouse by increasing

the width of the bund, could be verified.
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This Respondent further states that there was no
Plan/Sketch prepared at the time of the inspection held on
09/08/2019 and therefore it was completely impossible to
decipher the contents/observations made in the Inspection

Report or test the veracity of the same.

In fact, without even preparing a Plan/Sketch and further
without delineating the HTL/NDZ thereon, the Inspection
Report high-handedly observed the bungalow (farmhouse)
‘appears to be constructed by doing filling in khazan land
and so is partly falling within the NDZ of Chapora
River’. It is preposterous as to how the so-called Expert
Members of the Respondent No. 1 could make such
important findings without even preparing any site-plan
and that too on the basis of ‘what appeared to them’ to be

the factual position.

In this connection it is pertinent to note that pursuant to a
requisition dated 27 /04 /2020 addressed by the Respondent
No. 1 to the Directorate of Settlement & Land Records
(DSLR), the DSLR vide its Reply dated 07.05.2020 had
made it apparently clear that “in order to ascertain whether

the offending structures are in violation of Coastal Regulation

4
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Zone, the High Tide Line for river & creek is required
which is not reflected in this office records’. Hereto

annexed and marked as ‘ANNEXURE R-8’ and ‘ANNEXURE

R-9’ respectively, are copies of the letters dated

27/04/2020 and 07/05/2020.

In the circumstances aforesaid, I filed detailed Objection
Letter/Reply dated 11/10/2019 to the Report of the site

inspection held on 09/08/2019, whereby the observations

and finding of the said Report were appropriately dealt-with
Y o

énd /or denied. I crave leave to refer to, rely upon and adopt

11/10/2019, as if the same was reproduced herein

verbatim. Hereto annexed and marked as ‘ANNEXURE R-

10’ is a copy of the Reply dated 11/10/20109.

On 10/09/2019, the officials of the Forest Department led
by Deputy Range Forest Officer and the Forest Guard
conducted an inspection of the said property in the
presence of two Panch witnesses. I say that the Site
Inspection by the Officials of the Forest Department was
ordered by the GCZMA in the course of the Show Cause

proceeding, with the specific mandate of inquiring into the

/
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allegations made by the original Complainant/Appellant
herein, regarding destruction of mangroves and filling of

khazan land.

Pursuant to the site inspection, the Inspection Team
prepared an Inspection Report/Panchanama along-with the
Rough-Sketch of the same date. The Inspection
Report/Panchanama very clearly stated that “during the /{%

/;}f

time of inspection we have not found any illegal cutting of
1,.‘,;:“,\

mangroves trees nor found any stumps of any old felled 4‘{‘
W\ "‘«\

mangrove trees. It is seen at the site that the surrounding of \ Gi
74
\,‘_w_h‘

the farmhouse is with naturally grown mangroves trees and =

not found any fresh filling of the creek.”

From the reading of the Inspection Report/Panchanama
dated 10/09/2019, it was therefore clear that the
competent authority namely the Forest Department had
inspected the said property, probed into the Appellant’s
allegation concerning destruction of mangroves and filling
of the creek by this Respondent, but found no substance in

the allegations.

. Although the site inspection dated 10/09/2019 was

commissioned specifically on the ndate of the GCZMA
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and the Site Inspection Report/Panchanama was also
produced by the Forest Department Officials before the
GCZMA, the Appellant chose to not even annex the said

Report/Panchanama to the Appeal.

Instead, the Appellant raised an unreasonable objection to
the authenticity of the said Report/Panchanama, by

contending that the same was handwritten on a blank piece

ey \tg\ of paper and not on the Department letterhead; and that it

a } g’" !} did not bear the official seal of the Forest Department. I say

h gg:: that the Appellant was well aware about the commissioning

l3'."./1 of the said site inspection at the instance of the GCZMA and

no objection whatsoever was raised before the GCZMA in

the context of the authenticity of the Inspection

Report/Panchanama. Therefore, the objection raised was
high-handed and unreasonable.

62. However, in order to put the controversy to rest, I applied to

the Office of the Deputy Conservator of Forests, North Goa
Division, Ponda vide RTI Application dated 19/06/2023,
requesting for certified copy of the said Site Inspection
Report/Panchanama dated 10/09/2019. Pursuant thereto,

the Office of the Deputy Conservator of Forests vide their

31
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Reply dated 07/07 /2023 informed me about the availability
of the RTI information and thereafter also supplied a

certified copy of the said Site Inspection

Report/Panchanama to me. Hereto annexed and marked as

ANNEXURE R-11 COLLY are copies of the letter dated

07/07/2023 addressed to me by the Deputy Conservator of
Forests and the Site Inspection Report/Panchama dated

10/09/2019.

Even then, yet another joint inspection of the said property
was conducted on 30/10/2019 by officials of the Forest
Department, Field Surveyor of the GCZMA, Village
Panchayat Secretary; besides representatives of the parties.
At the outset, it needs to be noted that although the said
joint inspection was also attended by the Advocate of this
Respondent, the signature of the Advocate was taken only

on the Proceeding-Sheet wherein no observations/findings

on merits of the inspection, were recorded.

Apparently, the Inspection Report (consisting of certain
impugned observations/findings) was drawn unilaterally by

the Field Surveyor on 25/11/2019, after a span of almost

32
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one month from the date of inspection, and obviously the
same was not affirmed, as far as its contents are concerned,
by me or my representative. Even in the said Report dated
25/11/2019, the observations regarding development of a
garden by filling-up of khazan land, was mentioned, but
again, it was as per the false version of the Original

Complainant/Appellant herein.

Although the Inspection Report dated 25/11/2019 recorded
that “all the structures depicted in the DSLR plan are within
NDZ?, a bare perusal of the accompanying Plan would reveal
that no HTL, or for that matter, the NDZ was delineated
therein. It is another fact that the officials of the DSLR had
no jurisdiction to plot/demarcate the HTL or NDZ. However,
even without identification/demarcation of the HTL or NDZ,
it is inconceivable on what grounds the Field Officer of the
Respondent No. 1 made the observation that the structures
depicted in the Plan were within NDZ. In this connection, it
would not be out of place to state herein that as per the Site
Inspection Report dated 09/08/2019, the bungalow
(farmhouse) was stated to be falling ‘partly’ within the NDZ.

Therefore, there were apparent inconsistencies and

33
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contradictions in the several Inspection Reports prepared by

the officials.

Further, although the Proceeding-Sheet dated 30/10/2019
reflected that the Joint Inspection team surveyed only
certain portions of the said property (bearing Survey Nos.
224/1, 2 and 48); the accompanying Plan demarcated
structures in various other portions of the said property
including Survey No. 223, which were admittedly not
inspected by the Joint Inspection team. As such it was
apparently clear that the findings of the Site Inspection
Report dated 25/11/2019 and the accompanying Site Plan,

were biased and mala-fide; besides being factually incorrect.

Another serious aspect in connection with the Site Plan
dated 30/10/2019 was that no HTL or NDZ line was ever
marked thereon and therefore no such lines were found
marked in the copy of the Site Plan dated 30/10/2019, as
supplied to me. However, when the matter was taken-up for
hearing before the Respondent No. 1 in the course of Show

Cause proceedings, my Advocate shockingly noticed a 100-

34
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meter line, drawn in pencil mark, existing on the copy of the

Site Plan, maintained in the file of the GCZMA.

Upon bringing the aforesaid aspect of tampering of the Plan
to the notice of the GCZMA, the GCZMA deemed it fit to
seek an answer from the officials of the DSLR. I state that
immediately noticing the aforesaid incident of tampering of
Site Plan, I through my Advocate, filed an application dated
26/11/2020 before the GCZMA, recording the aforesaid
facts and impugning the genuineness of the said Site Plan.

Hereto annexed and marked as ‘ANNEXURE R-12’is a copy

of the Application dated 26/11/2020.

In the circumstances aforesaid, this Respondent was also
constrained to file an Objection Letter/Reply to the site-
inspection conducted by the Joint Inspection team on
30/10/2019 and the Inspection Report prepared pursuant
thereto, in order to impugn its findings on merits. This
Respondent craves leave to refer to, rely upon and adopt the
contentions of the Objection Letter/Reply as if the same
was reproduced herein verbatim. Hereto annexed and

marked as ‘ANNEXURE R-13’ is a copy of the Objection

35
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Letter/Reply filed in response to the Site Inspection dated
30/10/2019 and the site plan dated 30/10/2019 prepared

in terms thereof.

[ state and submit that after receipt of the Inspection Report
of the Forest Department dated 10/09/2019, the only
allegation which survived inquiry, was the allegation

regarding construction of farm-house and other structures

by me, within the No-Development Zone. However, since I |

had raised well founded objections to the jurisdiction of the
officials of the DSLR in demarcating the HTL/NDZ and in
also preparing Plans without the HTL/NDZ being reflected
therein and also challenged the findings of the haphazard
site inspections done by the Expert Members of the GCZMA,
the Respondent No. 1 chose to have the HTL/NDZ
demarcated through the competent authority designated, in

terms of the CRZ Regulations, 2011.

The Respondent No. 1 in its wisdom therefore decided to
have the said property demarcated for identification of the
HTL/NDZ through NCSCM, Chennai, which is one of the

seven authorised agencies competent to carry-out the said

36
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exercise. I say that at the relevant time the NCSCM had
completed the exercise of preparation of the CZMP-2011

and the same was also approved by the MoEF. Being so, the

.GCZMA chose to apply the delineation/demarcation of the

NDZ in respect of the said property prepared by the NCSCM

through the CZMP-2011.

Upon examination of the CZMP-2011, the Respondent No.1
found that that the eastern part of the said property
(wherein the farmhouse was constructed) was located
outside 100 mts. from the HTL and therefore was out of the
No Development Zone. The Respondent No. 1 further noted
that even otherwise, the farmhouse in question, was
constructed by me after taking due permissions from the
Town & Country Planning Department and the Village

Panchayat of Camurlim.

The Respondent No. 1 Authority also took due note of the
fact that while getting the Building/Construction Plans of
the farmhouse approved from the competent authorities, I
had duly indicated the 100 meters line from the property
boundary touching the river and the farmhouse was located

outside the said 100 meters line.
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74. Upon taking note of the location of the farmhouse as
reflected in the DSLR Plan and meticulously comparing the
same with the approved Building Plan and the CZMP-2011
prepared by the NCSCM, the Respondent No. 1 decided that
it had not jurisdiction in the matter as far as the farmhouse
is concerned, since the same was located beyond 100 ,‘,ﬁr

£

i
_.-"f“w;
meters from the HTL. Considering the findings given by the f/ W ¢

\ K\
13/10/2022, I respectfully submit that there is no reason K

e,

Respondent No. 1 while passing the Demolition Order dated

to interfere with the same.

75. 1 state that I do not however subscribe to the
reasonings/findings contained in the Demolition Order
dated 13/10/2022 passed by the Respondent No. 1 to the
extent it ignored several contentions advanced by this
Respondent, such as NDZ not being applicable in the
present case due to the said property falling within notified

port limits of CRZ-III area etc.

76. 1 state that due to certain urgent personal issues, I had to

be in the United Kingdom during the relevant time when the
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impugned order was passed. Due to my unavailability in
India and in the absence of any constituted attorney in
India, an appropriate appeal could not be filed by me,
challenging the impugned portions of the Demolition Order
dated 13/10/2022 passed by the Respondent No. 1, in so

far as it directed demolition of the concrete-ramp, paving-

tiles touching the ramp, concrete-benches, two plinths,
Yvooden watch-tower and the shed near the ramp. It is
| @ powever an admitted fact that the structures found
' ‘_‘V;;A_,.f‘iobjectionable in terms of the Impugned Order passed by the

:‘-'A;,'.ar.f‘ Respondent No.1, have been already demolished in

implementation of the Impugned Order.

77. Upon reading of the contentions raised in the present
Appeal, the case of the Appellant appears to be that the
Respondent No.1 has wrongly refrained from ordering
demolition of the farmhouse by placing reliance on the
HTL/NDZ demarcated by the NCSCM and instead ignored
the Site Inspection Report dated 03/03/2019 prepared by
the Village Panchayat and Joint Site Inspection Report
dated 25/11/2019 prepared by the Field Surveyor of the

Respondent No. 1.
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78. 1 say that the contention raised by the Appellant are totally

79,

misconceived and untenable in law and on facts. Firstly, the
site inspections done by the Panchayat and the Field
Surveyor, as referred to above, did not even contain any
site-plan or sketch attached to it and therefore it was
completely impossible to decipher the nature of the
allegations made therein. Secondly, both the Authorities
had purported to give findings on issues which were

completely outside its domain of authority.

For instance, the Village Panchayat was wholly incapable of
going into aspects regarding alleged destruction of
mangroves and similarly the officials of the DSLR were not
the competent authorities under the CRZ Regulations for
demarcation and delineation of the HTL and the NDZ. Both
the Reports were replete with several factual inconsistencies
and factually incorrect observations — all of which were
appropriately brought to the notice of the Respondent No. 1

in the course of the proceedings before it.
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The Respondent No. 1 therefore decided to take recourse to
the CZMP-2011 prepared by the NCSCM which, as per the
Office Order dated 14/03/2014 issued by the MOoEF,
Government of India, is one of the eight authorised agencies
for demarcation of the HTL, LTL etc. Consequently, no
directions can be sought for enforcement of findings

contained in those other Plans/Maps.

. As far as the issue regarding alleged destruction of

mangroves by me in the said property is concerned, the
same is conclusively decided against the Appellant through
the Site Inspection Report/Panchanama dated 10/09/2019
prepared by the Forest Department which has categorically
stated that no illegal cutting of mangroves was found in the
said property and no stumps of any old felled mangrove
trees were also seen. Similarly, no filling of creek was also

noticed.

This Respondent reiterates that the Report prepared by the
Forest Department is contemporaneous with the Complaint
filed by the Appellant and the Show Cause Notice issued by

the Respondent. Besides, the inspection having been done

s
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by the competent authority viz. the Forest Department; its
findings prevail over any other inspection report prepared

by local authorities such as the Panchayat etc.

Furthermore, at the time when the construction of the
impugned farmhouse was commenced, undertaken and
completed, there were no mangroves existing in the said
property. This fact is evidenced from the Revenue Records
which classify the said property as cultivable garden
land/paddy field, which was “fully fallow land”, in 2009-
2010. Even from the classification made under the CZMP-
1996, the said property is zoned in CRZ-III area, for the
reason that there is no presence of mangroves in the said
property and the same was situated in the village of

Camurlim.

Therefore, the reliance placed on certain stray observations
contained in the Site Inspection Report dated 03/03/2019
prepared by the Officials of the Village Panchayat, is
completely misconceived and untenable in law; more so
because the Village Panchayat is not the competent

department to inquire into such issues and also because

NG

42



. 194

the Panchanama/Sketch accompanying the Site Inspection
Report, does not make any reference to the alleged

destruction of mangroves.

85. It is further pertinent to note that the Appellant himself has

admitted in Para 17.8 of the Appeal Memo, relying upon an

oot

L
e

‘Action Plan on Chapora River, March 2019’ prepared by the

% % River Rejuvenation Committee, Government of Goa, that

4, e ™y * ;;
¥

e
e

¥ . mangroves in Chapora River increased from their area of

merely 90 hectares in 2001 to 220 hectares in 2018.

86. I therefore say and submit that the Appellant himself has
admitted to the recent growth of mangroves along the
Chapora River, which in my respectful submission, was
majorly due to breaching of the walls of the bunds of the
agricultural fields situated along with the river banks, since

the year 2015 onwards.

87. In view of the same, the submission made by the Appellant
relying upon the Judgment dated 17/09/2018 passed by
the Bombay High Court in the case of Bombay

Environmental Action Group & Anr. u/s State of
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Maharashtra & Ors (PIL No. 87/2006) is completely
misconceived and distinguishable on facts in as much as
the said judgment, having being rendered in the year 2018,
applies only with prospective effect to cases of ongoing or
future constructions and does not apply to past completed
constructions such as the impugned farmhouse. I reiterate
that, for the same reason, the subsequently made special
provisions relating to mangrove protection/buffer-zone, do

not apply to the construction of the impugned farmhouse.

As far as the Appellant’s allegation concerning illegal filling
of khazan land is concerned, the same is also factually
incorrect and therefore summarily denied. I state that, in
the first place, the said property was not and is not a
khazan land. The aforesaid fact is sufficiently evidenced
from the recordings in the Form I & XIV of the individual
sub-division plots forming part of the said property, which

do not record any area in the column dealing with ‘khazan

land.

Secondly and without prejudice to the foregoing contention,

this Respondent states that the protection for khazan lands
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was introduced into the CRZ Regulations for the first time
vide the 2011 Notification; whereas the construction of the
impugned farmhouse was commenced/completed during
2006-07. Therefore, the subsequent provisions relating to
khazan land protection would not attract to the impugned
construction which was commenced and completed as per

the CRZ Regulations, 1991.

e 0. Thirdly and in any event of the matter, even as per the
CZMP-2011 prepared and finalised in the year 2022, only a
certain portion quite far away from the impugned
farmhouse, has been shown as khazan land. Therefore,

even as per the existing CRZ Regulations and the CZMP

prepared thereunder, the site of the impugned farm house
is not a khazan land. The aforesaid contention is taken only
for the sake of arguments and this Respondent does not
admit that the provisions of the CRZ Regulations, 2011 or
the CZMP prepared thereunder, apply to the construction of

the impugned farmhouse.

91. 1 repeat and reiterate that the Site Inspection

Report/Panchanama dated 10/09/2019 prepared by the



2.

93.

197

46

Forest Department specifically negates any instance of
illegal land-filling. I have pointed-out the several factual
anomalies in the Site Inspection Reports dated 09/08/2019
and 30/10/2019; which also do not make any definitive
findings in respect of land-filling or destruction of
mangroves but only record the submissions of the original

Complainant regarding such destruction/land-filling.

In fact, the Site Inspection Report dated 09/08/2019 even ",

e,

recommends verification of the contentions raised by thél {
o

i | |
original Complainant and does not offer any definitive’, ¢

f,
o

findings thereon. In the circumstances, the contents of the %

Site Inspection Reports dated 09/08/2019 and 30/10/2019

do not have any particular significance.

I say that I have not indulged in any illegal construction in
the said property. Consequently, I am not liable to pay any
penalty, environmental compensation or prosecution, as
alleged by the Appellant or at all. I deny that any part of the
impugned farmhouse falls within the NDZ, as alleged or at
all. I deny the imputation that the impugned farmhouse has

not been constructed as per the approved plan.
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I respectfully submit that the letters dated 31/10/2012 and
31/12/2014 (annexed at Pgs. 146-147 of the Appeal Paper-
book) cannot be looked-into while deciding the present
appeal since the same were not produced before the GCZMA
while deciding the Show Cause Notice. Secondly, the letter
is written in the context of alleged deviation from approved

plan dated 13/07/2006. Such minor deviations occasioned

_ during the construction effected in the year 2006 due to
"Téiye-conditions have been thereafter got approved by me, by

3 :éffccting revision of plans in the year 2011. Thirdly, and in

e

12024 any event of the matter, once it is clear that the impugned

“#farmhouse is out of NDZ, assuming (whilst denying) that
L

there was any deviation from sanctioned plan, it merely
constitutes a planning law/local law violation, which is out
of the jurisdiction of the GCZMA and of this Hon’ble

Tribunal.

In the circumstances aforesaid, it is respectfully prayed that

the said application be dismissed with exemplary costs.
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VERIFICATION

I, Reyaz Ratan Mama, major of age, Indian National, having
address at 2-A, Vulcan Insurance Building, 77, Veer
Nariman Road, Churchgate, Mumbai, Maharashtra, do
hereby solemnly affirm that the contents of paras 1 to 7,
10(part), 1l(part), 12(part), 13(part), 20(part), 22(part),
23(part), 24 to 39, 41, 42 to 64, 65(part), 66 to 86, 88, 91,
92, 93, 94 and 95 of the foregoing reply are true to my own
knowledge/based on information & belief and the contents
of the remaining paras 8, 9, 10(part), 11(part), 12(part),
13(part), 14 to 19, 20(part), 21, 22(part), 23(part), 40,
65(part), 87, 89 and 90 thereof, are based on Ilegal

submissions, which I believe to be true and correct.

Solemnly affirmed at Panaji, Goa, on this 9% day of

September, 2023.
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ANNEXURE-~ R o1
" J‘-{,.- i SIS ‘ ‘h) - R"";- '/} P
P st
i a No. J.17011/8/92-1A. 111
Government of India
Ministry of Environment and Forests

Paryavaran Bhawan, CGO Complex,
Lodi Road, New Delhi-110003.

January 8, 1999

Sub: Demarcation of High Tide Line/Low Tide Line in the Coastal Regulation Zone.
Sir,

Please find enclosed herewith an amendment to the Coastal Regulation Zone
Notification, 1991 notified under S.0. No. 1122(E), dated 29.12.1998 regarding the above
subject. As per the above amendment, the following are the five institutions/agency that are
authorised by the Central Government for demarcating High Tide Line (HTL) and Low Tide
Line (LTL) in Coastal Regulation Zone:

Space Application Centre, Ahmedabad

Center for Earth Sciences Studies, Thiruvananthapuram

Institute of Remote Sensing, Anna University, Chennai

Institute of Wetland Management and Ecological Designs, Calcutta
Naval Hydrographer’s Office, Dehra Dun

Szl 11 b9

Also enclosed is a set of general guidelines for demarcating the HTL and LTL
(Annexure). The coastal State Governments and the Union Territories are requested to take up
demarcation of HTL and LTL along their Coastal Regulation Zone with the assistance of any one
of the above agencies using the general guidelines.

PR

\m ‘/Q CL%-\E';(@ - s
bt

L‘/ ” (V. Rajagopalan)

g \\QC] Joint Secretary to the Government of India
AN

To

Y ours faithfully,

The Secretary (Environment & Forests) of Coastal States of Gujarat, Maharashtra, Goa,
Karnataka, Kerala, Tamil Nadu, Andhra Pradesh, West Bengal, Orissa and Administrators of
Andaman & Nicobar Islands, Pondicherry, Lakshadweep, Daman & Diu.

The Chief Conservator of Forests, All Regional Offices of Ministry of Environment and Forests.
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Addl. Chief Secretary (Environment & Forests)
Government of Gujarat,

Block No. 14, 8" Floor,

New Sachivalaya Complex,

Gandhinagar — 382010,

The Principal Secretary (Environment & Forests)
Government of Maharashtra,
Mantralaya, Mumbai — 400032.

The Secretary (Environment & Forests)
Government of Karnataka,
Multistoreyed Buildings,

Bangalore — 560001,

The Secretary (Environment & Forests)
Government of Tamil Nadu,

St. Fort George,

CHENNALI - 600009,

The Special Chief Secretary

Department of Environment, Science & Technology,
Government of Andhra Pradesh,

Secretariat, Hyderabad — 500 022,

The Secretary (Environment & Forests)
Government of West Bengal,

Writers Building,

Calcutta — 700001.

The Principal Secretary
Environment & Forests Department,
Government of Orissa,

Secretariat, Bhubaneshwar — 751001,

The Principal Secretary,

Environment, Forests & Wildlife Department,
Government of Kerala,

Secretariat, Tiruvananthapuram — 695 001,

The Chief Secretary,
Government of Goa,
Secretariat, Panaji —403 001,
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The Secretary (Environment & Forests)
Government of Pondicherry,
Pondicherry — 605 001.

The Secretary,
Department of Environment & Forests,

Andaman & Nicobar Islands Administration,

Port Blair — 744 101,

The Secretary,
Union Territory of Lakshadweep,
Kavaratti — 682 555,

The Secretary,
Department of Environment,

U.T. of Daman, Diu, Dadra & Nagar Haveli,

Secretariat, Moti Daman — 396 220,

The Chief Conservator of Forests,
Regional Office (Southern Region),
Ministry of Environment and Forests
Kendriya Sadan, E&F Wings, 4" Floor,
17" Main Road, 1 Block, Koramangala,
BANGALORE - 560 034,

The Chief Conservator of Forests,
Regional Office (Western Region),
Ministry of Environment and Forests,
E-3/240, Arera Colony,

BHOPAL - 462 016.

The Chief Conservator of Forests,
Regional Office (Eastern Region),
Ministry of Environment and Forests,
193, Kharevele Nagar,
BHUBANESHWAR ~ 751 001.

The Chief Conservator of Forests,
Regional Office (Northern Region),
Ministry of Environment and Forests,
SCO No. 132-33, 11 Floor,

Sector 34-A, CHANDIGARH - 160 022.
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The Chief Conservator of Forests,
Regional Office (Central Region),
Ministry of Environment and Forests,
B-1/72, Sector K, Aliganj,
LUCKNOW - 226 020.

The Chief Conservator of Forests,
Regional Office (North-East Region),
Ministry of Environment and Forests,
Upland Road, Laitumk,

SHILLONG - 793 003,
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. - ‘
i 1 ] ;!"
i .*'t GUIDELINES FOR DI:MARCATION OF HIGH TIDE LINE/LOW TIDE LINE IN THE
iy COASTAL REGULATION ZONE
et v ]
01 L &K
.. Approach T

S 'ﬁemarcation of the High Tide Line (HTL)/ Low Tide Line (LTL) shall be made
" on the Coastal Zone Management (CZM) Maps of scale 1 : 25000 prepared by the
agencies identified by the Central Government. :

) Local level CZM Maps shall be prepared for use by officials of local bodies for
accurate determination of the Coastal Regulation Zone. The Local Level CZM
Maps will be prepared on a Cadastral scale in accordance with the CZM Maps
approved by the Central Government.

I Preparation of Coastal Zone Management (CZM) Maps

i) Base Maps of 1: 25,000 scale will be acquired from the Survey of India (SO1).
Wherever 1 25,000 maps are not available, 1: 50,000 maps will be enlarged to 1:
25,000, for the purpose of base map preparation. These maps will be of the
standard spzcifications given below:

Limits ;7.5 minutes x 7.5 minutes

Numbering . Survey of India Sheet Numbering System

Horizontal Datum ;.  Everest or WGS 84

Vertical Detum  :  Mean Sea Level (MSL)

Topography . Topography in the SOI maps will be updated using latest

satellite imageries/aerial photographs

i) The High Water Level (HWL),and Low Water Level (LWL) marked on the Base
maps will be transferred to the CZM maps. Coastal geomorphological signatures
in the field/satellite imageries/aerial photographs will be used for appropriate
adjustment; in the HWL/LWL for demarcating the HTL/LTL in accordance with
the Coastal Regulation Zone Notification dated 19" February, 1991 This will be
done by the agencies identified by the Central Government.

ii1) The following geomorphological features will be considered while demarcating

the HTL/L'TL:

. Lardward (monsoonal) herm crest in the case of sandy beaches
o Rocks, Headlands, Cliffy

° Seawalls/revetments/embankments

iv) 500 metre ind 200 metre lines will be demarcated with respect to HTL.




1.

V)

_ ;w')

vii)

"Viii)

}s
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HTL (as dehned in the CRZ Notification, 1991) and LTL will also be demarcated
in the CZM Maps along the banks of tidal influenced inland water bodies with the
he]p of the g,eomorphologlcal signatures/features.

l'-;,Classlf’tcdtmn of different coastal zones will be done as per the CRZ Notlﬁcatlon

\

1991
Standard national/international symbols will be used

Standard national/international colour codes will be used to highlight sub-
classification of data.

Local Level CZM Maps

Local Level CZM Maps are for the use of local bodies and other agencies to facilitate
implementation of the CZM Plans,

i)
i)
i)

iv)

i)

vii)
viii)

ix)

Cadastral (village) maps in 1:3960 or the nearest scale, will be used as the base
maps.

These map;: are available with revenue authorities and are prepared as per
standard no-ms

HTL (as defined in the CRZ notification) and LTL will be demarcated in the
cadastral map based on detailed physical werification using coastal
geomorphotogical signatures/features in accordance with the CZM Maps
approved bv the Central Government.

500 m and 200 m lines will be demarcated with respect to the HTL thus marked.

-

4

HTL (as defined in the CRZ Notification, 1991) and LTL will also be demarcated

along the banks of tidal influenced inland waterbodies with the help of

-geomorpho:ogical signatures/features.

Classifications will be transferred into Local Level CZM Maps from the CZM
Maps. ‘

Symbols will be adopted from CZM Maps,

Colour codrs as given in CZM Maps will be used.

Demarcation on cadastral maps will be done by local agencies approved by the
Central Government. The local agencies shall work under the guidance of the
concerned State/Union Territory Coastal Zone Management Authorities.

>

I

i
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ANNEXURE. R-2.

CoASTAL REGULATION ZONE NOTIFICATION IN INDIA

APPROVED GOA STATE COASTAL ZONE
MANAGEMENT PLAN

NO.J-17011/12/92-IA-1I1
GOVERNMENT OF INDIA
MINISTRY OF ENVIRONMENT & FORESTS
TA DIVISION
Paryavaran Bhavan, C.G.O. Complex,
Lodi Raod, New Delhi 100 003.
September 27, 1996,

Chief Secretary,
Govt. of Goa,

Panaji.

Subject: Coastal Zone Management Plan ( CZMP) of Goa

The Coastal Zone Management Plan of Goa submitted vide letter No. 3 1/7/TCP/96/221 dated 26-
6-96 has been examined.

2. 1 am directed to convey its approval in accordance with the powers vested in Central

Government under Section 3 (3) (i) of CRZ Notification, 1991 subject to incorporating the
following conditions and modifications.

A. General Conditions

M

(i)

(iii)

(iv)

(v)

All the relevant provisions of the Coastal Regulation Zone (CRZ) Notification, 1991 as
amended in 1994, (after incorporating the directions given by the Hen’ble Supreme Court
vide its judgement dated 18.4.1996) shall be strictly incorporated in the CZMP.

No activity that has been declared as prohibited under Section 2 of CRZ Notification,
1991 shall be carried out within the Coastal Regulation Zone.

The permissible activities shall be regulated in accordance with Section 3 and follow the
norms for regulation as indicated in Section 6(2) of CRZ Notification, 1991 as amended
in 1994.

The classification of Coastal Regulation Zone shall be in accordance with Annexure I,
Section 6 (1). For development of Beach Resorts/Hotels in the designated areas of CRZ-
111, the guidelines indicated under Annexure-II shall be followed.

In addition to the information already available with the State Government of Goa, all
ecologically important and sensitive areas shall be demarcated on the basis of the
following sources of information: -

a) National Parks, Sanctuaries and Marine Parks — Information published/available with
Ministry of Environment & Forests (MOEF), Govt. of India (Gol).



(vi)

(vii)

(viii)

(ix)

(xi)
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b) All reserve forests and protected Forests — As marked in the Forest Atlas updated
through Biennel Forest Report Status published by Forest Survey of India (scale
1:50,000).

¢) Mangroves, Mudflats, Coral reefs/Corals — Maps prepared on the basis of Satellite
Imagery in the scale of 1:25,000 by Space application Centre, Ahmedabad and the
information as published by MOEF, Gol.

d) Breeding grounds for turtles, horse shoe crabs — Wildlife Institute, Dehradun.

e) Historical and Heritage sites — As listed with Archaeological Survey of India, State
Departments of Archaeology, Culture and Tourism in addition to the sites, if any,
mentioned under specific conditions of this letter,

f) Areas rich in genetic diversity — Information published/available with the MOEEF,
Gol.

g) Areas of outstanding natural beauty — Government of Goa to decide keeping in view
the generally recognized perception regarding such areas.

h) Sea level rise due to global warming — National Institute of Oceanography.

In case the requisite information is not available from the sources mentioned above,
information obtained from other sources may be used after approval of MOEF.

On the basis of further studies or in the event of any additional such information brought
to the notice of State Government/Central Government all areas that are ecologically
sensitive and important (as per CRZ Notification) shall be classified as CRZ-I by the UT
Administration with the prior approval of MOEF.

The State Governments which have prepared maps on 1:25,000 scale through Satellite
Imagery for the purpose of delineating the HTL, should submit these maps to the Chief
Hydrographer, govt. of India for the purpose of demarcation. Those State Governments
which were not in a position to prepare the maps in this manner, should submit them to
the Chief Hydrographer, Govt. of India for the purpose of vetting. It is advisable that
whenever there is any doubt, any development activity should only be permitted after
ground measurements from the HTL taking into consideration marks left by water,
presence of mangroves, mudflats and beach.

State Government of Goa shall delineate on the maps LTL, HTL, 200 metres, 500 metres
lines and other relevant lines in respect of creeks, backwaters and rivers affected by tidal
action so that distances can be measured, whenever required.

All uninhabited islands are being classified as CRZ-I (subject Lo continuation of existing
traditional rights, social rights and customary users) except those islands which have been
approved by MOEF, Gol as CRZ-IIl or CRZ-IV. In case of uninhabited islands classified
as CRZ-I, in exceptional cases should a carrying capacity Study establish that the
proposed development will not adverse ecological impacts, those particular islands could
be reclassified as CRZ-IV, subject to prior approval of MOEF, Gol.

Government of Goa shall ensure that all development and activities in CRZ areas take
place within the framework of the approved Coastal Zone Management Plan. Violation
shall be subject to the provisions of Environmental (Protection) Act, 1986 and other
relevant laws.

Government of Goa or any other Authority so designated shall be responsible for
monitoring and enforcement of the provisions of CRZ Notifications and CZMP.
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(xii)  Approval of this CZMP would not imply approval of any proposed project such as roads,
airports, jetties, ports and harbours, building etc. indicated in the plan/map.

(xiii)  All mangroves with an area of 1000 square metres or more would be classified as CRZ-I
with a buffer zone of at least 50 metres.

(xiv) Dredged material will not be disposed within the CRZ area.
(xv)  Sand dunes will be classified as CRZ-L.

(xvi) Parks, Playgrounds, regional parks, green zones and other non-buildable areas falling
within CRZ-II areas are categorized as CRZ-IIL

(xvii) Government of Goa will not make any changes in the approved categorization of CRZ
areas without prior approval of Ministry of Environment & Forests, Government of India.

(xviil) Government of Goa will give wide publicity to CZMP and indicted the list of places
where it is available/can be inspected.

B. Special Conditions/Modifications/Classification
A) CRZ along sea coast

Pernem Taluka
i Tiracol Fort area is classified as CRZ-I and settlement area is classified as CRZ-IIL

ii. The whole stretch of Querim is classified as CRZ-1 because of outstanding natural beauty
and sand dune area except settlement area which is classified as CRZ-III.

iii. The whole stretch falling in Paliem village is classified as CRZ-IIL

iv. Sand dune and mangrove areas falling in Arambol village are classified as CRZ-I except
settlement area which is classified as CRZ-IIL

v, Settlement area falling in Mandrem village is classified as CR-III. Sand dunes, mangroves
and turtle nesting sites are clagsified as CRZ-L

vi. Sand dunes, mangroves and turtle nesting sites falling in Morjim village are classified as
CRZ-I and settlement area is classified as CRZ-IIL

Bardez Taluka
i. In Anjuna village, Chapora Fort is classified as CRZ-I and rest of the area is classified as
CRZ-III.

ii. Calangute area is classified as CRZ-III except sand dunes which is classified as CRZ-1.
{ii. Candolim is classified as CRZ-III except sand dunes and forts which are classified as CRZ-
L
Tiswadi Taluka

i. Dona Paula is classified as CRZ-1 being a fort area.

Mormugoa Taluka

i, Substantially built up area of Vasco having approach roads, drainage and other
Infrastructural facilities is classified as CRZ-11, rest is classified as CRZ-IIL
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ii. Dabolim, Chicalim, Chicolna, Issorcim and Sancoale areas are classified as CRZ-III.

iii. Pale and Velsao areas are classified as CRZ-III. Cansaulim and Arossim are classified as
CRZ-IMI except sand dunes which are classififed as CRZ-L.

Salcete Taluka

i. The entire villages falling in Salcete Taluka namely, Utorda, Majorda, Gonsua, Betalbatim,
Colva, Sernabatim, Benaulim, Varca and Cavelossim are classified as CRZ-III except sand
dunes which are classified as CRZ-I.

Quepem Taluka
i, The village of Quitol and Naquerim are classified as CRZ-IIL

Canacona Taluka

i. The whole of Cola stretch is classified asCRZ-I except settlement area which is classified
as CRZ-IIL

ii. In Agonda, the entire is Agonda village is classified as CRZ-I except built up areas which
are classified as CRZ-IIL

iii. Nagarcem arca is classified as CRZ-I except settlement and built up areas which are
classified as CRZ-IIL

iv. Areas falling in Painguinium village are classified as CRZ-IIL.

v. In Loliem, the entire stretch is classified as CRZ-I except settlement and built up areas
which are classified as CRZ-IIL

B) CRZ along banks of rivers, backwaters and creeks:

i. Along the rivers namely Tiracol, Chapora, Mandovi, Zuari, Sal, Talpona, creeks and
backwaters in Goa influenced by tidal action, the extent of CRZ will be either 100 m or
width of the river or creek or backwater whichever is less.

ii. Along Tiracol river, tidal influence is felt up to Patradevi. All the areas up to Patradevi
within the CRZ having mangroves including mouth of Kerim bay, near Paliem , Densua
Konad, Naibag and Torxem are classified as CRZ-I and rest as CRZ-IIL

iii. According to NTO, in Chapora river, tidal influence is felt up to Ibrampur in Tillari river
whereas in Osalna river it is felt up to Belapur.

iv. All along Chapora river areas with mangroves including areas of river mouth, Siolim,
Chopdem, Oxel, Tuembank, Colvale, Reora, Pirna are classified as CRZ-I and other areas
classified as CRZ-III.

v. According to NIO, in the various tributaries of Mandovi river i.e. in the Madei river tidal
influence is up to Gaulem; in Khandepar river upto Odi Karvada; in Sinquerim up to Verem
and the three {ceders of other tributary, the Mapusa river, tidal influence is upto Mapusa,
Tivim and Mulgao.

vi, The areas al mouth of the river having reserved/protected forests, sand dunes of
Caranzalem-Miramar, and Nerul and all areas along the bank of river Mandovi having
mangrove areas including Nerul, Verem, Ourem, Ribandar, Betim to Britona, outskirts of
Mapusa, San Prdro, Banastarim, Volvoi and Savoi-verem are classified as CRZ-I and rest
of the areas, wi'hout mangroves and ecologically sensitive areas, are classified as CRZ-III.



vii,

viii.

Xi.

xii.

Xiil.
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According to NIO, among the tributaries of Zuari river namely Sanguem, Kushawati and
Siridao tidal influence is felt up to Sanguem, Avedem and Santana respectively.

Dona Paula promontory is classified as CRZ-I. Sao Jacinto island and all mangroves
including those at Chicalim, Sancaole, Agassaim, mouth of Cumbarjua canal, Mercurim,
upstream of Cortalim shipyard, entire length of Zuari river from Cortalim to Macazana are
classified as CRZ-T and rest of the area classified as CRZ-IIL

In the feeders of river Sal tidal influence is felt up to Benaulim, Chinchinim and Cuncolim.

Ecologically scnsitive areas along rivers Sal and tributaries including dunes at Mobor and
mangroves at Assolna, Cavelossim, Orlim, Benaulim, Navelim are classified as CRZ-I and
the rest of the area is classified as CRZ-IIL

The tidal influcnce in Talpona is felt up to Bhatpal. Along the banks of Talpona, sand dune
areas at the mouth of the river and all the mangroves along the bank are classified as CRZ-1
and the rest of the area as CRZ-IIL

In river Galgibaea, tidal influence is felt up to Velvada. The Galgibaga sand dunes and
mangroves arc:ts including Mashem, K.R. Bridge, Galgibaga, Painguinim are classified as
CRZ-I, and the rest of the area is classified as CRZ-IIL

With respect to Punaji and its environs, the following categorization is approved:
a) Area along Ourem creek till confluence with Mandovi river is classified as CRZ-1I>

b) Area along Mandovi river bank (from confluence with Ourem creek) westwards till the
beginning «! Children’s Park of Campalis classified as CRZ-IL

¢) Area on i ward side of existing road till Rotunda of Gaspar Dias is classified as
CRZ-IL

d) Area west of Sports Authority of India complex up to Rotunda of Gaspar Dias is
classified as CRZ-IL

e) Area from otunda of Gaspar Dias — Gaspar Dias beach to Caranzalem beach up to
Cabo Raj M iwas is classified as CRZ-1IL

f) Area from Cubo Raj Niwas to Dona Paula jetty is classified as CRZ-IIL

g) Area of Donu Paula cove/bay is classified as CRZ-1II up to line of existing authorized
developmuris,

h) Area from D’ona Paula cove/bay to Wainginim beach is classified as CRZ-IIL

i) The platea: 1op lo the extent is classified as CRZ-1I (falling within municipal limits).

j)  All areas ouiside municipal limits are classified as CRZ-IIL

k) Wainginim heach is classified as CRZ-IIL

1) From Wair;inim beach to Siridao Beach and area up to Agassaim bridge is classified

as CRZ-I11.

The plan sulvnitted by the Goa Government vide their letter No.31/7/TCP/96/221 dated

26-6-96 is not in conformity with the conditions/classification indicated above. These
modifications may be made and the modified plan and maps sent to the Ministry within a period
of two months for rec. rd.

Yours faithfully,
(S.K.Mathur)
Deputy Secretary to the Govt. of India
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ANEXLiRE - R,

INTHE COURT OF THE DEPUTY COLLECTOR & $.D.0, SUB-DIVISION
MAPUSA Goa
Case No. CNV/BAR/ILLE/55/2010
STATE
Represented by the Mamlatdar of Bardez Taluka ....Complainant
V/s.
Reyaz Ratan Mama
R/o. Camurlim,
Bardez Goa. .....Respondent

IUDGMENT

This order disposes off the checklist filed by the Complainant.

The case of the complainant is that the respondent has constructed illegal
farm house and stone concrete fencing for an area of 250 sq mts. approximately in

the property bearing survey No. 6/6 of village Camurlim of Bardez Goa.

The show cause notice was issued to the respondent. The same was duly
served. The respondent filed the reply stating that permission has been obtained
from the village Panchayat of Camurlim for construction of farm house, well and
pump house in survey no. 223/1, 2, 5 and 224/2-48 under construction license No.

VPC/ Const.File/199,/2006-07 dated 26/2/2007.

It is also submitted that technical clearance was obtained from Town and
Country Planning Department under No. DB/20528/MAP/06/1679 dated

13/7/2006. The river set-back line has been marked on the approved plan, and the

ER
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i
s

construction is approved beyond this line. If the site of construction was within CRZ
limits, the Town and Country Planning Department would not have issued the same
and would have referred the matter to the CRZ authorities. The respondent relied
upon approval from the Town and Country Planning Department vide reference
No, DB/20528/ MAP/06/1679 dated 13/7/2006. The respondent also relied upon
construction license issued by the Village” Panchayat of Camurlim vide No.

VPC/ Const. File/ 1997200607,

I have heard Ld, Advocate Morajkar who drew my attention to the license
ssued by the Panchayat, technical clearance given by the T.C.P. and approval of the
revised plan. He submitted that the structure is according to the revised plan and
“theye is no deviation,

Vg

N
"Accurding to the construction license, the farm house, well and the pump
house was permitted in survey No. 223/1, 2, 5 and 224/2:48 of village Camurlim.
The matter was referred to the Town and Country Planning Department with a
direction to verify whether said structure is carried out according to the plan. The
“fespondent has moved application submitting that they have submitted a revised
plan and approval is awailed, The revised plan is within permissible parameters for

a farm house and the said plan is pending formal approval from the T.C.I

The respondent has produced the Technical Clearance order dated 19/2/2013
under No. DB/20528 (Dup) TCP/13/692 issued by the Senior Town Planner,

Mapusa Goa bearing reference inward No. 1024,

According to the said respondent, area of the plot is 36675 sq mis and the
built up area of the ground floor is 300.55 sq mts. It is also mentioned that said /

: /@/
e ‘qf‘

PO L

*



213

wechnical clearance order is issued based on order of the Town and Country
Planning Department vide No. 29/8/TCP/ 2012-13/ RPG-21/Status /1803 dated
4/6/2012. The order was issued with reference to the letter No. VP/T/F-
C/95/2011-12 dated 8/5/2011 from the Sarpanch, V.P. Camurlim, Bardez Goa.

Section 29 of the Land Revenue Code exempts area of the farm house from
the purview of the section 32 of the Land Revenue Code. For better appreciation,

section 29 of the Land Revenue Code is reproduced as below.

“Section 29 Uses to which holder of land for purposes of agriculture may put
his land.-
A holder of any land assessed or held for the purpose of agriculture is entitled by
hm?s”e"if his servants, tenants, agents or other legal representatives to erect farm
buﬂdmgs, construct wells or tanks or make any other improvements thereon for the

better citltivation' of the land, or its more convenient use for the purpose aforesaid”.

On perusal of the above proceeding it is crystal clear that section 32 of the Land
Revenue Code is not applicable to the farm house. It is the case of the complainant
that the respondent has constructed illegal farm house admeasuring 250 sq mts
(approximately.) The T.C.P. has approved the construction of the farm house, apart
from that Village Panchayat has also given permission for the-construction of the

said farm house and as such the allegation that it is a illegal farm house is not

correct.

The Collector of Goa vide circular No, RB/CNV/176/407 Dated 15/4/1977 has
informed that construction of farm building can be carried out without the

permission under section 32 of the Code.

3
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Ld. Advocate Morajkar also submitted that the compound wall is for betfer

cultivation and the same has been exempted from the scope of section 29 of the

Code,

As far as construction of the compound wall is concerned, the compound wall
is for the better cultivation of the land. Section 29 also exempted the activities which

are carried out for better cultivation.

In view of the above discussion, it is crystal clear that the permission u/s 32
of the Land Revenue Code is not applicable for the farm house and hence I pass the

following order.

ORDER

2z The checklist filed by the complainant is rejected.

TN

The proceeding is dropped.

Pronounced in the open Court.

Given under my hand and the seal of this Court on this 5th day of April, 2013,

w8 . Shetye)
"' Dy. Collector & Sub Divisional Officer
Mapusa-Sub-Division
Mapusa-Goa.

Vi
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ANNEXUEE R-4 (OLLY |
g INFORMATION ISSUER INDER RTIACT, 2005

SR TN GG.2NA /
VN I 4o, . 77’252‘
B18.1999 Joduiry Dats .S 85 Zo/9

VILLAGE PANCHAYAT CAMY
BARDEZ-GOA

|

L

1 ]
e 8 /
F A

o

Evall Vb Comurimbardes@emailoon L PHONE I
Ref. No. VP/CAM/BAR/2019-20/ 145 Date: 29/05/2019

To,

The Member Secretary,

Goa Coastal Zone Management Authority.
Porvorim-Goa.

Sir/Madam,

This is to inform you that this office has received complaint from Sagardeep Sirsaikar
,welcome Restaurant,Chapora,Bardez-Goa dt 13/02/2019 regarding Destruction of mangroves ,Land
filling of creek and illegal construction in syNo.224/2,224/48,223,125/31 at camurlim .Further this is
to inform you that Panchayat has carried out inspection on 03/03/2019 (enclosing inspection report
for your reference) .In this regards you are requested to look into the matter for necessary action at

your end.

Thanking You,

T omplaint copy

2. Inspection Notice

Panchanama PL& }JUJ" '-*-}3 o e r\%x}'

%
4. Sketch CezMA m.oILwa .
s,

Inspection Report
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Todayat L A A.M./P.M. We the undersigned named 2. &
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INFORMATION IS8UED UNDER RTIACT, 2005/’ 2o !f‘
PANCHANAMA \g\s

\‘;"

(1) Shri ﬁL\OD(CLCQ Qadl age e -4
profession V- P Memben (tward HQ&D R/o o
(2) Shri/Smt Rl Node (Pe&heﬁﬂlﬂ age
profession __ V=P Memben Rlo |
being called by Shri Veoleant f\IOJ.L’— GG—D"LLLCDL_
Designation / Officer) to witness the illegal construction carried out by Shri/ Smt”
Riop Mamoa  Ralen inWard No, I of
</
Carauailim village and we have witnessed the following
The details of the lllegal construction are as under :

1. Nature of construction : Rucca (foam ko Uﬂf)

2. Whether new construction,

reconstruction or extention g

to existing house:

3. Area occupied by structure / dimension _L& = 35 B=2e13(1a-38) H-6

(length, breadth, and hight approx):
4. Location Survey No./Waddo:_&-34 /2, olug; 223, ) as/a|
5. Material used: __Sendh Meloll, I_G-DEJ.&E slong

6. Nature of roof pattern : MNZQIO'\' [O.n—b-ﬂ-ﬂ-ﬁ

7. Approximate estimated cost of the construction: %90 GV / _
Being asked by—_ Soaponch. " spri/get @mn Moras %ﬁb-o)
Ckolicddon M- Qadl

- awner/ occupier of the heuse stated that he/she does not
posess any valid permission issued by the Panchayat to erect the said structure, nor the formalities
prescrlbed under the building regulation and CRZ in force have been complied with,

E awas written by Shri NW o ?@zﬁ@f at the

Thls PanéHam
site’ ﬁW@P?\"@% day at = A.M./PM.. The content of this panchanama has
o xplained to us in Konkani and in correctness hereof we sign as under.

JECHANG
Date: ~ 3/3/2019 ' 2, q’%g CPOE F) : '

V.P. Secretary

Vg e Gty
Mamurlim, Bardez - G
Before Me
Designation T‘ CH

P ; , _,HIHUR TM
GRAM BARDEZ - GOA.
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INFORMA £ ¥
TION IS8UED UNDER gy ACT 2(
PANCHANAMA iy

ptofessnon _wiRd Hevbes Rlo__ Cormnsx(aney
(2) shrirspat Blult e, Noolt. Rocdnoleast " age
profession V' P. Member Rio___Ca onuxlsro
being called by Shri__\toleant™ Nawlt. Gaonicas :

Designation / Officer) to witness the illegal construction carried out by Shri/ smf
'T(lcog Mame: Faferd in Ward No. V)

»

Coruxlin village and we have wstnessed the following
The details of the lllegal construction are zs under:

1. Nature of construction : __ TUCC e Cplnde GDtEZOD

of

2. Whether new construction,
< reconstruction or extention )\Ieu;) Co Mh’u.c&-m

to existing house:

[
b

3. Area occupied by structure / dimension "‘"::_;  B=6 ,H=|lo

(length, breadth, and hight approx);
4. Location Survey No./Waddo: o224/ 2, 2au/NZ, 223, 125/3]
5. Material used: __'one, Cemenl

6. Nature of roof pattern : b

7. Approximate estimated cost of the constrution: __+$;00,00% F

_ G ﬁ-} ‘12“19 oma %:ﬁ-&ﬂ awner/ accupier of the house stated that he/she does not
E})S&s,s .‘e‘xny valld permission issued by the Panchayat to erect the said structure, rior the formalities
é’&ﬂ‘ég under the building regulation and CRZ in force have been complied with.
\y

anchanama was written by Shrir”_ MO-"\-,LCJQQ M atthe

r presence today at KO AM./E /M’ The content of this panchanama has
cen read over and explained to us in Konkani and in correctness hereof we sign as under.

Place: Can o liro 1. @
Date: 3/3/40117 2. W

C PeE )
V.P. Secre T
VP yjﬁ_s% ~God
Carnu i, B : D\
Before Me
Designation 8 CH
GRAM PAN

CHAYAT (PNURLIM

Being asked by SoXPanCh Shri/Semf koliddos M Gadl onbeluwl}-
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PANCHANAMA \r
[l 210 AM./PM. Wethe underSIgned named
= G.O.QQ age
sssion_Uaxdl Member Corudbin
o Sh”M Bludees h[CLLJ:C %:ﬁ!mkcu age
profession__ Y~ P_Membesc Rio__Coomvtsx{iro J

" being called by Shri \fvol@ftf t\\O-‘k“ (oonkon

Designation / Officer) to witness the illegal construction carried out by Shri/ St
Riaz Mama inWard No. ¥ of

camuxtiio village and we have witnessed the following
The details of the lllegal construction are as under :

1. Nature of construction : Tucca QG\'LE"UCQ“ ton CM/—)
2. Whether new construction,
reconstruction or extention Newd  conglowdion

to existing house:

3. Area occupied by structure / dimension = =) s () #ot 275), B- || 8(FH0t ) =825 srs

(length, breadth, and hight approx):
4. Location Survey No./Waddo: 2048, Qaulug, 223, 1as/ 3| ‘ :
5. Material used: 560(9 r (QLQELE&- ng")e, Cb-rngx\}

6. Nature of roof pattern . __——

7. Approximate estimated cost of the construction: A GO,G‘DO/*

Being asked by mﬁnd"- Shriset. kalidonr M- G.o_o_Q

r_
onbeloll ‘TZLCQ Mama_ o dew awner / occupier of the house stated that he/she does not

posess any valid perm1ssion issued by the Panchayat to erect the said structure, nor the formalities
ilding regulation and CRZ in force have been complied with.

R s written by Shfi_ M OJ’!(,}PCﬂQ M 7 m&- atthe
sitediRlbUFHESEhe at___11- AD___ AM/PM The contentof this panchanamahas
beenje lained to us in Konkani and in correctness hereof we sign as under.

Déte: 2/3/.2,0],5] ' 2 r":ﬁ.;g

V.P. Secrgta
VP-M‘Q&. : taTy
Camurlim, Bardez -
Before Me 5 7
Demgnation o

GRAM PANCH \ o BeiURUM
BAR EJ—"GOP\
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PANCHANAMA

@ shirsmr_Blaje  Nowl Penﬁn:eﬂcox age ;

profession ___ V- P- Member Rio__ Courm uslus

being called by Shri__Volant Noswll  Quonon

Designation / Officer) to witness the illegal construction carried out & by Shri /S
= Marna in Ward No. 4l af

CO-Y'VLU-YL'-""J village and we have witnessed the following
The details of the illegal construction are as under :

1. Nature of construction : ___1CC ( W

2. Whether new construction, . =

reconstruction or extention I\[CELO Co nﬁ(.ﬂ.ui;@to ®;

to existing house:

3. Area occupied by structure / dimension __L.= |SMV, £ - «2°80

(length, breadth, and hight approx);
4. Location Survey No./MWaddo:__ 224 &) &"uf/ A3, 223 185" /. 3)

5. Material used: _Lotonlh Blon e, ,&U)q Cermant-

6. Nature of roof pattern :

7. Approximate estimated cost of the construction; Gr 00.0vQ /h

Being asked by Smd\ Shri./Smt— kolsddon M- G.a_ﬁa
C)r\b"—mu (}zl-a;? MounO %ﬁw) owner/ occupier of the house stated that he/she does not

posess any valld permlssmn issued by the Panchayat to erect the said structure, nor the formalities
prescribed under the building regulation and CRZ in force have been complied with.

chanama was written by Si_ M 0—“—;"&—9‘ M- ?ﬁuﬂb&@l at the
encetodayat__ I[" NO A M,IBM’ The content of this panchanama has
rand explained to us in Konkani and in correctness.hereof we sign as under.

€&

Date: 3 /3 2019 2 E,P@E)
V.P. Secreta

V.P. i

AV il
Camuriim, Bardez - &
Before Me

Designation

PANCH
GRAM PARCHAYAT CAMURLIM
BARDEZ - GOA.
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Panajl 7th September 2000; (Bhadra 18, 1922)
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SERIES I No. 23

OFFICIAL @GAZETTE

‘GOVERNMENT OF GOA

NOTE: There- aré two Extraordinary issues to the Official
Gazette Sanes I No.,22 dated 31-8-2000 as follows:

1) Extraord!narydatedsl 8-2000!rompage.5515t0518 />

regarding Netifications from De partment of Finance
{Rev. & Exp. Division).

2) Extraordinary No. 2 dated 5-9-2000 from pages

519 t0'620 regarding Notificatior from Department .

of Law & Ji udig!axy (Legal Affairs Division).
GOVERNMENT OF GOA -

Department of Forest

: . Notification

2-107-2000-FD/2506

In exercise:of the powers. conferred by
sub-saction (1) of section 32 of the Goa, Daman .. .
and Diu Preservation of Trees Act, 1984 {Act. 6 of -

1984), the Govemment of Goa, in the interest of
general public, hereby extends the ban (read
i earlier notification No. 8/10/83-FOR dated
n 11-9-1990) on felling of the following mangrove
species until further orders:—

(1) Rhizophora mucronata R
(2) Kandelia rheedii -
(3) Avicennia ofﬁcinalis
(4) Sonneratia alba
(B) Ceriops tagal
(6) Excoecagia ggallocha
(7) Rhizophora apiculata
(8) 3m§giafa gymnorrhiza
A (9) Avicennia marina

(10) Sonneratia caseolaris

e

P e A e e A,

(11') Aegi&axas comiculéfum
(12) Acanthus ilicifolius
{13) Derris heterophylla

(14) - Acrostichum-aureum
(15) Bruguiera pérﬁﬂoza

By order and.in the name of the Govemor
of Goa

Richard D’Souza, Conservator of Forests,
Ex-Officio Addl. Secretary.

i e

Panaji, 24th August, 2000.

g

Department of Law and Judidiary

Legal ‘Affairs Division

ﬁotit_ieétion _
7/21/2000/LA

The Maharashtra Co-operative Societies
(Goa Amendment) Act, 2000 (Goa Act 23 of 2000)
which has been passed by .the Legxslatwe
Assembly of Goa on 25-07- 2000 and assented
to by the Governor of “Goa on 25-8-2000, is hareby
published for general information of the public.

S. G. Marathe, Under Secretary (Draﬁiﬁg).

Panaji, 31st August, 2000.



INFORMATION 1SSUED UNDER RT! ACT, 2005
GOA COASTAL ZONE MANAGEMENT AUTHORITY
Cfo Department of Science, Technology and Environment (Govt. of Goa)
1** floor, Pt. Deendayal Upadhyay Bhavan, Pundalik Nagar, Alto,
Porvorim, Bardez- Goa-403 521, Phone: (0832) 2416561
WWW.CZMA.Z0A.Z0V.in

Ref.No. GCZMA/ M [ Tt LE- (e pr/18-18[151 [ 1264 Dated: ©2/08/2019

SHOW CAUSE NOTICE ISSUED UNDER SECTION 5 OF THE
ENVIRONMENT (PROTECTION) ACT, 1986, READ WITH RULE 4 OF THE
ENVIRONMENT (PROTECTION) RULES, 1986.

WHEREAS, the Goa Coastal Zone Management Authority (hereinafter referred
to as ‘the GCZMA’ in short) has been constituted by the Ministry of Environment &
Forests (MoEF), Government of India pursuant to the directions of the Hon’ble Supreme
Court of India to deal, inter alia, with violation of the Costal Regulation Zone (CRZ)

Notification 2011 and implementation of the CRZ Notification.

AND WHEREAS, the Original Application No. 47/2019 (WZ), before NGT Pune
has been file by Mr. Sagardeep Sirsaikar against Goa Coastal Zone Management
challenging illegal construction destruction of mangroves and land filling of creek in

survey no. 224/1, 224/2, 224/48, 223, 125/31 at Camurlim, Goa.

AS, an order dated 23/07/2019 passed by the Hon’ble NGT

spect the area in question and submit a report after verifying the

, ) 2.
dlrecte;_i‘? %&Z:MM
facts anﬂﬁg‘ﬁ%"{ﬁ
~~/’}\\\‘ ,//

e

= WHEREAS, the GCZMA, was in receipt of complaint dated 18/04/2018

s set out in said application within six weeks of time.

filed by Sagardeep A. Sirsaikar, resident of Chapora Bardez Goa with regards to the
illegal construction destruction of mangroves and land filling of creek in survey no.

204/1, 224/2, 224/48, 223, 125/31 at Camurlim, Goa.

AND WHEREAS, the complaint was forwarded to the Chairman, District Level
Committee, Office of the Collector (North) on 28/03/2019, for the purpose of conducting

an inquiry into the matter and submitting a report to this Authority.

AND WHEREAS, the office of the Village Panchayat Camurlim, Goa has vide
letter bearing no VP/CAM/BAR/2019-20/195 dated 29/05/2019; forwarded a copy of the
complaint from sagardeep Sirsaikar , Chapora , bardez Goa along with copy of site

inspection report dated 03/03/2019. ‘

Page 1 of 4
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INFORMATION ISBUED UNDER RTIACT, 2005

AND WHEREAS, the said complaint letter dated 29/05/2019 and the report from
the Village Panchayat Camurlim, Goa was placed for discussion and deliberation in the
208" held on 24/07/2019 it Was-decided as follows “The Authority taken into
consideration the inspection report and after detailed discussion and deliberation
Authority decided to issue show Cause notice for illegal construction destruction of

mangroves and land filling of creek in survey no. 224/1, 224/2, 224/48, 223, 125/31 at

Camurlim, Goa.

AND WHEREAS, upon close perusal of the complaint, report from the village
Panchayat, Camurlim Bardez, Goa. and interms of decision taken in 208" GCZMA
meeting held on 24/07/2019; the following alleged illegal construction resulting violation

of CRZ Notification 2011 is noticed: The details of the violations are indicated here

below:-
Sr | Name of the | Survey No./ Type of Construction Distance
No. | Party/alleged Village from HTL
violator
I. |Riaz Mama | Survey No. | illegal construction destruction of | Within
ratan 224/1, 224/2, | mangroves and land filling of creek 100mts
224/48, 223, from HTL. -
e 125/31 at
/ Camurlim,
Goa.

WHEREAS, all proposed ‘re- consnuct1on/construcnon/deve1opment/repau

betﬁ“enn 100 mts. from the River, and other permissible activities, require the prior

approval of the GCZMA under the CRZ Notification, 2011.

AND WHEREAS, all proposed ‘re-construction/construction/development/repair’
between 200 mts. to 500 mts. of the High Tide Line(FHTL) from Sea and 100 mts. from
the River, and those permissible activities, require the prior approval of the GCZMA

under the CRZ Notification, 2011.

AND WHEREAS, the alleged illegal construction is highly detrimental to the
Coastal ecosystem / riverine ecosystem. Further it is observed that you have not
obtained any prior approval of the GCZMA for the purpose of alleged construction as

required under the CRZ Notification 1991/2011.

Page 2 of 4
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INFORMATION ISSUED UNDER RTIACT, 2005

NOW THEREFORE, in exercise of the powers conferred by section 5 of the
Environment (Protection) Act, 1986 read with sub-rule (3) (a) of rule 4 of the
Environment (Protection) Rules, 1986, read with power vested with the GCZMA vide
Order S.0. 3324 (E) dated "-26/10/2016 issued by the Ministry of Environment & Forests,

Government of India, the GCZMA, hereby directs you to SHOW CAUSE as to why a

direction to demolish the structures and to restore the land to its original condition should
not be issued to you. Further, you are directed to ensure that no construction activity of
whatsoever kind and nature is carried out at said site. Further, you are directed to remain
present for the PERSONAL HEARING on 17/08/2019 at _10.30 a.m. on the 2" Floor,

Conference Hall, Secretariat, Porvorim, Goa.

FURTHER TAKE NOTE THAT, you are required to file your reply and
construction/reconstruction/repair licence/approvals, if any, issued by the concerned
Authorities including GCZMA along-with approved plan, as also documents to show the
title to the Office of the GCZMA, having its Ofﬂce at 1% Floor, Pt. Deendayal Upadhyay
Bhavan, Pundalik Nagar, Alto, Porvorim, Bardez- Goa on or before 17/08/2019. Please
take note that if you fail to submit your reply along with the required documents, the
GCZMA will come to the conclusion that you have no justification to carry out activities
as above stated and the Authority shall proceed to issue final directions to you in this
regard without any further notice which inter alia includes order of demolition of
structures, dis_ggnnection of water / power supply etc. .

$ s c

e =

i h
H ™,

FENVIRCNMENT

EEHANGE (Johnson Bedy Fernandeés)

— Member Secrétary (GCZMA)
Encl: A?rab . ol

To,

Mr. Reyaz Mama, resident of 2-A, Viulean insurance Building, 77, veer Nariman Road,
Churchgate, Mumbai.400020.

1. The Collector & District Magistrate (North), Office of the Collector (North),
Collectorate Building, Panaji-Goa... for information and necessary action,

2. The Dy. Collector & SDO of Bardez, Mapusa Goa....... who is required to
enforce these directions and ensure that no work is carried out at site, other than

in accordance with law.

Page 3 of 4
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INFORMATION IS8UED UNDER RTI ACT, 2005

3. The Secretary, Village Panchayat of Camurlim, Bardez -Goa....... who s
required to enforce these directions and initiate action under Goa Panchayati Raj
Act.

4. Mr Sagardeep A. - Sirsaikar, resident of Chapora, Bardez Goa...., or
information.
5. The Scientific Assistant, Goa Coastal Zone management Authority...... fo

upload copy of this notice on GCZMA website immediately.

Page 4 of 4
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é,! g Brmeas

(' o
/’(ﬂ"' _.r"m =
/

/, Member Secreigny
fo - o, AUEELL
( 4l Date 20 T.0S=F0/7
Erem:

REYAZ RATAN MAMA,
2A, Vulcan Insurance Building,

77, Veer Bariman Road, Churchgate,

Mumbai, Maharashtra.

&
30 August 2019 [/\\ L\’?/

Goa Coastal Zone Management Authority,
C/o. Department of Science, Technology and Environment,
1™ floor, Pt. Deendayal Upadhyay Bhavan,

Pundalik Nagar, Alto Porvorim, Goa.

REF: SHOW CAUSE NOTICE NO.GCZMA/N/ALLE-

COMP/18-19/151/1264 DATED 02/08/2019

SUB: REPLY TO THE SHOW CAUSE NOTICE ABOVE

REFERRED

Sir,

I, Reyaz Ratan Mama, am in receipt of the show cause notice, referred
above, issued by you under Section 5 of the Environment Protection
Act, 1986 read with Rule 4 of the Environment Protection Rules, 1986
and with reference thereto I most humbly state and submit as
follows: —

o/ Page1of10
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INFORMATION ISSUED UNDER RTI ACT, 2005

At the outset I eloquently state that 1 am not doing any

construction of whatsoever nature in-or upon my properties

bearing survey nos. 224/1, 224/2, 224/48, 223 and 125/1 of

Camurlim village or any of them.

The show cause notice issued to me by the Goa Coastal Zone

Management Authority (“GCZMA?”) is highly vague in nature

for the following inter alia for the reasons: —

(a)

The show cause notice makes reference to several
documents, including colnplaint_dated 18/04/2018 made
by Sagardeep Sirsaikar to the GCZMA,. the Original
Application no. 47/2019(WZ) filed by Sagardeep
Sirsaikar in the National Green Tribunal, the letter no.
VP/CAM/BAR/2019-20/195 dated 29/05/2019 of the
Village Panchayat of Camurlim to the GCZMA,
complaint made by Sagardeep Sirsaikar to the Village
Panchayat of Camurlim, the Inspection Report dated
03/03/2019, and the minutes of the 208" meeting of the
GCZMA held on 24/07/2019. Although the show cause
notice is purportedly based upon. the said documents,
none of those documents have been supplied to or made

available to me by GCZMA.

Page 2 of 10
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(b)

(c)
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INFORMATION ISBUED UNDER RTI ACT, 2005
Although the show cause notice carries an allegation that
I have done illegal construction, destruction of
mangroves and land filling of creek in properties bearing
survey nos. 224/1, 224/2, 224/48, 223 and 125/1 of
Camurlim village, and further also holds out a threat to
demolish some structures, no further details are disclosed

therein.

The location of the construction alleged to be illegal is
not disclosed in the show cause notice. Similarly, the type
of construction and its dimensions are also not mentioned

therein.

I am unable to make any effective reply to the show cause

notice on account of its vagueness. I am greatly handicapped in

the absence of the documents referred to in the show cause

notice, and am not in a position to make any comments upon

the contents of the said documents. Nonetheless I hereby deny

all contents of the documents referred in the show cause notice,

including those of the complaint dated 18/04/2018 made by

Sagardeep Sirsaikar to the GCZMA, the Original Application

no. 47/2019(WZ) filed by Sagardeep Sirsaikar in the National

Green Tribunal, the letter no. VP/CAM/BAR/2019-20/195

dated 29/05/2019 of the Village Panchayat of Camurlim to the

GCZMA, complaint made by Sagardeep Sirsaikar to the Village

@T@J . Page30f10
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INFORMATION ISSUED UNDER RT] ACT, 2005
Panchayat of Camurlim, the Inspection Report dated
03/03/2019, and the minutes of the 208" meeting of the
GCZMA held on 24/07/2019. The show cause notice leaves me
guessing about what the GCZMA considers illegal or
objectionable and what structures face the threat of demolition.
In the absence of details in the show cause notice, [ am not able

to make an effective reply to the show cause notice.

The GCZMA issued another notice dated 02/08/2019 bearing
no. GCZMA/N/ILLE-COMPL/18-19/151/1266 to me for site
inspection in the property, which was carried out on 08/08/2019
employing methods which are rather quest\ionable. The
GCZMA issued the show cause notice on the very same day,
i.e. on 02/08/2019, the day on which the notice for site
nitdeba i
inspection was issued. Therefore, it is but obvious that the
GCZMA did not have any report of_t.he said site inspection

before it at the time of issuing the show cause notice. The show

cause notlce 1s therefore not based on any verlﬁed facts but has

vt e cd

Jroa—

been issued in-a rathm hurried fashion, much agamst due

v st = ~>—..._._..__._, T
N S i

ptocess of law fo reasons that are legally questionab e. The

s o
Se=] e e i ek et i

show cause notice is bad in law and procedure for this reason

too. j
)
C A
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INFORMATION ISBUED UNDER RTI ACT, 2008
Although, the GCZMA did the site inspection on 08/08/2019,
the report of the said site inspection has not been furnished to

me. As such, I am unaware of the contents of the said report.

I outright vehemently deny that I have violated the Coastal
Regulation Zone Notification, 2011 in any manner whatsoever\.
I specifically deny that I have destroyed or caused the
destruction of any mangroves in the properties bearing survey
nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim village.
Further, I deny that I haye carried out any illegal construction in
the properties bearing survey nos. 224/1, 224/2, 224/48, 223
and 125/1 of Camurlim village at point in time. I giso deny that

there is any land filling of creek.

I wish to state that I purchased the properties bearing survey
nos. 223/1, 223/2, 223/5-31 and 224/2—-48 totally admeasuring
34,875 square metres (“the said property”) from its previous
owners, viz. Dr. Precioso Antonio Jose Domingos de Sequeira,
Jennifer Sequeira, Maria Alba Laura Sequeira and Vital Manuel
Domingos de Sequeira, vide Déed of S-éle dated 22/01/2004,
duly registered in the office of the Sub—Registrar of Bardez at
Mapusa under no. 194 at pages 289 to 298 of Book I, Volume
no. 1088 on 11/02/2004. The show cause notice calls upon me

to produce documents of my title to the said property.

il

@S fsage 50f10
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INFORMATION 1SSUED UNDER RTI ACT, 2005

Therefore, I am herewith producing a copy of the said Deed of

Sale.

The said property is situated at Camurlim, Goa valong the
eastern bank of Chapora river. Historically, the said property
was a rice field with protective bund on its western side. The
said property was regurlarly cultivated by the previous owners
by engaging local people, including one Pedro Fernandes, for
the purpose until around the year 1995. It is for this reason that
the Forms I & XIV of the said property duly record that fact.
The previous owners stopped _‘cultivatir_ig the said property in
1995 due to a family issue. After the cultivatiorl in the said

property was stopped, the protective bund developed cracks and

the salt water from the river started seeping into the said

property, thus making it unsuitable for cultivation. Ever since,

some bushes have grown in the said prbper‘cy over a period of

time.

There were some small bushes in parts of the said property
when I purchased it in 2004. These bushes have in fact
multiplied thereafter under my ownership of the said property
because 1 encouraged such growth. I have no intention
whatsoever of cutting or otherwise destroying these bushes. It
rather pleases me to watch the bushes grow and I am happy to

maintain the said property in the current state.

Page 6 of 10



10.

115

233
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I constructed a farm house in a part of the said property, beyond
100 metres from the high tide line of the river, which was at a
level higher than that of the remaining land. As the ground level
of the said part was higher there were no bushes therein. As
such, there was no question of cutting any bushes from the said

property for the construction of the farm house.

Prior to the construction of the farm house I applied for and
obtained all necessary licenses and permissions required under
the law in the name of the previous owner, Maria Alba Laura
Sequeira, also known as Alba Sequeira. I ém herewith
producing the various approvals for the farm house mentioned

in the table below.

No. Description Date

I. | Permission no. VPC/Const/69/2006-07 | 16/05/2006
issued by the Village Panchayat of
Camurlim to Alba  Sequeira  for
construction of well, pump house and
room; and for amalgamation of survey

holdings (along with approved plans).

2. | Application for permission for | 21/06/2006
development under Section 44 of the Goa
Town and Country Planning Act, 1974 to

the Village Panchayat of Camurlim, Goa.

3. |No objection certificate/ approval no.| 13/07/2006
DB/20528/MAP/06/1679 issued by Town

and Country Planning Departr_nent for

g : \_)'} : Page 7 of 10
.
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construction of farm house,

Approval no. PWD/SDII/DV(B- | 25/07/2006
N)/F5(A) /06-07/482 issued by the Public
Works Department for construction of the

farm house.

No objection certificate no. PHCC/NOC/ | 27/07/2006
2006-07/240 issued by the Directorate of
Health Services for construction of farm

house,

Permission no. VPC/Const/199/2006-07 03/08/2006
issued by the Village Panchayat of

Camurlim  to  Alba Sequeira  for
construction of farm house (along with

approved plans).

(Reneﬁval) )

k%rmission no. J 28/03/2010
VPC/Const/199/ 2006-07 issued by the

Village Panchayat of Camurlim for

| construction of farm house

Technical Clearance Order issued by the | 10/05/201]

Senior Town Planner, Mapusa

(Renewal) Permission no. | 17/08/2011
VPC/Const/199/ 2006-07 issued by the

Village Panchayat of Camurlim for

construction of farm house

The construction of the farm house in the said property is
absolutely legal. Despite that the GCZMA had previously also

issued a show cause notice bearing no. GCZMA/BAR/CAMU/

07/73/3490 dated 07/01/2008 to me in respect of the said farm

house, which I had replied to appropriately by my letter dated

=y
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22/01/2008 and therewith also supplied all approvals/
permissions for the construction of the farm house to the
GCZMA. Vide the said reply, I clarified to the GCZMA way
back in January 2008 itself that the construction of the farm
house in the said property is beyond 100 metres from the high
tide line of the river, I am herewith producing the previous
show cause notice and my reply thereto. The GCZMA had Mg.hén

too held a site inspection and found that the construction of the

—

farm house is beyond 100 metres from the high tide line of the

e s b st E

river. This was expressly communicated to me by the then
Member Secretary of the GCZMA. 1 find it rather shocking that
¢ GCZMA has now issued a show cause notice in respect of

'he construction of the farm house for a second time, |

regretfully say that this is no less than any harassment for me,

The  Coastal Regulation Zone Notification, 2011 is not
applicable to the construction of farm house since the original
approvals for the same were issued by the concerned authorities

and the construction was commenced prior to the effective date

L R

of the said notification,

R -

I'once again reiterate that the construction of the farm house is

entirely beyond 100 metres from the high tide line of the river.

Therefore, the farm house is situated beyond the coastal

regulation zone, g
-
‘\ . «/ Page 90ofi0
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15. Besides, the farm house I have not done any other construction

in the said property.

16. 1 therefore humbly request you to recall the show cause notice

and oblige.

Yours sin@

C 2

"REYAZ RATAN MAMA

Page 10 of 10
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Deed of Sale
BARDEZ

P

This Deed of Sale is made at Mapusa, Bardez, Goa, on
this 22nd day of January 2004,
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BETWEEN

PRECTIOSO ANTONIO JOSE DOMINGOS DE SEQUEIRA,
late

Mrs.

(L B
62 yvears of age, medical practitioner, son of
and wife (2)

housewife,

Jose Ferdinando de Sequeira,
JENN;FEB' SEQUEIRA,
daughter of Edward Gomes, both residing at La Oceana
Cc-678, Goa'- (:3) MS.

LAURA
daughter of

57 years of age,

Colony, Tiswadi,.

MARIA ALBA"

ané, Paula,

SEQUEIRA, 54 years of age,

unmarried, late Jose Ferdinando de

¢

Sequeira and (4) Mr. VITAL MANUEL DOMINGOS de
SEQUEIRA, 54 years of age, unmarried, son of late
Jose Ferdinando de Segueira, both residing at House
no. 1131, Bamonwaddo, Siolim, Bardez, Goa.
hereinafter known as the "VENDORS"™ of the FIRST

PART (which expression shall, unless it be repugnant

to the context or meaning thereof, be deemed Lo mean

INFORMATION ISSUED UNDER RTI ACT 2005
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P and include =all their heirs, representatives,
Y . .
b administrators and assigns)

MAPUEA g‘:ﬂgf

kvt .‘-u@’m‘

AND

(5) MR. REYAZ RATAN MAMA, Son of Ratan 8. Mama, aged
37 years, businessman, residing at Ground £floor,
Poornima Bldg, 40 "C" Ridge road (B.G. Kher Marg)
Malabar Hill, Mumbai-400006, hereinafter known as
the "PURCHASER" of the SECOND PART {(which expression

“NT OF ENVIRONMENT
JMATE CHANGE

shall, unless it be repugnant to the context or
meaning thereof, be deemed to mean and ‘include all

his heirs, representatives, administrators and

assigns)

WHEREAS there exists a property being paddy

field known as "Cumeachem Chol Sapal', presently
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situated at

termed in the Survey as "Khazan"
Camurlim village, Bardez Taluka, described in the
Land Registration Office of Bardez under No. 12295
of B 32 and written in the Matriz records under No
1478 oFf Oxel, Vagalem, and presently surveyed under
No 223 subdivisions 1 to 31 (inclusive) and Survey
No. 224, subdivisions 1 to 47 of Camurlim village,
admeasuring raround -35,000 sqguare metres. The said
pfoperty is more fully described in the schedule

hereunder.

WHEREAS the said property originally belonged
Vicente Anselminho

death 1t was

to late Precioso Antonio
Aureliano de

inhefited by his only child Jose Ferdinando de

Segueira, on whose

Segueira, and the Vendors above have been gqualified

as his heirs by a Deed of Succession dated

s T vy
Y LS
et e

oy
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16/6/2003 written before the MNotary Ex-Officio of
the Judicial Division of Bardez at Mapusa at Book

ne. 800, page 61 to 63

AND WHEREAS the said property ig therefore in
peaceful and lawful possession of the Vendors above

without any encumbrances.

AND WHEREAS the said property is a "Sapal" land

being next to the river and prone to ingress of

water and is presently overgrown with reeds and
water plants, and ruined by saline water, and as

Be—— -

such not suitable f&r cultivation.

WHEREAS the Purchaser has agreed to purchase
the said property and the Vendors have agreed to

sell the same to the Purchaser for the total
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consideration of Rs.. 9,50,000/- (Rupees nine lakhs

fifty.thousand only) which is its fair market value;

NQOW THEREFORE THIS DEED WITNESSETH

1. That in pursuance of the .above and in
consideration of -the sum of Rs. 9,50,000/-
(Rupwes nine lakhs fifty thousand only) paid
by the Purchaser to the Vendors, the receipt:
of which the Vendors do hereby admit and
ackrniowledge, the said Vendors do hereby
transfer and convey, by way of sale absolutely
and forever in the favour of the Purchaser all
that said property mentioned in the Schedule
hereunder and all the fencing, ways,
waterways, easements, liberties, privileges,

utilities and any other attributes and

s mw
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appurtenances whatsoever that may go along
. Wwith the same and that may run with or to the

same, free from any and all encumbrances,

charges or onus whatsoever, and all the claim,
o estate, interest, right, title and possession
in the said property whatsocever of the
Vendors, unto and Lo the use of the said
purchaser, for him, the Purchaser, TO HAVE AND
70 HOLD the said property as his own thing

absolutely now and ever onwards.

2. The Vendors hereby covenant with the Purchaser

as under:
3 ENVIRONMENT E

/E CHANGE
a) that the said property is free from all

encumbrances and are not subject to Iis pendens




convey the said property hereby conveyed unto
the Purchaser in the manner aforesaid.

c) that the Vendors have not done or been
party to any act whereby the said property is
or may be under any charge in title, claim,

estate or otherwise howsoever or wherebhy the

Vendors are prevented from conveying or
assigning the said property or any part
thereof.

d) that all claims, taxes, land revenues and

other dues owing to any authority, i1f any,

JHFORMATION ISSUED Ui UNDER RTIAGT, 2005 rVL@ Dace 200 ?26
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or attachments either before or after
judgment. _ ' f
b) that they the Vendors have good right to
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payable in respect of the aforesaid property
upto the date of execution of this Deed of

Sale have_baan paid in full by the Vendors and

any' outstanding dues or arrears in respect
thereof shall be the liability and
responsibility of the Vendors. After the date
of execution of this deed all the taxes and
outgoings shall be the liability and
responsibility of the Purchaser.

B W
e

ANAGEM Sy,
W} e) that the said property is not subject to
v
ZNTOFEN‘J\RONMF-NT any notice or scheme or notification  or
IMATE CHANGE ; e
proceedings under Land Acguisition Act or

Reguisition, Administration of Fvacue
Properties Act, or reservaticon from the
Government authorities or any other Public

Body. or authorities in respect of the said
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10

property or any part thereof; under any
provision of law or any other claims, demands,
charges, penalties by any statﬁﬁory authority
and that no attachment or notice/s from
the Central or State Government or any
other 1loeal bedy or authority under any
Act, or Scheme or Legislative Enactnent,
Government Ordinance, Order or notification
including Notice/ Proceedings for Acguisition
' /Reguisition had/has been received by/or
served upon the Vendors and that the said
property or any part thereof aré not subject
to any attachment or recovery proceedings
under the Income Tax Act, or any othsr act

or statute, law or regulationg

W
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11

f) there are no charges, attacnments, previous
agreements, mortgages, contractual agreements,
contracts, collaterals;, demands, liens,
injunctions, executive demands, etc. on the
said property and / or that they have not
received any earnest money deposit, advance,
deposit, token money or down payment from any
person/s or entities in respect of the said

property.

g) there is no other person/s lawfully
entitled to the said property and further that
the same is free from any encumbrance,
mortgage, tenancy, usufructuary right/s,
third-party right/s and no person/s have any
right, title, interest, claim or demand in
respect of the said property by way of sale,
alleotment, exchange, gift, lease, assignment,
1{;57* charge, trust, license, inheritance,
succession, partition, possession, injunction,
agreement, memorandum of understanding, will,
testamentary instrument, probate, letters of
administration, attachment, decree or order of
a co;rt of law, maintenance, easement,
development rights, ' family arrangement or
family settlement be it oral, expressed,

implied, formal or informal.

h) notwithstanding any act, deed or thing
whatsoever done by them or any person/s
claiming by or through or under them, the
Vendors have in themselves good right, Famild
possession and title and absolute power and
authority to convey and transfer the said
property to the Purchaser by this instrument

and the Vendors do hereby declare that they

\a
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12

have not done or omitted or knowingly or
willingly suffered and been party to any act,
deed or thing whereby they are prevented from
selling the said property or whereby the said
property has been charged, encumbered or

prejudicially affected.

3. The Purchaser .shall hereafter peaceably
possess, occﬁpy, use and enjoy the same
property‘as hig own- chattelr and property
without any hindrance, inﬁerruption, claim
and demand by or from the Vendors or any o
person whomsoever and shall be entitled to
develop, sell, lease, rent the said property

or transfer or otherwise deal with it as it

deems fit.

4. The VYendors do hereby assure the Purchaser
that they shall, at the cost of the person
requiring the same, execute such writings and
documents and do every act and thing

i, TIECESSAry for further and/or more perfectly

Ay Fa
™~

o,
43 suring the property hereunder sold and
veyed to the Purchaser as may reasonably

required.

5. The Vendors hereby agree to, and give their

consent to the Purchaser obtaining the change
of the relevant records in the Survey and
other registers so as to Ibring the said
property in his names in the said records,

after the execution of the Sale Deed.

SCHEDULE

‘V‘\h""‘*v—_ﬂ B
\\M_f‘g\_}u‘.
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S— ‘ 13

Property being a paddy field known as
"Cumeachem Chol Sapal™, presently termed in the
Survey as "Khazan" situated at Camurlim village;
Bardez Taluka, described as a whole in the Land
Registration Office of Bardez under No. 12295 of B
32 and written in the Matriz records under No 1478
of Ozel, Vagalem, and presently surveyed under MNo
223 subdivisions 14 2,'§ to 31 (inclusive) and
Survey No. 224, subd1v1310n5 2 to 48 of Camurlim
village, admeasurlng around 34,875 square metres as

per survey records and is bounded as undenr:

East ¢ By bundh of the Comunidade of
Camurlim under survey Nas. 224/1/
and 223/3, followed by fields of the

Comunidade;

Hest @ By river of salty water;

Northt By paddy field Vadol and bundh of
the Comunidade under survey No.
224/1:

South: partly Dby river and partly by

comunidade bund under No. 223/3,
followed by fields of the Comunidade

of Camurlim.

IN WITNESS WHEREOF the parties abovementioned hereto
have signed this deed on the day, month and year
mentioned herein above in the presence of two

attesting witnesses.

o
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Vendors

%
(Dr. Precioso Ah?onlo

Jose Domingos De.Sequelra)

Fingerprints:

¢Abu¢4m
s, Jennif Segueira)

ingerprints:
Left hand

]

v
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15

(Ms. Maria Al:&zlﬁ;ra Sequeira;

Fingerprints:

Left hand

1 1. 1
2 2.

3 3.

4 4.

5 5.

O

(Mr. Vital Manuel

Domingos De Sequeira)

Fingerprints: ‘
Left hand Right hand

1 : 1.
2 2.
3 3.
4 4.
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Purchase;:

L
(Mr. Reyaz Ratan Mama)
Fingerprints:
Left hand
%
2 2
3 3
4 4 |
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CERTIFICATR
1 do hareby certify under Sectiom 12 of he T ding
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INFORMATION lS%UEU UNDER RTI ACT, 2005
’r,‘,’ 1000043 GB5052
"s-.,“
FORM T & X1V
Date:  27/07/2015 FEATH 97 9% Page 1of 1
Taluka BARDEZ Survey No. 203
argT REICEE
Village Camurlim Sub Div. No. 1
T e HaT
Name of the Field Khajan Tenure
ey AT THT
Cultivable Area (Ha.Ars.Sq.Mtrs) SITTOT-8 (2. an<, 1. A1) \
Dry Crop Garden . | Cultivable A
S TR :—Ee Khajan ;(;r :g:fd ;:;;“?'a?:wrvs—we rea
0000.00.00 0000.08.75 0000.00,00  0000.00.00 0000.00.00 0000.00.00 0000.08.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (8. 1<, =T, A1)
Pot-Kharab ¥ @4 Remarks @
Class (a) Class(b) Total Un-Cultivable Area Grand Total
T (31) =it (3) gt iR e T
0000,00.00 0000.00.00 0000.00.00 0000.08.75
Assessment: oo oo ;2"0' Rs, 0.00 Predial oo .00 gent Rs. 0.00
THTT T ¥
F.No. Name of the Occupant [ 'Knata No. Mutation No. Remarks T
FEEI Al Ty AL TR
1| Reyaz Ratan Mama o _ 16813
S.No. | Name of the Tenant g wf= Khata No. | Mutation No. | Remarks
T AT Y- | AT
1| Nil
Other Rights Za<ga Mutation No. Remarks
Name of Person holding rights and nature of rights: ST T
TAC T MO FLT-AT 71T T g THC
Nil
Details of Cropped Area fd@rarsfter g araefi
Year | Name of the Mode | Season [Name Irrigated Unirrigated |Land not Available for Source of |Remarks
=+ Cullivator &a R Jof Grop T oo jcullivation sftwody 1rr|g§t|on v
S ! : ; Nature Area & | R
AFTE AT | jasmsaMs  |HosSqMs s |HahmsqMs |
At poacah ol [fomown 3. ae, o,
Nil ‘
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
o ) Y ey
o\V c,-u}}é
GEFICER IN CHARS
VIDE GOVERNME%
561412004 - RO 73
" DATED 221‘\012001 v Umited
e Et " 111{0(:(}“] ?ﬂ
" prace: Mapusa GO
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',..3 100004685056
v
FORM I & X1V
Date:  27/07/2015 FgarE 9798 Page 1of 1
Taluka BARDEZ SUWEY No. 293
N i HEE e
Village Camurlim Sub Div. No. 2
UK BT qa
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) ST & (3. o<, =T, 1)
Dry Crop Garden . - ; Total Cultivable Area
Rrcrar T :{ge gg{fn ;‘I_fr g:;ad T ET
0000.00.00 0000.00.00 0000.04.00 . 0000.,00.00 0000.00.00 0000.00.00 0000.04.,00
Un-cultivable Area (Ha.Ars,Sq.Mtrs) AT 87 (&, 3, =T, +ft)
Pot-Kharab SRSES Remarks @
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (37) 77 (3) T AT i TEHT
0000.00.00 0000.00.00 0000.00,00 0000.04.00
= . 1
Assessment : Rs. 0.00 ;?o Rs. 0.00 Pre,c{ml Rs. 0.00 >Zent Rs. 0.00
S.No. [ Name of the Occupant Khata No. Mutation No. Remarks T 1
TG T T AT BRI
1| Reyaz Ratan Mama 16814
S.No. | Name of the Tenant wr =i Khata No. | Mutation No. | Remarks
IR Yewred | AT
1 Nil
Other Rights AL BH i Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥ A =T
T gH UTTT HT-4TH 71T T g% THTT
Nil———
Details of Cropped Area f=rarsiier &=m=r qrasfier
Year | Marme of the Mode |Season |name Irmgated Unirrigated |Land not Available for Source of |Remarks ‘r
- Cultivator T " ot crap ELUEEE EES e o ;;ria}hoﬂ e
4 Natur A AT
N LA (REISIES HoArs.SqMis  [HaAmSqMis = H;EJ:Sq.MIs -
TtT o [romwd [0 . s o,
20002 N/A KHARIF | N/A NIA - Full
010 Fallow
L Land
End of Report
For any further Inquires, please contact the Mam!atdar of the concerned Taluka.
' \ ‘;C’
~4o W%‘EH/Z.,—:G&
LAND NMENT ORDER
VIDE Ggf'f’m (7378)
2614120 ‘.‘!10[20(}1 Lited
pATED 22 Private Lam
Ethi Infoco _Goa
. Mapus?
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L% o8

",5\ 100004685056
] oy
e
FORI& & X1V
Date:  27/07/2015 AT 97 9Y Page 1of 1
Taluka BARDEZ SLINE_‘/ No. 223
qrgE 3 HERETE
Village Camurlim Sub Div, No. 5
Name of the Field Bandha Pat Tanure
Cultlvable Area (Ha.Ars,Sq.Mirs) AT & (. &, =it 1)
Dry Crop Garden g = . ~ ' " Total Cultivable Area
- Rice Khajan. Ker Morad o
AN T G ik o i
0000.00.00 . ~ 0000.00.00 0000.06.,50 0000,00.00 0000.00.00 0000.00.00 0000.06.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTTS &1 (8. &<, =T W)
Pot-Kharab %1€ @X@ Remarks @

Class(a) Class (b) Total Un-Cultivable Area Grand Total

= (ar) o7 () T ATAE AT THT

0000.00.00 0000.00.00 _0000.00.00 0000.06.50

Assessment : Foro " Predial Rent

Rs. 0.00 Rs. 0.00 Rs. 0.00 ; Rs. 0.00
AT B T & J
S.No. |- Name of the Occupant---. . Khata No. ‘Mutation No. Remarks o
FHEAGTUY AT - T AT HTRTE A
1 Reyaz Ratan Mama ‘ 16815
S.No. | Name of the Tenant g afa Khata No. | Mutation No. | Remairks
iy AT e | AT
1 - e\
Mutation No. Remarks

| Other Rights za< &g
Name of Person holding rights and nature of rights: ST T

TAT U HOW-ATH AT TG T

Nil

Details of Cropped Area’ fi=rarfier = arusfi=r

Year Name of the Mode Sszason  Name Irrigated Unirrigated Land not Available for Source of [Remarks
s Cultivator = Hraw lof Crop AN - Ry lcultivation sfwesfs |rr:g§hon i
i i ; ; ) Nature Area @ | R
ST N TRTT | aamSars  |HaAm.SaMis HaAmSaMs | yrfr
, i Lot 3w ‘ 3. o, o,

2009-2 . N/A KHARIF | N/A N/A Full

010 i Fallow
Land

End of Report

For any further inquires, please contact the I\_#Ia_.rr_xlatdar of'the concerned Taluka.

. \ewkoz,

s OFFICER IN CHARGE
LAND RECORDS

VIDE GOVERNMENT ORDER
26/1/2001 - RD (73786)
DATED 22/10/2001
EthinX Infocom Private Limited

Place: Mapusa-Goa

F ENVIRONM
/E CHANGE
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,-"f‘*\ 100004605061
¥ Gl
RS20
SN2
FORM | & X1V
Date:  27/07/2015 agATH 97 9y page 10f 1
Taluka BARDEZ ‘ Survey No. 223
args T AAT
Village Camurlim Sub Div. No. &
Name of the Field Bandha Pat Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T 8 (3. . =1, |T.)
Dry Crop Garden o 5 = Total Cultivable Area
Rice Khajan. Ker Morad
R T i e . T A AT
0000.00.00 0000.00.00 0000,05.75 0000.00.00 0000.00.00 0000.00.00 0000.05.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TR & (3. =€, =t )
Pot-Kharab _ WIE @<= Remarks T
Class {(a) Class (b) Total Un-Cultivable Area Grand Total
i (&1) it (3) T AT S TR
0000.00.00 0000.00.00  0000.00.00 0000.05.75
Assessment : Foro - Predial Rent
‘ Rs. 0.00 Rs. 0.00 ~0.00 g. 0.0C
T ey S % R
S.No.| Name of the Occupant - Khata No. Mutation Mo, Remarks T
TN AT Ty #AT YRIC '
1| Reyaz Ratan Mama 16816
S.No. | Name of the Tenant F=r¥aix Khata No. | Mutation No. | Remarks
ary FaT S|
'S Nl -
Other Rigﬁts TAL TH Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥ F T
TAT g T FOMT-TT 7T T g THIT
. Nil
Deteils of Cropped Area fmareiter &= arasfis
Year Name of the Mode | Seasen |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
o | Cultivator ks #ER  |of Crop TS Rrgra mﬂﬂ!ﬂimj]ﬂrﬂﬂﬁ_-—w lrr:ge'mon P
: Nature Area AT
T FCOT-ATY FBFER AT | aassqMis  |HaAmSaMts W HaAmSqMis | grft
qT oo oft, (%t . arc, =,
2009-2 : NIA KHARIF | N/A NIA Full
010 | Fallow
Land
End ef Report

For any further inquires, please contact the Mamlatdar of the concerned

Taluka.

7 A}

&O\\J oncle 2
OFFICER IM CHARGE
LAND RECORDS

VIDE GOVERNMENT ORDER
26/1/2001 - RD (75/6)

DATED 22110791

EtbiaX Infocom brivate Limited
Fleoa: Mapiwe-Goa
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INFORIGATION ISBU’{;iJ UNDER |
4-\ "'--,.,\

‘#’c' 7,

%\i\ =

FOR I& X1y

i RT1ACT, 2009

v

100004685064

Date:  27/07/2015 FHATH 97 9% Pags  1of 1
Taluka BARDEZ Survey No. 223
EINED A At
Village Camurlim Sub Div. No. 7
Name of the Field Bandha Pat Tenure
S At T AT
Cultivable Area (Ha.Ars.Sq.Mtrs) W97 & (B, o<, =T, 1)
Dry Crop' Garden - K Tolal Cultivable Area
o IR ?ge Khajani ;(Ttrar Morad % o
0000.00.00 0000.00,00 0000.05.00 0000.00,00 0000.00,00 0000.00.00 0000.05.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T &1 (2. &, =T, #1.)
Pot-Kharab___WiE @ Remarks &%
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (31) Tl (%) g 1 st T
0000.00.00 0000,00.00 0000.00.00 0000.05.00
Assessment ; y Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
ATHTT T . e &
S.No.| Name of the Occupant _ Khata No. Mutation No. Remarks AT
FEAET AT -\ HIT e A
1 Reyaz Ratan Mama 16817
S.No. | Name of the Tenant gt #i Khata No. | Mutation No. | Remarks
‘ T AT I o
q Nil
Other Rights T e Mutation No, Remarks
Name of Person holding-rights and nature of rights: ST A T
| AT T T FOT-AT AT T 5 TR
L Nil
Details of Cropped Area fsrarste &= arwefis
Year | Name of the Mode |Season [Name Irrigated Unirrigated  |Land not Available for Source of |Remarks
i cultivation sfessir | irrigati
ak Cultivator & =g of Crop AT e g—l‘?q ion o
. Nature Area €T AU ,
FTATOT - TR AT | jomSqMs  |HaamSaMes - HoAsSaMs | grfe
‘ atT : o i O (o i . e, o, of,
2009-2 NIA KHARIF  [N/A ) NIA - Full
010 Fallow
Land
" End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

\K{O el

OFFicER m
LAND Re e

DRECORLs

ARGE

® Private Limiteq
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o
INFORMATION ISSHEE‘ UNDER RTIACT, 2005
e 100004685070
W
FORM I'& XiV
Date:  27/07/2015 TEATH 97 9% Page 1of 1
Taluka BARDEZ . : ) Survey No. 223
AT T HaT
Village " Camurlim Sub Div. No, g
T R A
Name of the Field Bandha Pat Tartira
HNERIES T 9FTT
Cultivable Area (Ha.Ars.Sq.Mtrs) STTITOT 817 (8. an<. =it #t)
Dry Crop Garden - — : R Total Cultivable Area
Broaa . - Rice - Khajan Ker Marad i
0000.00.00 0000.00.00 0000.08.00 0000.00.00 0000.00.00 0000.00.00 0000.06.00
Un-cultivable Area (Ha.Ars.Sq.Mitrs) ATTO= &3 (&, o<, =it. 1Y)
Pot-Kharab T @& Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
77 (3) T () T AT ST THT
0000.00.00 0000.00.00 0000.00.00 0000.06.00
Assessment ! Foro Predial Rent
Rs. 0.00 s, 0.00 . 0.00 Rs. 0.00
AT R R Y Rs -
S.No.| Name of the Occupant _ KhataNo. | MutationNo. | Remarks o i
T AT AT EIGRERY HTHIT A
1| Reyaz Ratan Mama 16618
S.No. | Name of the Tenant zwr =i .Khata No. | Mutation No. | Remarks
T HET BT A a
1 Nil
Other Rights 3o TH Mutation No. Remarks
Name of Person holding rights and nature of rights: SR H T
T FE HTTT -7 77T T ZH T
Nil
Details of Cropped Area fRsrarefier d=m=m arashier
Year Name of the | Mode |Season |Name Irrigated Unirrigated [Land not Available for Source of |Remarks
. . - B |5
s Cultivator & "ET of Crop EIRIES! AREE |rng§tmn A
) Nature Area &= BRI
T W'ﬁ ﬁﬁ RIES Ha.Ars,5q.Mls Ha.Ars.Sq.Mts Ha Ars,5q.Mls srfe
i %o whoft (% et ol % are, =t of,
20092 N/A KHARIF | NIA NIA Full
010 Fallow
Land

] End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,

bty
o,

WMEE ME ,\\
VN \{jﬁ\\m;)ﬁz |
OFFICER IN ccéu.nce
LAMB REC

VIDE GOVERMMENT ORDER
26472481 - RD (T376)
DATED 281912001 o
EthinX Iefocem Frivate Limi
Plecs: s pusa-Gos
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INFORMATION IS?UED UNDER RTIACT, 2005
Froel 100004685074
ﬁi
=
FO!l I& Xiv
Date:  27/07/2015 AagarE 97 9Y page  1of 1
Taluka BARDEZ Survey No. 223
RIS e
Village Camurlim Sub Div. No. g
RIE] R da
Name of the Field Bandha Pat Tenure
Cultivable Area (Ha.Ars.Sq.Mitrs) STTTT &7 (8. &<, =T, HT.)
Dry Crop Garden . Total Cullivable Area
: - Rice Khajan Ker Morad
[EREE AT '3 i - T AT 8T
0000.00.00 0000.00.00 0000.05.25 OOE_J0.00.00 0000.00.00 0000.00.00 0000.05.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) =T 817 (8. <. =T, #T.)
Pot-Kharab € @<= Remarks 4T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
Tif (31) =it (@) g TR S THT
0000.00.00 £000.00.00- 0000.00.00 0000.05.25
Assessment: o (09 Foro oo 0.00 Predial . 0.00 Bent Rs. 0.00
ATHTT e &=
IS.No.| Name of the Occupant Khata No, Mutation No. Remarks T
Fe O AT il T AT EEnsassul
1| Reyaz Ratan Mama 16819
S.No. | Name of the Tenant gars 7fa Khata No. | Mutation No. | Remarks
L IGRERS TR T
p Nit
Other Rights ToT&® Mutation No. Remarks
Name of Person holding rights and nature of rights: SHTETT A T
T T HTOT FEOT-ATH A7 F gh THIT
———Nil
Details of Cropped: Area_fsrarefer &em=m e
Year | Name of the 1 Mode |Seasen [Name rrigated Unirrigated |Land not Available for Source of [Remarks
o | culivator ax |t brop  |wmw  [Froww [l sl inigation  |aer
A ; Nature Area g | RismiT
{ AT TEAAT | hoamSaMs  |HoAs.SqMis s HoAs.SaMs | ot
At goae At f |3 oaoan . arg, =Y, ot
Jeooe2 | NIA KHARIF | N/A NiA ; Full
010 Fallow
Land
End of Report
mrBor.any, further inquires, please contact the Mamlatdar of the concerned Taluka.
\
~ o
sleuker
OFFICER IN CHARGE
LAKD REQOROS
YVIDE GOVYERNMENT ORDER

281412801 - RD (T376)
DATES 231012001

EthinX Infocum Private Limrted
Fuwce: liepusr-Goa
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\o”
INFORMATION ISS&ED UNDER RTIACT, 2005
ey 100004685077
oy
el
FORS [& X1V
Date:  27/07/2015 qEAT @ w qY Page 1 of
Taluka BARDEZ Survey No. 223
Village Camurlim e “Sub Div. No.  1g
Name of the Field Khajan Tenure
AT At : . AT YT
Gultivable Area (Ha.Ars.Sq.Mtrs) FTTOT & (&, s, =Y. 3ft)
Dry Crop Garden : i Total Cultivable Area
_ Rice Khaian Ker Morad
Fraraa AT - e P R S A
0000.00.00 0000.00.00 0000.05.75  0000.00.00 0000.00.00 0000.00.00 0000.05.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TS &= (2. e, =, 1)
Pot-Kharab EESE Remarks 4Rt
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (3) T () T AT S T
0000.00.00 0000.00.00 0000.00.00° 0000.05.75
Assessment : Foro Predial Rent
Rs, 0.00 Rs. 0.00 Rs. 0.00 ~0.00
AT HIT : e ¢ R
S.No.| Name of the Occupant KhataNo. | Mutation No. Remarks xr
FHETUR AT e T HET G
1| Reyaz Ratan Mama - 16820
S.No. Name of the Tenant Fers ater Khata No. Mutation No. | Remarks
aTiY AT e | A
4 Nil :
Other Rights za< TH Mutation No. Remarks
Name of Person helding rig.;hls and nature of rights: ST F T
TAT T TN FOM-ITY 779 7 g8 THC
Nil
Details of Cropped Area fisramsiter e arasfier
vaah | NaHigeris Mode |Season |Name IFrigated Unirrigated [ and not Available for Source of |Remarks
-y Cultivator e LIES fof Crop AT EREE cultivation.. xifiwenfi irrlgétlon i
: : Nature Area £ RSIET
W HLOM-AT TS At HaAs.SqMs  |HaArs.SqMts s HoAmSaMts | grfr
AT R A [ .o, o o
2009-2 N/A KHARIF | N/A NIA - Full
010 Fallow
Léﬂﬂ
' End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
ot
@NC‘%;RGE
¢ ENVRONMENT &Fﬁ%npégcwﬁm
s COVERNIAENT ORDER
it 376
___;/ 26141001 - RO (1376) »
ATER i i
B o Private Limi

Pace:
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INFORMATION ISSI}EJ UNDER Rl ACT, 2005

o 100004685082
A
'N«.E:ﬂ
s FORIQ I & Xy
Date:  27/07/2015 A A7 9Y Page 1 of 1
Taluka BARDEZ Survey No. 223
s T qa7
Village Camurlim Sub Div. No. 4
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mirs) ®TIOT &7 (8. are, =t wft.)
Dry Crop Garden . Total Cultivable Area
: ; Rice Khajan Ker Morad - o
o AT e o i oy : e T AT S
0000.00.00 0000.00.00 0000.04.25 0000.00.00 0000.00,00 0000.00.00 0000.04.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (8, &<, =t #f},) _
Pot-Kharah e @qa ; . Remarks T
Class (a) Class (b) Total Un-Cultivable Area Grand Total .
T (30) T (3) T AT St T
0000.00.00 0000.00.00 0000.00.00 0000.04.25 ]
Assessment ; Foro Predial Rent
Rs, 0.00 Rs. 0.00 Rs. 0.00 : Rs. 0.00
HFT . RIT RIEEin &
.No.| Name of the Occupant Khata No, Mutation No. Remarks brad
TR AT 2 LG RCES BRI A
1| Reyaz Ratan Mama 16821
S.No. | Name of the Tenant ar¥ iw Khata No. | Mutation No. | Remarks
T e bowred | A
11 - Nil
Other Rights =< TH ‘ Mutation No. Remarks —’
Name of Person holding rights and nature of rights: ST A =T
T GH U HAM-ATH 719 T 747 N1
[ : Nil
Details of Cropped Area fiwrarefter dsmem arasfier -
Year | Name of the Mode |[Season [Name Imigated ~  |Unirrigated [Land not Avallable for Source of |Remarks
: cultivation s snftr { irrigati
% Cultivator . e W of Crop T EEAETH Jr.rlgg on  lay
2 i Nalure Area &7 EERIES
ET - WW HaArs.Sq.Mls- Ha.Ars,Sq.Mls i Ha.Ars.8q.Mls i
GIES R o |3 s e o % o, W of,
2009-2 NIA KHARIF  |N/A : N/A - Full
010 | Fallow
l.and
: End of Report
F r.inquires, please contact the Mamlatdar of the concemned Taluka,
p i
e _ plualeez
*OF ENVIRONMENT O VG ~ L
- OFFICER IN CHARGE
LAKD RECCRDS
VibE GOVEFRKMENT ORDER
m - R0 (7376)
DATED 221102609
EttteX Infocom Private Limited

Flace: Mapucs-Goa
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INFORMATION ISSUED UNDER RTIACT, 2005

s, 100004605090
(‘\W \3
) 4
et
2
FORM 1 & XIV
Date:  27/07/2015 T G 7 9Y Page 1 of 1
Taluka BARDEZ Survey No. 923
AT wF FaT
Village Camurlim Sub Div, No. 42
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTIT &= (8. o<, =%, #f1.)
Dry Crop Garden Total Cultivable Area
~ % Rice Khajan Ker Morad T 7 o
: = Tl EE ¥ e S R
0000.00.00 oogo,oo,go 0000.08.50 0000.00.00 0000.00.00 0000.00.00 0000.08.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (3. 3m<, =T, #Y.)
Pot-Kharab. qqa Remarks @r
Class (a) Class(b) Total Un-Cultivable Area Grand Total
a7 (3r) 1 () T AT S T
0000.00.00 0000.00.00 0000.00.00 0000.08.50
Assessment : Rs. 0.00 ‘!;c;ro Rs. 0.00 Predial oo .00 gent Rs. 0.00
THTT S ¢
.No.| Name of the Occupant Khata No, Mutation No. Remarks e
FEATUY AT qry AaT SR 7
11 Reyaz Ratan Mama ¥ = ; 16822
S.No. | Name of the Tenant arafx Khata No. | Mutation No. | Remarks
EIGRERS bomed | A
1 Nil
Other Rights Za< g&F Mutation No. Remarks
Name of Person holding n’g.;hts and nature of rights: T A T
AL g3 X HLT-4T AT T o THT<
Nil
Details of Cropped Area Rerarsiter &=m=T arasfier -
Year Name of the Mode | Season |Name Irrigated Unirrigated {Land not Avallable for Source of |Remarks
; s Rroae lcultivation srmedtr | irrigati
= Cultivator & R of Crop CIRIEGE i rrrlg?tlon e
; Nalure Area &% LRELES
T A=A RFEA AT | ppassams  |HaAmSoMs e HaAsSaMis | g
ElES o e A RN . & arc, . A
2009-2 N/IA KHARIF [ N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
b vy B M
\{'Sbol \)C\\J,@Q

OFFICER IN CHARGE
LAND RECORDS
VIDE.GOYERNMENT GROER
28/1/2084 - RD (7376)
BATED 221872001 .
EtidnX Infecem Frivate Limited
Pace: Marusz-Goa
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INFORMATION tSBUEB UNDER RTIACT, 2005

\
&
Fo‘ﬁ e xtv

100004685095

Date:  27/07/2015 ' TAT 7 97 Y Fege AP
Taluka BARDEZ Survey No. 223
Village Camurlim Sub Div. No. 13
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T & (8. 31T, it #T.)
Dry Crop Garden . Total Cultivable Area
Seerrr PU— Rice Khajan Ker Morad T ST AT
h ol GG *T . Tz T
0000.00.00 0000.,00.00 0000.11,00 0000.00.00 - © -0000.00.00 0000.00.00 0000.11.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ST &1 (§, an<, =T, 1)
Pot-Kharah Y€ &% Remarks <
Class(a) Class(b) Total Un-Cultivable Area . | | Grand Total
7t (ar) =i () T AT STH el
0000.00.00 0000.00.00 0000.00,00 0000.11.00
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs, 0.00 , Rs. 0.00
awT HT BIECIES fct
S.No.| Name of the Occupant —— Khata No. Mutation No. Remarks o
TSR, AT CIGRELS TR A
1| Reyaz Ratan Mama o i 116823
S.No. | Name of the Tenant wara =i Khata No. | Mutation No. | Remarks
LInERS TR A Uigal
1 Nil
Other Rights Za< &5 Mutation No. Remarks
Name of Person holding rights and nature of rights: B ety IRT
T T TN FXOT-AT 71 g YT
Nil
Details of Cropped Area firrarsiier &= araefisr
Year | Nameof the Mode |Season [Name Irrigated - Unirrigated |Land not Available for Source of |Remarks
o Cultivator & REH |of Crop AT EREE jcultivation mfrrefe imigation |4y
£ 3 Nature Area &= i
¥ il T Ha.Ara.5q.Mts Ha.Ars.5qMts Ha.Ars.5q.Mts i
i ot d [pacd [ %, e, <, o
2009-2 N/A KHARIF | N/A = NIA Full
a10 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
RIVES [%1 =
R NC
c.ovea NWMENT OR
26?1& RD (737 6)

ted
El1 i.g ﬁocom P wrate Lim
:-w"‘c“”
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\:“\
INFORMATION issgrﬂa UNDER RTIACT, 2005
{é;\ 100004685007
S
FORM 1 & XiV
Date:  27/07/2015 = i AT 97 Y Page  1of 1
Taluka BARDEZ = Sur\fey No. 293
T T AaT
Village Camurlim Sub Div. No. 14
i BLAUNER
Name of the Field Khajan Tenure
qraT= i T THR
Cultivable Area (Ha.Ars.Sq.Mtrs) T & (8. 3T, =, #Y.)
Dry Crop Gard Sulti
ry Crop arden :_{;a — ;ﬁ:r :;_‘:fd %ﬁl(@uﬂwgﬁle Area
0000.00.00 oood,oo,oo * ~0000,10.00.  0000.00,00 0000.00.00 0000.00.00 0000.10.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (&, ae. =T, #.)
Pot-Kharab T &= Remarks &
Class (a) Class (b) Total Un-Cultivable Area —‘ Grand Total 1
T (%) T () T T AT T
0000.00.00 0000.00.00 0000.00.00 0000.10.00 i
Assessment ! oo 09 g.im Rs. 0.00 Predial oo .00 gent Rs. 0.00
F.No. Name of the Occupant Khata No. Mutation No, Remarks T j
FARTO AT T A4 T 7
l 1 Reyaz Ratan Mama = 16824 _ —!
S.No. | Name of the Tenant e = Khata No. | Mutation No. | Remarks ]
T AT Yomet | A
1 Nil
Other Rights Fa< REd Mutation No. 7 Remarks
Name of Person holding rights and nature of rights: PR A ¥
T G HTOT FIOT-AT A T Gay WHC
Nil.
Details of Cropped Area fR=raTefier = arasfter
Year Name of the Mode « | S2ason  [Name Irrigated Unirrigated |Land not.Available for Source of |Remarks
. f e | ot
% Cultivator RaEs AR bof Crop EIIER EAEE . ok ;ng?tlon Sy
3 ature rea & RIS
STV HoTT-aT EEIEREIES HaAsSqMis  |HaArs.SqMis e HoAmSaMis | gy
RiEs oo wh oA |3 et o, . e, WY o,
2009-2 NIA KHARIF | NIA NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
T d
Jolveu E/m" )
' QFFICER i gkgfg
OF ENVIRONMENT ) 7. U LAND RECT g'onER
\TE CHANGE VIDE GOVERN E*é o
261172801 - RD [13716)
8109 2

Infocom

Place: Mapusa-Goa
P




269 5
INFORMATION ISSU;D UNDER RTIACT, 2005
.’@ *100004685100
Wik
Nzl
2
FORM 1 & XiV
Date:  27/07/2015 5 AT 97 9Y Page 1 of 1
Taluka BARDEZ - Survey No. 223
qrgs T FAT
Village Camurlim Sub Div. No. 15
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TITTOT & (8. <. =1, W)
Dry Crop Garden T : Tolal Cultivable Area
ST T Rice Khajan Ker Morad 0T ST
gis IS e T b 5]
0000.00.00 0000.00.00 -~ 0000.08.50_ ~ 0000.00.00 0000.00.00- 0000.00.00 0000.08.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) FTTU & (&, &<, =T, 7iT)
. Pot-Kharab CEAE] - - Remarks <
Class (a) Class (b) Total Un-Cultivable Area Grand Total
= (%) =7 () T AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.08.50
Assessment : Foro Predial Rent
Rs., 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
s s s = s
.No.| Name of the Occupant | Khata No. Mutation No. Remarks T
AR AT T HET T A
1| Reyaz Ratan Mama 4y 16825
S.No. [ Name of the Tenant Fer wi= Khata No. | Mutation No. | Remarks
CIGKERS ARCHIT e
1 Nil
Other Rights %< il Mutation No. Remarks
Name of Person holding rights and'nature of rights: ¥ ,a-q
AT g U] FOM-ATS 71 T g WHTT
Nil.
Details of Cropped Area TisraTsiie ermsT araefis
Year Name of the Mode - -| Season  {Name Irrigated _ Unirrigated [Land not Avallable for Source of |Remarks
wk Cultivalor Lics 29 lof Crop FITET R Rmofr Irrlga'mon -
: . Nature Area &t firrrir
FTRTIT AT RFE AT | joassoMts  |HaAmSqMts HoAsSaMis | grfe
TiT poac At R oaroah . ame, =, oft,
2009-2 NA . |KHARIF [N/A N/A Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
N
F}%\\}  CRARSE
0 uh '*ECGR DER
w\oﬁm%‘: : £ ) .
2644 przedt nitet
paTER 2210 | pvate LT

Eehin® B Gos
M‘c“‘“
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o
INFORMATION ISSHED UNDER RTI ACT, 2005
,\ 100004685101
‘ FOIUR & X1V
Date : 27/07/2015 ~ ) AT 97 9% LI
Taluka BARDEZ Survey No. 293
AT et
Village Camurlim Sub Div. No. 15
T Rwam Fax
Name of the Field Khajan Tenure
frars 7T AT THTC
Cultivable Area (Ha.Ars.Sq.Mtrs) ®TTT & (&, s, =Y. 1Y)
Dry Crop Garden % Total Cultivable Area
R Rice Khajan Ker Morad AT 8)
=0 AT Eixe Ene il i
0000.00.00 0000.00.00 . 0000.11.50  0000.00.00 0£000.00.00 0000.00.00 0000.11.50
Un-cultivable Area (Ha .Ars.Sq.Mtrs) ﬂ'lﬁ‘?ﬁ & (8. au<, =t #)
Pot-Kharab 9= @x= Remarks &
| Class (a)  Class (b) Total Un-Cultivable Area Grand Total
7 () af (7) T AT AT THT
0000.00.00 ' 0000.00.00 000C.00.00 0000.11.50
Assessment : Rs. 0.00 ‘E;n_)(ro Rs. 0.00 Predial po 000 gent Rs. 0.00
FS.NO. Name of the Occupant Khata No. Mutation No. Remarks ra
TN AT T Ha< TR
1| Reyaz Ratan Mama = 16826
S.No. [Name of the Tenant @aﬁm ‘Khata No. | Mutation No. | Remarks
Ty AT HTEHIC A T
1 Nil
Other Rights gax Mutation Na. Remarks
Name of Person holding rights and nature of rights: R AT
T a:ﬁ AT FIT-ATH AT F 5 THIT
R_llil
Details of Cropped Area fierarstier érerem amwsfier
Year | Name of the Mode . {Season  [Name Irlgated Unirrigated [Land not Available for Source of |Remarks
w Cultivator fa T b crop TS e auﬂmaum_mﬁmﬂ?r |rnga.mon S
i Nature Area ERRIES
BT HTAT-70 RE AT | gaassoMs  [Hods Sq.Mis Ha.Ars.5q.Mts
i , : porc ok [t [ %, s
2009-2 NIA KHARIF  [N/A ; NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka, )
7@\\’ a\ Ko -
GFFICER IW ngg‘:
ENT OR
vieE GOVERNEEL
paTED 2SI Limited
oK m Private bd
u‘,nisﬂﬂ
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INFORMATION 1S8U

D
&

UNDER RTI ACT, 2005

100004685102

e e Mol

FORM 1 & XIV
Date:  27/07/2015 g 97 9Y Page - 1of 1
Taluka BARDEZ Survey No, 293
g Tt AT
Village Camurlim Sub Div. No. 47
Name of the Field Khajan ‘Tenure
Cultivable Area (Ha.Ars,Sq.Mtrs) TTIVT & (. <. =it #t)
Dry Crop - Garden : Total Cultivable Area
Rice Khajan Ker Morad
Sraw . BRI — ; e e T ST AT
0000.00.00 0000.00.00 0000.10.00 0000.00.00 0000.00.00 0000.00.00 0000,10.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT 85 (3, ar, =, 1)
Pot-Kharab _ 9rE @<= Remarks
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T () T (7) T AAF ST Gl
0000.00.00  0000.00.00 0000.00.00 0000.10.00
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 ] Rs. 0.00
AT F e &
IS.No.| Name of the Occupant Khata No. Mutation No, Remarks T
TGO AT e IGEES BRI A
1] Reyaz Ratan Mama 16827
S.No. | Name of the Tenant gars #iw -Khata No. | Mutation No. | Remarks
iy AT YA | AT
1 Nil
Other Rights a¥ g5 Mutation No. - [Remarks
Name of Person holding rights and nature of rights! T T
T B TN WO-AT AT T FH THIC
Nil
Details of Cropped Area fsrarsiie &= arasdier
Year | Name of the Mode | Season [Name Ingated Unirrigated |Land not Available for Source of |Remarks
% - Cultivator O T lof Grop awTad IEEsE G cultivation sfeefy :rrige.ll\on po
. ; Nature Area & | R
ST AT R AT | paansqMs  [HasSqhs i HaAmSaMs | g
i poacdtdt [ % o, o o
" |20002 NIA KHARIF | NIA NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
Glct
oﬁjcea NCHARGE
OF ENVIRONMENT LAND ﬁg:r SRDER
ATE CHANGE vioE OOVE
mmgd!. .RD (7373‘
e grCed
PATED uUA!Q o tmited
FthinX Tofocom Private Limi
; use-Gos
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INFORMATION ISSUED UNDER RTIACT, 2005

\‘ 100004685104
I'Okﬁ & X1V
Date:  27/07/2015 AT 9 7 98 Page  1of 1
Taluka BARDEZ -~~~ = Survey No, 223
CIEER T AT
Village Camurlim Sub Div. No. 1
i . Frerr stare
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTT &3 (2. are. =T, o)
Dry Crop Garden . Total Cultivable Area
Rice Khajan Ker Morad
ELUEE) o A 5 T AT &
0000.00.00 0000.00.00 0000.11.25  0000.00.00 0000.00.00 0000.00.00 0000.11.25
Un-cultivable Area (Ha.Ars.Sq.Mitrs) 7Tfa & (8. sire. =T, #h)
Pot-Kharab T &= Remarks =T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 () it (@) T ARw AT T .
0000.,00.00 0000.00.00 0000.00.00 0000.11.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs, 0.00 : Rs. 0.00
ATFTT HIT mer ket
S.No.| Name of the Occupant Khata No. Mutation No, Remarks i
TG T e InkiEEy SRR
1 Reyaz Ratan Mama 16628
S.No. | Name of the Tenant W‘%W ) Khata No. Mutation No. | Remarks
GRS BT A ar
1 Nil
Other Rights @< ] Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥R A T
AT T HTCT FOM-ATT 71T T g TH7C 5
Nil
Detalls of Cropped Area fsramsiier =T arasfis
Year Name of he Mode |Season |Name rrigated Unirrigated [Land not Available for Source of |Remarks
=5 Cultivator | & HEE lof Grop armay . | = crngghon aw
B - Nature Area & | R=AET
T AT T AT | yarmSaMs  |HoAmSaMs HaoAsSaMis | goer
GIE] pocowh et |3oaosh o ; i ame, s, of,
2009-2 NIA KHARIF | N/A . N/A - Full
o010 Fallow
Land

End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka,

Ly tlzes,

{}FFECEF( 1L} i CHARGE
LAW@ RECOROY "

VIpE chmwvm ORDE
261472004 - WD (7376)
pesh ﬁ;&ﬁ‘ ]:n\“ltt Limited
Elh’h X 1]

Place: Mapusa-(Go3




273

INFORMATION ISSH;ED UNDER RTIACT, 2005

L

100004685106

I‘O ,{
Date:  27/07/2015 H‘EF!’T?T q T9Y¥ Page 1of 1
Taluka BARDEZ. . ) Survey No. 223
qreen F a7
Village Camurlim Sub Div. No. 19
Name of the Field Khajan _ Tenure
HMEIE] T T
Cultivable Area (Ha.Ars.Sq.Mtrs) ST &7 (&, &<, =T, )
Dry Crop Garden - Total Cultivable Area
I S— Rice Khajan Ker Morad o
T A T o R o &
0000.00.00 0000.00,00 0000.11.00 0000.00.00 0000.00.00 0000.00.00 0000.11.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) 7T &7 (3. &< . Tﬁ')
Pot-Kharab i€ @< Remarks =t
Class (a) ~ Class (b) Total Un~CuItwabIe Area Grand Total
7 (3r) = (3) T AT ST TF
0000,00.00 0000.00.00 ~.0000.00.00 0000.11.00
Assessment : Foro Predial Rent
; . Rs., 0.00 Rs, 0.00 Rs. 0.00 Rs. 0.00
ATHTT HIT PIECIES &
S.No. [ Name.of the Occupant ‘ Khata No. Mutation No. Remarks rT
HEAGTU AT T FAT HTHIT 7
1| Reyaz Ratan Mama T _|
S.No. [ Name of the Tenant -t = Khata No. | Mutation No. | Remarks
- aTY AT TR i)
1 Nil
Other Rights ‘W Mutation No, Remarks
Name of Person holding rights.and nature of rights: ¥rwe A ’ T
TAT GR YT HOT-A74 1T T FH THC
5 | N -
‘ Detalils of Cropped Area fawmaTefier g arefier
vear | emmotte Mode |Season IName Irgated Unirrigated JLand not Available for Source of |Remarks
-1 Cuitivator fo  |FFE bfCrop FOTA R icultivation mftwenf :;riil:n T
i Nature Area &%
T FTA-ATY R TT | paamsahts  |HaAm.sams el HaABSqMs | grfr
i Foorc wroft, (g are Wt o, . T, =, o
2009-2 : N/A KHARIF | NIA N/A - Full
010 ¥ Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,

o[ Ve ke
OFFICER IN CHARGE
L ‘ _— G'{:“ RECORDS
' ; YERNMENT ORDER
/112401 - RO (T376)
DATER 23102004
Iﬂﬁmm pnvgt
Pmmhpm ¢ Limited
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INFORMATION ISSUEP UNDER RTI ACT, 2005

‘ 100004685108
gf

‘ FOR@ 1& X1V

Date:  27/07/2015 TEATH 97 9% Page 1 of 1

Taluka ’ . BARDEZ _ Survey No. 223

Village Camurlim Sub Div. No. 29

Name of the Field Khajan Tenure

Cultivable Area (Ha.Ars.Sq.Mtrs) FITTIT &3 (8. 3<. =T, #fh)

Dry Crop Garden : Total Cultivable Area

Rice Khajan Ker Morad
AT vy aw s T AT B

0000.00.00 0000.00.00 0000.05.00 0000.00,00 0000.00.00 0000.00.00 0000.05.00

Un-cultivable Area (Ha.Ars.Sq.Mtrs) FTToe &7 (8, a<. <. 3ﬁ“) ’ ‘ s L
Pot-Kharab  TE @& i Remarks

Class (a) Class (b) Total Un-Cultivable Area Grand Total

T (31) = () T AT ST THT

0000.00.00 0000.00.00 0000.00.00 : 0000_05_'00

Assessment: . ' Foro Predial Rent

Rs. 0.00 Rs. 0.00 Rs. 0.00 ) Rs. 0.00
}S.No. Name of the Occupant Khata Na. Mutation No, Remarks dnr
AT ATE GG CRY ST
1| Reyaz Ratan Mama 16830
S.No. [ Name of the Tenant e i7 Khata No. |- Mutation No. | Remarks
EIRKEES HTHIT 7 i
1 Nil

Other Rights 3% Mutation No. Remarks

Name of Person holding rights and nature of rights: T A e

FAT B GO HOT-TTY AT B YA

Nil

Details of Cropped Area fimrarsfier &=m=r arosfier

Year Name of the Mode | Season |Name Irrigated Unirrigated [Land not Available for Source of |Remarks
; |\ B jcullivation mftwafw | irrigation
- Cultivator {a qER ot Crop RIIEE) : ga T
: Nature Area &= s

ST AT TR AT | faamSaMs  |HaAmSoMis HoAmSaMs | oo

GIES Roare v ot (% s oft . T, =, o
2009-2 N/A KHARIF | N/A NIA - Full
010 Fallow

b e Land

End of Report
For . any further inquires, please contact the Mamlatdar of the concerned Taluka.

» \Bolvetkoy
OFFICER IN.CHARGE
3 LARD RECORDS

VIDE GOVERKMENT ORDER
/11001 - RD (T376)
DATER ZRH 2001
EthinX Iafocom Private Limited
Place: Magoma-Goa

* FNVIRONMENT
CHANGE
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INFORMATION ISSUCD UNDER RTI ACT, 2005

k@f
it
F(ﬁﬁ [ & X1V

1000046085110

Date:  27/07/2015 FEATE 97 9Y page 1of 1
Taluka BARDEZ . -.. ‘ Sutvey” No. 223
qTg= T3 AT
Village Camurlim Sub Div. No. 21
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TTITIT B (3. 3% =Y. 91.)
Dry Crop Garden . Total Cullivable Arca
Rice Khajan Ker Morad
Broaw arrad T E O
Tt B i el Tz ‘
0000.00.00 0000.00.00 0000.05.25 0000.,00.00 0000.00.00 0000.00.00 0000.05.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (3. sx. =, #t.) ‘
Pot-Kharah e &= g Remarks #q
Class (a) Class (b) Total Un-Cultivable Area Grand Total
| = =) =7 (@) T AT ST THT
0000.00.00 0000.00.00 0000.00.00 0000.05.25
Assessment : Foro Predial Rent
- Rs, 0.00 Rs. 0.00 Rs. 0.00 § Rs. 0.00
ATH ’ BT ’ ferer fce
S.No.| Name of the Occupant Khata No, Mutation No. Remarks T
FERETL AT T AAL T A
1| Reyaz Ratan Mama ' 16831
[ S.No. [Name of the Tenant zarawix 5 Khata No. | Mutation.No. { Remarks
- | @ ewred | AT
1 Nil :
Other nghts EGRSE]D Mutation No. Remarks
Name of Person holding rights and nature of rights: BT T
T B T HET-AT T T FH T0I
Nil
Details of Cropped Area fareiie &= araefier
’zar | Name of the Mode |Season [Name Irrigated Unirrigated |Land not Available for Source of |Remarks
- Cultivator f A ltcrop AT R cultivation i enfry 1i;ia:lgatiun pas
R . Nature Area & FATT
T AT TRL AT | aamSaMis  |HaAm.SqMis - HaAsSaMis | grfe
T Foare ot oft, R s of %. e, =, oft.
20002 . N/A KHARIF  [NIA NIA " Full
010 Fallew
Land

End of Report
For any fun’.her mqu:res please contact the Mamlatdar of the concerned Taluka.

Y
Gl va ke
OFFICER IN CHARGE

T OF ENVIRONM

ATE CHANGE . . LAKD RECORDS
) YRYE GOVERNMENT ORDER
* A /412004 - RD (7376)
X = DATER 2410/2001
EthinX Infocom Private Limited

®iace: Mapuse-Goa
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INFORMATION lSSU%D UNDER RTIACT, 2005

—\“v

”’;

2

100004685111

k“h«
\ﬁ(-
FORM 1& XIV
Date:  27/07/2015 qgATA 97 9% Page 1 of 1
Taluka BARDEZ ] SUNey No. 223
Village Camurlim Sub Div. No. 92
i . R dfare
Name of the Field Khajan Tenure
fraTs Al T 9L
Cultivable Area (Ha.Ars.Sq.Mtrs) ST &0 (B, <. =1, )
Dry Crop Garden S Total Cullivable Area T
Rice Khajan Ker Morad
R EINIEG it s TR WA &
0000.00.00 0000.00.00 0000.05.50 0000.00.00 0000.00.00 0000.00.00 0000.05.50
Un-cullivable Area (Ha,Ars.Sq.Mtrs) :nﬁm & ('a‘ e, =, #) :
Pot-Kharab CAEN .- Remarks &
Class (a)  Class (b) Total Un-Cultivable Area | Grand Total j
T (3r) =i () T AT ST TEHT
0000,00.00 0000.00.00 0000.00.00 0000.05.50
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 ‘ Rs. 0.00
AHTT HIT IfEaTer T
S.No.| Name of the Occupant Khata No. Mutation Na. Remarks T
FEETI, T S IGIGERS YT
1| Reyaz Ratan Mama 16832
S.No. | Name of the Tenant Far ai Khata No. | Mutation No. | Remarks
E T AT FTHT 7 s
1 Nil
Other Rights Za< Mutation No. Remarks
Name of Person holdimg rights and nalure of rights: e | DiEas
FAT Y EITIOT FHIOT-ATH AT T 7 THC
Nil
Details of Cropped Area Rsrarefier fram=m qrasfier
Year Name of the Mode | Season -|Name Irrigated Unirrigated |Land not Available for Source of |Remarks
b Cultivator Rird HTT fof Crop Eliess R nuﬂmahnn._a:ﬂmﬂl____ Irf'lge_ltlon arer
> . ; Nature Area & s e
ST M- 27 (EEIEEIEY HaAmSqMis  [HaAm.Sq.Mis HoArsSqMts | o
T R o T 3. o, < o,
2009-2 NIA KHARIF | N/A N/A Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar.of the concerned Taluka.
{}f oluee f/,,L

* ENVIRONMENT
£ CHANGE

VIBE COVERN
A I2009 . D
bATED """ﬂﬂf"m*

OFFICER IH CHARGE
LAnB RECORDS

MENT ORDER
(T37%)

EdbdeX [1ifocapg Private Limited
P Mznoca Gog
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INFORMATION ISSLED UNDER RTI ACT, 2005
o

damb
&

v

100004685112

FOR Cf:?z X1y
Date:  27/07/2015 AT 9 7 9% Page  1of 1
Taluka B_ARDEZ Survey No. 293
ST .- o T A<
Village Camurlim Sub Div. No. o3
Name of the Field Khafan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTUT &7 (3, are, =, 1)
Dry Crop Garden : Total Cultivable Area
Frorae T Rice Khajan Ker Morad T ST
: e T = ez A
0000.00.00 0000.00.,00 0000.04.75 0000.00.00 0000.00.00 0000.00.00 0000.04.75
Un-cultivable Area (Ha.Ars,Sq.Mtrs) 7TToe & (&. 3, =t )
Pot-Kharah _ WeawE - Remarks T
Class (a) Class (b) Total Un-Cultivable Areaj ‘Grand Total
T () i (3) T AR ST T
0000.00,00 0000.00,00 0000.00.00 [0000.04.75
Assessment ; Foro Predial Rent
. Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
AT BT A &
tS.No. “Name of the Occupant Khata No. Mutation No. Remarks a
TN A T " SR A
L 1 Reyaz Ratan Mama 18633 f
S.No. | Name of the Tenant T AT Khata No. | Mutation No, | Remarks {
i - L K s v T
1 Nil [
Other Rights TR Mutation No, ]Remarks
Name of Person holding righls and nature of rights: Ereardd T
S g HTT F0T-AT A1 T ZH) W1
—Nil. I
Details of Cropped Area fi=rarsier &=t arasfier
Year | Name of fhe Mode |Season |name Inlgated Unirrigated [Land not Avallable for Source of |Remarks
a* Cultivator fa W o Grop AT RRRE S WIGELeD, (e
! - o y .[Nature Area & Ut
T - - T i HRAmSqMis  |HaArs.SqMis ‘ HoAmSaMis | ooy,
LIS A A s X . are, W, o,
2009-2 N/A KHARIF  [N/A N/A Full
010 . Fallow
Land
End of Report
For any further.inquires, please contact the Mamlatdar of the concemed Taluka.
@ liﬁl‘ "
QFFIGER IN CHARS
; LAKD RECCR DER
GOVERNMENT
L
ypp 2211012007 Limited
E Mlﬂu" ":‘:fo"
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-\
&
INFORMATION IS8UBD UNDER RTI ACT, 2005
&
S

TEIF

1000046851

FORM 1 & X1v
© 27/07/2015 R e

Date 7/07/2015 THTHF 97 qy Pags % gEd

Taluka BARDEZ - v

AT Survey No, 223
Village Camuri' . ﬁ W

-' s " Sub Div, No, o4

Name of the Field ~Khajan T@:;EFTT

LraTe 7T i
Cultivable Area (Ha.Ars.Sq.Mtrs) ST dier g, . =t +f

Dry Crop Garden _.\\_ - -
e AT Rice Khajan Ker Morad Total Cultivabla Araa

- LT AT oy
| 0000.00.00 0000.00,00 0000.03.50  0000.00.00 0000.00.00 0000.00.00 50000080
Un-cultivable Area (Ha.Ars,Sq.Mirs) rftss dr (& 3. <, )
Pot-kharab e - " Remarks #rr

Class (a) Class (b) Total Un-Cultivable Area Grand Total

f (31) T (7) i e
’ 0000.00.00 0000.00.00 0000,00.00

Assessment ; Foro ; ———— .

Rs. 0.00 s 0.00 Predial Rent

/ HTHIT W Rs. Marer Rs. 0.00

.No. [ Name of the Occupant

! 1 ' Reyaz Ratan Mama

, S.No. [Name of the Tenant warr a1
| = ¥

Ii 1] gL

[Other Rights za< &=

Name of Person holding rights and nature of rights:
AT & BT IO 71 7 5 e

Nil — ' \—l\\

Details of Cropped Area Tt s aTgefter

Year | Name of the Mode [ Soason |yame | irrigated Unirrigated JLang not Available for Source of |Remarke
& Cultivator v Hhar ofCrop AT e Ivati ! -| irrigation pa.
STV FTOT-47 I L i Nature /Area & [GEEIE

Ha.Ars,8q, !.wga Ha.Ars,Sq.Mus Ha.Ars,Sq.Mts nft
g e whf, [y e, . e, =k oft,
2009-2 . N/A KHARIF |/ N/A =

010
; . End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka, '
bl Jolva iy

: pCER Cr
Y OF ENVIRONNENT w@fﬁgtﬁm

TE CHANGE Jale, H o
il,if____:-f‘ e r ‘li“ﬁn ?gf‘m‘m P jvate Ltmlt‘:d
= ;
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INFORMATION ISSUERUNDER RTI ACT, 2005

&

100004685116

o
{8y
W
FOR & X1V
Date:  27/07/2015 agATH 97 9% Page 1of 1
"Taluka BARDEZ SUNEY No. 223
qTgH L F A
Village Camurlim i Sub Div. No. 25
Name of the Field Khajan Tenure
Cultivable Area {Ha.Ars.Sq.Mtrs) T &7 (2. are. =Y. ).
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad ST
ksl il i e o Aty - il
0000.00.00 0000.00.00 0000.07.75 0000,00.00 0000.00,00 0000.00.00 0000,07.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ST &= (3. 2, =T, Y.)
Pot-Kharab qOH Remarks <
Class (a) Class(b) Total Un-Cultivable Area _Grand Total
= (3r) T () T AT sl T
0000.00.00 0000.00.00 0000.00.00 0000.07.75
Assessment : Foro . Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
| s Sfarer i =
S.No.| Name of the Occupant Khata No. Mutation No. Remarks blgas
a@em% GIEs T HAX TR A -
1| Reyaz Ratan Mama 16835
S.No. | Name of the Tenant @ wiw Khata No. | Mutation No. | Remarks
" IGRIEES Yo | A
1 Nil
Other-Rights TATEH ) Mutation No. Remarks
Name of Person.holding rights and nature of rights: TR F e
T 7 T HOM-ATY AT T THT
: Nil

Details of Cropped Area faraTeier frams arwefter

vear | Name of the Mode |Season |Name Inigated Unirrigated  [Land not Available for Source of [Remarks
- Cultivator fic) AFT lof Crop AT R jcultivation mfgmenfe gii?:ron o
FTTOT FHCOT-TT30 EEIEIGIEY Ha.Ars.SqMls Ha.Ars,Sq.Mls ﬁl’e ﬁiﬁ:s?:—w arfr
AT oAt |3 amc WA i
2009-2 NIA KHARIF | N/A NIA : Full
010 Fallow
i Land

For any further inquires, please contact the Mamlatdar of the concern
—..,
ik
7F ENVIRONMENT "

TE CHANGE

End of Report
ed Taluka.

dolve s,
OFFICER 1M CHARGE
LARD RECORDS
VIRE GOVERKMENT ORDER
21412664 - D (7376)

DATES 231012501

ExiuX Infocom Private L

Piace: Mapusa-Gox

imited
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\0
INFORMATION ISSUED UNDER RTI ACT, 2005
f"“ ™ 100004685119

&,

W

FORM T & X1V

Date:  27/07/2015 qFEATH 97 9% Page 1of 1
Taluka BARDEZ Survey No, 223
i 5 . w H
Village Camurlim i Sub Div. No. 25
Name of the Field Khajan Tenure
Cullivable Area (Ha.Ars.Sq.Mtrs) ST &1 (8. <. =, #Y)
Dry Crop Garden ; Total Cultivable Area
: Rice Khajan Ker Morad -
0000.00.00 0000.00.00 0000.06.50 0000.00.00 0000.00.00 0000.00.00 0000.06.50
Un-cultivable Area (Ha.Ars,Sq.Mtrs) TTa &1 (%, =, =T, 7it.)
Pot-Kharab =~ TE@TE Remarks v
Class (a) Class (b) Total Un-CultivablesArea | Grand Total
= (3) 7 () T ATAE T THT
0000.00.00 ,  0000.00.00 0000.00.00 0000.06.50 ‘
Assessment : Foro ; Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
AT T e : o
S.No. | Name of the Occupant Khata No, Mutatien No. Remarks T
EECEIE] . T HAT BT :
1| Reyaz Ratan Mama 16836
S.No. | Name of the Tenant F=m t Khata No. | Mutation No. | Remarks
e Ty HaT | HTHT A gy
1 Nil
Other Rights < Mutation No. Remarks
Name of Person holding rights and nature of rights: ) " SR b
T T HTC FOT-TT T T g W ‘
' Nil
Details of Cropped Area fitwraTefta == arasfier
Year | Name of the Mode |Season |yame | Imigated Unirrigated [Land not Available for Source of |Remarks
Cullivat Rk whe fCrop | a&rmua oo it lrraggtlon e
b i 2 rop' ature Area g | Rt
ST FCT-aT z ﬁh‘ﬁ' BLES HoAm.SqMis  [HaAm.SqMis Lm‘r( HoAsSqMs | orr
T Foaowh ol [3emeatod . T, W, of
2009-2 N/A KHARIF [ N/A NIA Full
010 Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
ANAGE;
aNAG >
Eﬂ,g‘,:\
: RMENT =
;‘Egﬂigﬁ ‘ NB\wenho
P . CEEICER IR CHARGE
e : LAND RECORDS
i WOE GOVERNMENT ORDER

2871912004 - R¥# (T376)

DATED 22/ 0m001 _
EthinX Infocem Private Lirgited
Fece: Mapusa-Gee




lNFORMﬁ%O§ISSUE\P UNDER RTIACT, 2005

Cy P s\
\, f@

N

100004685120

N
FO\Rﬁ & X1V
Date:  27/07/2015 TFgaTA 97 98 Page 1of 1
Taluka BARDEZ SUI"-’EY No. 223
T T qaT
Village Camurlim- - Sub Div. No. 27
e fewar "
Name of the Field Khajan Tenure
RIE K IED HHT THIT
Cultivable Area (Ha.Ars.Sq.Mitrs) FTTU &1 (&, &<, =i, #}.)

Dry Crop Garden 2 Total Cultivable Area

RroaT Rice Khajan Ker Morad

‘ icad A A o T A G

0000.00.00 0000.00.00 0000.07.00 0000.00.00 0000.00.00 0000.00.00 0000.07.00

Un-cultivable Area (Ha.Ars,Sq.Mtrs) 7T & (2. &, =t )
Pot-Kharab " Remarks 4r

Class{a) Class (b) Total Un-Cultivable.Area Grand Total

T (31) =i (7) TR AT st | T

0000.00.00 0000,00,00 0000.00.00 0000.07.00

Assessment : Foro’ Predial Rent

Rs. 0.00 Rs. 0.00 Rs, 0.00 . Rs, 0.00

AHT HIT BIECIEY . kc

S.No.| Name of the Occupant Khata No. Mutation No. - | Remarks T
FEAaTO AT I EE BT
1 Reyaz Ratan Mama 16837
S.No. | Name of the Tenant st wi=x Khata No. | Mutation No. | Remarks
T A Yo . |
1 Nil-= z

Other Rights I?{d’{ T Mutation No. Remarks

-Name of Person nolding rights and nature of rights: SCET A =T

AT GHY ST FOT-GTY AT q gW THC

Nil

Details of Cropped Area Tsmarefier &= arasfier

Unirrigated [Land not Available for

Source of |Remarks

Year | Name of the Mode [ Season |Name Irrigated Sourc:
- Cultivator [T fenop AT Enen - Mimﬁb;;;w ;liirrron .
; , ature rea i
mwn—m'ﬂ' T i HaAmSqMs  |HaAms.SqMis HaAsSaMs | gy
AT toa s A, e whof ¥ aire, . o,
2009-2 : N/A KHARIF | N/A - NIA Full
019 Fallow
l.and
End of Report
For any further inquires, please contact the Mamlatdar of the concemed Taluka, 7
= Ve (e
ND REC B
Nt YiD RECGR
AVIRONMEN E'G‘VERNH'EH]'
HANGE s 291112061 . g, (7370 ORDER
Prages ocam Pm’g(c Linﬁfed
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INFORMATION 138U%UNDER RTIACT, 2005

a@z

T‘ORI& 1& X1V

100004685122

Date:  27/07/2015 FgarH 97 9% Page 1 of 1
Taluka BARDEZ Survey No. 223
TG HEGEEd
Village Camurlim - Sub Div. No. 28
Name of the Field Khajan Tenure
e At - FT THL
Cultivable Area (Ha.Ars.Sq.Mirs) FTToT & (2. an<. =T, )
Dry Crop Garden . - Total Cultivable Area
Rice Khajan Ker Morad
e TS s . - T AT 8
0000.00,00 0000,00,00 0000.05.25 0000.00.00 0000.00.00 " 0000,00.00 0000.05.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTae &7 (. &<, =1, )
Pot-Kharah _ Ti< @34 _ : Remarks &
Class(a) Class(b) TotaltUn-Cultivable Area Grand Total
it (3) it (@) TFRVT AT ST -| T
0000.00.00 0000.00.00 0000.00.00 0000.05.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 ] Rs. 0.00
AFTT BT U =
5.No.| Name of the Occupant Khata No, Mutation No, Remarks AT
FEAAT AT LI GIGEEN TR A
1 Reyaz Ratan Mama 16838
8.No. | Name of the Tenant Fars #i= Khata No. | Mutation No. | Remarks
CIGKEES HCHT i
1 = Nil
Other Rights =< &5 Mutation No. Remarks
Name of Person holding rights and nature of rights: TR A AT
TAT gH TN HOT-T AT T Z T
. Nil
Details of Cropped Area fwrarsfter d=mear araefia
Vet NErs e Mode |Season [Name Irigated Unirrigated [Land not Available for Source of |Remarks
s - i P
4 Cultivator O #EE of Grop AT SRR lr-r|gaflron ar
; Nature Area &= RRRIRS
AT FT-aT FFT AT | paamsaMis  |HoAmsqMs e HoAmSaMs | erpe
At i ERo R P ¥, are, = o
20082 N/A KHARIF | N/A ) NIA Full
010 Faliow
Land

For any further inquires, please contact the Mamlatdar of the concerned Taluka,

NT OF ENVIR nr“u.h..\} f in

_\mmcnﬁm e
Dﬁ"

End of Report

W\ ke
QFFICER I8 CHARGE
LAKD RECORDS
VIDE COVERKKENT @RDER
26/1/2001 - AD (T376)
DATER 22/ 9ra0si
EthinX Lefocom Private Limited

Flace: Bapusu-God
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INFORMATION ISSUED UNDER RTI ACT, 2005

100004685124

Date:  27/07/2015 T 9798 page 1of 1
Taluka BARDEZ Survey No. 223
g REEEEs
Village Camurlim- ™ - - Sub Div. No. 29
T ey AT
Name of the Field Khajan Tenure
AT A" T WAL
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTOT &7 (8, ame. =it #1.)
Dry Crop Garden i Total Cultivabla Area
- Rice Khajan Ker Marad -
froaa AT i S - T AT AT
0000.00.00 0000.00.00 0000.13.50 0000.00.00 0000.00.00 0000.00.00 0000.13.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATfS &1 (3. @ =t #1.)
Pot-Kharab @ 7 Remarks T
Class(a) Class(b) Total Un-Cultivable Area Grand Total
i (ar) =it () g it s sl
0000.00.00 0000.00.00 0000.00.00 0000.13.50
Assessment : Foro- ~ Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
AHTT HIT e &
S.No.| Name of the Occupant Khata No. Mutation No, - Remarks lgas
T TS AT T HaT QTR
1 Reyaz Ratan Mama 16839
S.No. | Name of the Tenant Fr a7 Khata No. | Mutation No. | Remarks
e s e O
1 :Nil=
-Other Rights AW Mutation No. Remarks
Name of Person holding rights and nature of rights: CRTe AT
AT g TR0 HOT-4T AT g T
Nil
" Detalls of Cropped Area firerareiter grem=m arasfier _
Year | Name of the Mode |Sesson |Name Irrigated Unirrigated [Land not Available for Source of |Remarks
o Cultivator i AT |of Crop TR o jcullivation arfmonfy . |rf|g§tnon Fo
: Nalure Area g | RemET
ST FAT-AT REER AT | jgamsqms  |HasmSqMis i |Haamsams | g
LGS ) ~k- - Foare ot |3 s i ., =, o,
20092 NIA KHARIF | N/A . TN Full
010 Fallow
l.and
End of Report
For nny further inquires, please contact the Mamlatdar of the concerned Taluka.
AL \
SRR g&o\ Ve key
; - OFFICER IN CHARGE
- OF ENVIRONMENT - LANRD RECORDS
ATE CHANGE Dy : VIOE GOVERNMENT ORDER
\\30 32001 - =P (7ITE)
* A - DATED 22112001

EthinX Iniccom Private Limited
Piace: Maposa-Gos
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INFORMATION ISSU%:.D UNDER RTI ACT, 2005
f".,\'\ 100004685127
S
FORM 1 & XiV
Date:  27/07/2015 AgT A 97 9% Page 1of 1
Taluka BARDEZ Survey No. 593
qEE Rich i
Village -Camurlim_ _ Sub Div. No.  3p
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.5q.Mlrs) ST 8131 (8. ame, =, #T.)
Dry Crop Garden 3 Total Cultivable Area
. R Kh B
R AT ﬂ';e ajan ;_ir ;’:’_j’d T T d
0000.00.00 0000.00.00 0000.20.25 0000.00.00 0000.00.00 0000.00.00 0000.20.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (. 3. =it #%.)
Pot-Kharah ICRIC Remarks T
Class (a) Class(b) Total Un-Cuitivable Area Grand Total
T (31) o () T AT s T
0000.00.00 0000.00.00 0000.00.00 0000.20.25
| Assessment : ' Foro. Predial : Rent
Rs., 0.00 Rs. 0.00 Rs. 0.00 0.00
AFTT Sy = Rs.
[S.No.| ‘Name of the Occupant Khata No. Mutation No, Remarks T
AT T | @ HET HTHTC A
1| Reyaz Ratan Mama 16840
S.No. | Name of the Tenant FETY 7T Khata No. Mutation No. | Remarks
IR LS S
1 Nl ; i
Other Rights za< ) Mutation No. Remarks
Name of Person holding rlg?ms and nature of rights: ; Ywre T
A E TS HT-ATH AT T 8% THT
Nil.
Details of Cropped Area fiamaTsiier &am=T qToehie
Mode |Season [Name Iigated Unirrigated [Land not Avaitable for Source of |Remarks
fr T tcrap T R jcullivation mfmmfr | irigation |3
: Nat Area drr Eanis
R TT | foamsoMs  [Hoamsqms ;:ra Hsr.:ri.Sq‘ML'i pare
: = R U o ) . o, =t A
NIA KHARIF | NiA ' NIA Full
Fallow
Land
End.of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka, ) )
alva ey 5
GFFICER (M CHARG
LANSG RECORDS oy
VIOE GOVERNMENT ORD
26142904 - RD (1376)
Q
BATED 2211012001 vt
' fthioX Iafocom Private Limited

Pisenl Mapusa-Goa
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INFORMATION fSSUE[}UNDER RTIACT, 2005

\

f";‘k-na 100004685129
‘}I. T
Ly
&
‘ ro R@ & X1V
Date:  27/07/2015 qgaT 97 9% Page 1 of 1
Taluka BARDEZ Survey No. 223
T ‘ T AT
Village Camurlim e Sub-Div. No. 34
Name of the Field Khajan Tenure
e 7 T T
Cultivable Area (Ha.Ars.Sq.Mtrs) STTFTOT &% (8. <. =1, 1)
Dry Crop Garden K - Total Cullivable Area
R i :_ge e ;Ter Th.;g_r:d, T ST A
0000.00.00 0000.00.00 0000.22.00 0000,00.00 0000.00.00 0000.00.00 0000.22.00
Un-cultivable Area (Ha.Ars.Sq.Mirs) 7T & (2, o<, =i, =)
Pot-Kharab  Te@x= Remarks e
Class(a) Class (b} Total Un-Cultivable Area Grand Total
it (37) =t (7) T A ST T .
| 0000.00.00 . 0000.00.00 0000.00.00 "1 0000.22.00
Assessment: oo g0 qu.?.:m' Rs. 0.00 Predial Rs. 0.0 Zgnt Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEART AT T HAT AR A
1| Reyaz Ratan Mama 18841
S.No. | Name of the Tenant ger i Khata No. | Mutation No. | Remarks
) CICREES TR A arr
1 i
Other Rights 3a< Mutation No. Remarks
Name of Person holding rights and nature of rights: FTETH Fias
T B HTOT FROT-T AT g TR
' Nil
Details of Cropped Area fisrareiter g=m=r arasfia
Year Narne of the Mode |Season [Name Irrigated Unirrigated |Land not Available for Source of |Remarks
" Gultivator Liks " bfcop | @R MREE e ﬁl o gﬂ:iron arr
n I rea &
| R FO-AT AT AT | jaassaMs  [Has.SaMis Vi HaAsSaMis | grfr
it ; B P L A T
2009.2 NIA KHARIF  |NiA o NA - Ful
010 Fallow
Land
End of Report
Foj her inquires, please contact the Mamlatdar of the concerned Taluka. Y)b \\\) O\I k (g]__ 5
OFFICER IN CHARG
LAND EECORDS GER
VIDE GOVERMMENT OF
- RD (1376)
26/4/2003 2004
DATED 2240 o Pavate Limited

prace: Mapusa-Go¥
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v
i
100004685132

/)

G
s
o

& X1V
Date:  27/07/2015 FgaTH 979 Pags 1of 1
Taluka BARDEZ Survey No, 224
T Rekped
Village Camurlim . Sub Div. No. 2
RIES BEIT 7aX
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TTITOT &7 (&, 3%, =1, #1.)
Dry Crop Garden : = Total Cultivable Area
R - :_ge thjan ;(Ter :I;;ad T ST 8T
0000.00.00 0000.04.50 0000.00.00  0000.00.00 0000.00.00 0000.00.00 0000.04,50
Un-cultivable Area (Ha,Afs.Sq.Mtrs) FTTR 87 (8, a1, =T, #it.)
Pot-Kharab  Tre@x= Remarks #r
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (ar) =7 (3) TR AT i THET .
0000.00.00 0000.,00.00 0000.00.00 -Fo000.04.50
Assessment: . Foro Predial Rent
-Rs. 0.00 Rs. 0.00 . 0,00 0.00
(g , i Rs e Rs.
S.No.| Name of the Occupant Khata No. Mutaticn No. Remarks o
TR AT CIGRCRS SR A
1| Reyaz Ratan Mama 16842
S.No. | Name of the Tenant g i Khata No. | Mutation No. | Remarks
@y {aT e [
1 Nil
Other Rights m ; ‘ Mutation No, Remarks
Name of Person holding rights and nature of rights: T T
T W TN HLT-AT AT T GH TH
: Nil
Details of Cropped Area fsrarsiier g arasfis
Year Nameaf the Mode: | Season |name Irigated Unirrigated |Land not Available for Source of |Remarks
: 3 S | infgat
- Cultivator fra T of Crop AT S a lrrlge.llion arer
b Nat Area &7 LRRIE
-y PR FCT-AT R T | poamsoms  |Hanssams e HaAsSaMs | orfy
SAG B o paredtd paewd [0 3. o, . 5,
[ LAY Nil =
e
T OF EN‘.;\RDNM’;?-J.) o End of Report
Fgr.apy facthér inquite¥xpiCase contact the Mamlatdar of the concerned Taluka,
Nl =
y ok \Jal ez
LAND RECORDS -
‘VICE GQVERN"“EHT ORD
2647204 - RD (T375)
Umﬁ”vmwmc; ivate Limited
— : m P ;
Erkin¥ Infeco

Flacy: Magus GO
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INFORMATION ISSUEQ UNDER RT ACT, 2005
p .l_"‘ ‘*\
Sy
S

S
FORM 1& X1V

100004685135

Date:  27/07/2015 qgATE 97 9Y page 1 of 1
Taluka BARDEZ SUNEY No. 224
T HEECES

Village Camurlim Sub Div. Na. 3
Name of the Field Khajan ’ Tenure

Cullivable Area (Ha.Ars.Sq.Mtrs) ST & (3. a1, =, )

Dry Crop Garden Tolal Cultivable Area
e T Rice Khajan Ker Morad i i
T A B i T y
0000.00.00 0000.00.00 0000.02.25  0000.00.00 0000.00.00 0000.00,00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T 87 (g, 32, =T, #t.)
Pot-Kharah _ SrE@TA : Remarks @
Class (a) Class (b) Total Un-Cultivable Area . Grand Total
T (37) =it (T) TR AT ORI TR
0000.00.00 0000.00.00 0000.00.00 .| 1o000.02.25
Assessment: o g0 Foro b 0.0 Predial oo 0.00 Sent Rs. 0.00
HIHTT o R =
IS.No.| Name of the Occupant Khata No. Mutation No. Remarks aw
TR AT CIGRCRY T A
1| Reyaz Ratan Mama 16843
S.No. | Name, of the Tenant e wta , Khata No. | Mutation No. | Remarks
) T AT BCHTT A i
1 Nil
Other Rights A< 8% Mutation No. Remarks
Name of Person helding ngllhts and nature of rights: YTET H T
AT G U HTT-AT T T 9 THIC
Nil
Details of Cropped Area fsmarsfie &= armsfist
Year | Name of the ; Mode |Season [Name Irrigated Unirrigated  [Land not Available for Source of ,Remarks
lcultivation sdtw el | irrigation
Cullivator kG "EE of Crop AT [EREG] :mgai i e
at fserim
. Nature Area &
| T FEOT-ATE AREE AT | paamsoMs  |HaAmSaMs HoAmSaMis | qrfr
A R A A i ; ¥, e, o,
‘ fA < TKHARIF  [NIA » N Ful
| Fallow
Land

: End of Report
ase contact the Mamlatdar, of the concerned Taluka,

WbV el keey
OFFICER IN CHARGE
- rl;f“ RECORRS
SOVERNMENT ORDE
PATER n2M 072001
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' : 2
INFORMATION ISSUE[EX‘NDER RTIACT, 2005 '\(}

Tk 100004685145

FORM 1& X1V

Date:  27/07/2015 FgmT A 9798 Page 1 of 1
Taluka BARDEZ SUrVey No. 224
Village Camurlim Sub Div. No, 4
Name of the Field Khajan = ; Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTI9T & (&, =<, =i, 1)
Dry Crop . Garden 5 ; 3 - Total Cultivable Area
: Rice Khajan Ker Morad
il b af e e g BRANOTAY
0000.00.00 0000.00.00 0000.01.50 0000,00,00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ST &1 (&, a<. =1, 4t.)
Pot-Khargh e &x= : Remarks #r
Class (a) Class (b) Total Un-Cultivable Area Grand Total
&t (31) T () TR AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment ; Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
3ATHTT AfaTer T
IS.No.| .Name of the Occupant ; Khata No. Mutalion No. Remarks dr
R CARENGIE] : T AaT T
1 Reyaz Ratan Mama 16844
S.No. | Name of the Tenant gar 7w Khata No. | Mutation No. | Remarks
aTy AT Sas s R
1 Nil
2 i |
Other Rights T &R L Mutation No. ; Remarks
Name ofgerson holding rights and nature of rights: ; FeHTC i
|-TAT R EFCOTT-AT AT T Y WohT
Y ¥ 3 Nil

PR S
it T

Details of Cropped Area f¥wraTsiier &t arashier

Yea}: i T vode: . Fosazon ligsias Irrigated Unirrigated [Land not Available for Source of |Remarks
; ;‘; : Cultivator T e lof Crop EIRIEE ERLE o |rr|ge.11:on &
; Area [Exginy
SR =T FAF AT [ hpansqms  HoAmSqms HoAsSaMis | gy
Big) oo whoft |t oft &, #re, =, At
2008-2 N/A - [KHARIF  [N/A N/A : - Fuli
010 : Fallow
— Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka, NI ? [(’QD_
| GFFICER N C=# RGE
LAND wECLORNS

VIDE GOVE®NMENT URBER

261472601 -r-to(?pen
RATED 2u30r2net - i
Ethink kaiocors eesic Limited
Place: Mapusa-(oa
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INFORMATION ISSU% UNDER RTI ACT, 2005

NIE

praisy 100004685147
i
S
FORM I & XIV
Date;  27/07/2015 FRATH 97 9% Page 1of 1
Taluka BARDEZ Survey No. 224
T T FAT
Village Camurlim Sub Div, No. 5
Name of the Field Khajan Tenure
AT =i T THC
Cultivable Area (Ha.Ars.Sq.Mirs) TTToT & (3. 3, =T, i)
Dry Crop _Garden - Total Cullivable Area
| R AT Rice Khajan Ker Mora T h
g YT Eixa g - T P A
0000,00.00 0000.00,00 0000.01.50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars,Sq.Mtrs) TS & (3, am<. <. #T.) :
Pot-Kharah W€ @T& Remarks AT
Class (d) Class (b) Total Un-Cultivable Area Grand Total
= (a1) i () T A s ¥l
0000.00.00 0000.00.00 0000.00.00 0000-01.50
Assessment: - " Foro Predial Rent
" R, 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
HFT o &
S.No.| Name of the Occupant ‘| Khata No. Mutation No, Remarks AT
TG TR AT Ty HaT RT A
1| Reyaz Ratan Mama 16848
S.No. | Name of the Tenant Faw wix Khata No. | Mutation No. | Remarks
aT He T ra
1 Nil ———
Other Rights %a< 85 B Mutation No. Remarks
" Name of Person holding rights and nature of rights: SR r
T T UTC HOT-AT 71T T 5 THC
' Nil
Details of Cropped Area @i dmam=m amefia
Year Name of the Mode Season Name Irrigated Unirrigated |Land not Avallable for Source of |Remarks
. Cultivator T HiwT f Crop TR BT culivation. fn T —— Irriga.llon T
’ : Nature Area &% LREIR
T -1 T | HaAmsSqMts  |HoArs.SqMis = Ha.Ars.SaMis | arfr
Gics A A L [ i %, e, =, ofT,
2009-2 NA- _ |KHARIE  |NIA NIA Full
010 i Fallow
Land

End of Report
For any further inquires, please contact the Mamlatdar of the.concerned Taluka,

A\ et
OFF E;.J N C'H/AiGE
{AND RECORDS
GOVERNMENT ORDER
26/4/20M - RD (7376)
DATED 224012001

Pagca: iz e-Goa

Private Limited
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NH
INFORMATION ISSUER UNDER RTI ACT, 2005
.,r'"' “’"\ 100004685150
3oy
\%ﬂg;ﬂﬁ
FORM 1 & X1V
Date:  27/07/2015 TEATH 9 7 Y Paga 1 of 1
Taluka BARDEZ SUNEY No. 224
T T A=
Village Camurlim Sub Div. No. ¢
Name of the Field Khajan = ™ 2 " Tenure
frarst A= AT IR
Cultivable Area (Ha.Ars.Sq.Mtrs) TN &7 (8, anr<, =T, #1.)
Dry Crop Garden z Total Cultivable Area
—a P Rice Khajan Ker Morad -
T T FT kiTEen Gl sl
0000.00.00 0000.00.00 0000,01.50 0000.00.00 0000.00.00 0000.00,00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TR 8 (8. ame. =, #fh.)
Pot-Kharab CRAES Remarks =
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (31) 77 () TET AR ST I
0000.00.00 0000.00.00 -0000,00.00 0000.01.50
Assessment : Foro : Predial Rent
Rs. 0.00 Rs. 0.00 Rs, 0.00 s, 0.00
THTT BT Fituins Eci G
S.No.| Name of the Occupant Khata No. Mutalion No. Remarks i
FERGTIH AT _ e IGEGERS TR H
1| Reyaz Ratan Mama ) 16848
S.No. | Name of the Tenant & 7t Khata No. | Mutation No. | Remarks
T AAT ORI arr
1 Nil
Other Rights 3T ¥ Mutatien No, Remarks
Name of Pgr:son holding rig‘ihls and nature of rights; TR A T
TET EH HTLOT FIOT-AT 71T T g TR
: - Nl
Details of Cropped Area fwrarsiter == arwsfisr
Year Name-of the Mode | Season [Name Irrigated Unirrigated |Land not Available for Source of |Remarks
Cultivator i T ofCro AT R ultivalion s sfle irrigation [
b e Nature Area &% Ri=eris
ST -2 FFERAT | haassoa  |HaAmSams HaAmSqMs [ yrfy
qiT oo ot [ e o of . o<, =t ot
20082 NIA KHARIF | NIA NIA - Ful
010 2 Fallow
Land
End of Report

Forapy further inquires, please contact the Mamlatdar of the-concerned Taluka.
ey !
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INFORMATION ISSUEQEEJNDER RTI ACT, 2005

&

v

100004605151

FORM 1 & X1V
Date:  27/07/2015 T A A7 Y Page 1of 1
Taluka BARDEZ SUWE‘y No. 224
aTgH i HaT
Village Camurlim Sub Div. No. 7
T Ran d=¢
Name of the Field Khajan Tenure
ars AT T AL
Cultivable Area (Ha.Ars.Sq.Mtrs) STTT9T &1 (&, @<, sit. i)
Dry Crop Garden 3 Z | Total Cultivable Area
Rice Khajan Ker Morad
(BRG] AT s 3 - T AT A
0000.00.00 0000.00.00 0000.01.75 0000,00.00 0000.00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTTSH 8 (3. 3. =1 #T.)
Pot-Kharab JCRSC Remarks
| Class (a) . Class (b) Total Un-Cultivable Area Grand Total
it () T (3) T A ST T
0000.00.00 0000.00.00 --8000.00.00 0000.01.75
Assessment : Foro =" Predial Rent
Rs. 0.00 Rs. 0.00 Rs., 0.00 ; Rs. 0.00
T HIT Ifgarsr &
.No.| Nameof the Occupant Khata No. Mutation N, Remarks ey
Tt a7 CIGRGEES AT 7
1| Reyaz Ratan Mama 16847
8.No. | Name of the Tenant Fer 7 Khata No. | Mutation No. | Remarks
: Ty R b | T
1 Nil i
Other Rights : TALEH e Mutation No. Remarks
Name of Person holding rights.and nature of rights: ¥R T
T ST TO-ATY T T 7 T
Nil
Details of Cropped.Area fimmaTsiisr gm=T araefia
Year | Name of the Mode |Season |Name Irrigated Unirrigated |[Land not Avallable for Source of |Remarks
- .Cultivator ki ARH  of Crop CIIERS EREE g:ﬁ;f,n ra
¥ AT (BRI EIEY Ha.Ars.Sq.Mis Ha.Ars,Sq.Mts i
iy T wnofr [T =
20092 N/A KHARIF | N/A N/A - Full
010 = £ i Fallow
= Land

End of Report

For anga-ﬁmlw:.u} uires, please contact the Mamlatdar- of the concerned Taluka.

“”"A(wg,
I '-\
&hy.
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INFORMATION |S,8U§D UNDER RTIACT, 2005

.

&

\fvb’

100004685154

S
N
FORM I & X1V~
Date: 27/07/2015 T 97 WY Paga 1of 1
Taluka BARDEZ Survey No, 224
Village Camurlim —— Sub Div. No. g
Name of the Field Khajan = - Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) ST B (&, 3. =t #1)
Dry Crop Garden ‘ Total Culllvable Area
Rice Khajan Ker Morad
(BRG] IR T AT
T YIS s LI i e
0000.00.00 0000.00.00 0000.01.75 0000.00.00 0000.00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars.Sq.Mirs) ITHA &7 (3. amT. =T, #T.)
Pot-Kharab 1€ @T= Remarks
Class (a) Class (b) Total Un-Cultivable Area * Grand Taotal
it (%) it () R AT A T
0000.00.00 0000.00.,00  0000.00.00 0000.01.75
Assessment Foro - " Predial Rent
Rs., 0.00 Rs. 0.00 Rs, 0.00 Rs, 0.00
.No.| Name of the Occupant Khata No. Mutation No, Remarks T
FEART AT T A% SRERIT
1 Reyaz Ratan Mama 16548_
S.No. | Name of the Tenant amﬂ%m Khata No. Mutation No. | Remarks
A T doed |
1 : Nil
Other Rights 3aX a‘ﬁ = ; Mutation No. Remarks
Name of Person holding rights and nature of rights: YR T T
EAT g T HIT-ATY A1 F g TR
: Nil
Details of Cropped Area fisrraTeter Sem=m arasfier
Year Name of the Mode Seasen  |Name Irigated Unirrigated [Land not Avallable for Source of |Remarks
i - R
o Cullivator gy "#EE of Crop AT EREG Irrlge.l!lon fa
. . Nature Area frr | R
AT FCOTT-A TS EEIRS T HaAmsSqaMis  [HaAms.SqMis [ HaAmSaMs | oqfr
A LA |3 oo 3., <t o,
20092 N/A KHARIF | N/A N/A Full
010 = Fallow
i Land
End of Report
inquires, please contact the Mamlatdar of the concerned Taluka,
\ l/, )
o\NaiKaen
: =

OFFICER IN CHARGE
LAND RECORDS
YIDE GAYERNMENT ORDER
26/1/2001 - RD (7376)
EATED 2211012001
thinX Enfocom Private Limi
Plaget Mafusa-Cas Limited
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 INFORMATION ]SS.UEE};E}NDER RTIACT, 200§
&)
2]

FORMT & X1V

100004685174

Date:  27/07/2015 FEATH 97 9% Page 1of 1
Taluka BARDEZ Survey No. 224
b TF AAT
Village Camurlim Sub Div. No. ¢
Name of the Field Khajan Tenure
A= AT TR T
Cultivable Area (Ha.Ars.Sq.Mtrs) TV & (¥, <. =it #ft.)
| Dry Crop Garden - Total Cultivable Area
Rice Khajan Ker Morad
Fraae AT ah e vl T T B
0000.,00.00 0000.00.00 0000,20,00 0000.00.00 0000.00.00 0000.00.00 0000.20.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTR® &1 (3. arr<. =, #1.)
Pot-Kharab RG] Remarks =T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (a1) = (@) T AT e L%
0000.00.00 0000.00.00 0000.00.00 0000.20.00
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00. Rs, 0.00 Rs. 0.00
ATFT RIT Ry T
S.No. Name of the Occupant Khata No. Mutation No. Remarks T
T AT S IGRERS FTHT
1| Reyaz Ratan Mama 16849
S.No. | Name of the Tenant Far¥ Atz Khata No. | Mutation No. | Remarks
‘ ; CIERESS et | A
1 Nil
Other Rights a< g8 ) Mutation No, Remarks
Name of Person holding rights and nalure of rights: FOET A PEay
T g7 T FOT-TY AT gH T
2 Nil.

Details of Cropped Area firareis &= arwefte

Year | Name of the Mode | Seasen. |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
R lcultivation irrigation
¥ Cultivator fo wET of Crop EIRIEE| e s arr
; Nature Area T RSLE
ST T FER AT | joasSqms  |HoAw.SquMs HaAmSaMis | e
K Lo ool (R sk o r % o o o,
2004-2 N/A KHARIF | N/A N/A = Full
010 5 Fallow
" Land
; . End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
‘ T | ] !/
\clgO. Va it

OFF{CER IN CHARGE
LAXD RECORDS
VIDE GOVERNMENT ORDER
/12001 - RD (7378)
DATED 2214072001
EtkinX lafocom Private Limited
Plzoe: Mepusa-Goa
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e
INFORMATION lSSl{D UNDER RTIACT, 2005
o 1000046851
{6@'} 65102
S
FORM 1 & X1V

Date:  27/07/2015 AT 9 9% Page 1of 1
Taluka. BARDEZ Survey No. 204
Village Camurlim Sub Div. No. 10
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STIT9T &7 (3, 3, =1, #1.)

Dry Crop Garden - Total Cultivable Area

Rice Khajan Ker Morad ¥

[EREG EluiG . s i el T AT e

0000.,00.,00 0000.00.00 0000,02.00 0000.00.00 0000.00,00 0000,00.00 0000.02.00
Un-cultivable Area (Ha.Ars,Sq.Mtrs) AT &= (8. an<, =T, #T.)

Pot-Kharab e @<= Remarks T

Class (a) © Class (b) Total Un-Cultivable Area Grand Total

at (@) @ Tt AT s T

0000.00.00 0000.00.00 0000.00.00 0000.02.00 ]

Assessment : Foro _ Predial .. Rent

' Rs. 0.00 Rs. 0.00 .- " Rs. 0.00 Rs, 0.00

HHFT T ey

E.No. Name of the Occupant Khata No. Mutation No, Remarks T
HEETIR A | Emr Hax ﬁvmﬁ
1| Reyaz Ratan Mama 16850 )
S.No. | Name of the Tenant =t A% Khata No. | Mutation No. | Remarks
T AAT T &
1 Nil

Other Rights Za< Mutation No. Remarks

Name of Person halding rights and nature of rights: fF{ChT( & T

TEC T YT HIOT-UTY 1T T G TR

- Nil

Details of Cropped Area famrarsfie &=t ausfier

Year Name of the Mode Season__|Mame Irrigated Unirrigated |Land not Available for Source of |Remarks
B cultivalion mRwefr | irrigation
— Cultivator fw wEE lof Crop ATTIT g ge a
s Nature Area gr | RTST
; t ;
; T2 . A HoArs.Sq.MLs Ha.Ars.Sq.MIs Ha.Ara.5q.Mla e
Toac wh A |§ s ah ot . e, =, o,

NIA KHARIF | N/A NIA Full
i Fallow

Land

End of Report

7 i
‘L\SO] Ucet ey
OFFICER IN CHARGE

LAND RECORDS
VIBE GOVERNRIE T @ROER
28112001 - RD (7378)
DATED 24/10/2001 .
EthinX infocom Frivate Limited
Place: Mepusa-Goa

v
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_INFORMATION ISSUED UNDER RTI ACT, 2005

S
amt)
-

FOR

& X1V -

100004685185

Date:  27/07/2015 TgaT A 97 Y Pege 4 of 4
Taluka BARDEZ SUI’VEY No. 224
g wd T
Village Camurlim Sub Div. No. 14
T R o
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTST &1 (. am<. =1, %)
Dry Crop Garden . € Total Cultlvable Area
I Rice Khajan Ker Morad T ST B
, : s T Eiixe ik T
0000.00.00 0000.00.00 0000.01,50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T &7 (%, &<, =T, #t.)
Pot-Kharah _ Se @qd Remarks <
Class (a) Class(b) Total Un-Cultivable Area Grand Total
o (31) it () QT AT ST Nl
0000.00.00 0000.00.00 0000.00.00 0000.01.50
: Assessmqnt : Rs. 0.00 Foro Rs 0.00 . Predial Rs. 0.00 Rent Rs. 0.00
HTHTT . HIT =
S.No. [ Name of the Occupant Khata No. | Mutation Mo Remarks T
FERI AT IR ER SR
1| Reyaz Ratan Mama ) 16851
8.No. | Name of the Tenant Fr wrr Khata No. | Mutation No. | Remarks
Ty Hag TR 7 ra
1 Nil
Other Rights * TAT BE Mutation No. Remarks
Name of Person holding rights and nature of rights: fmr T
T g MR FUT-AT AT T g THIC
Nil
Details of Cropped Area fieraTefier &mam=T argefier
\\ Mode |Season |Name Irrigated Unirrigated {Land nat Avallable for Source of |Remarks
? . s
= NGANHHRET ‘g: ¥ & T |of Crop AT o cultivation afmeedy lrrlge»ﬂron ra
bl i i Nature Area g | RfslsT
B g ﬁ"ﬂ% .
7 G‘_«‘;@’ 3 T | HoamSqMis  |HaAmSqMis s HoAs.SaME | orft
) // Bt Jpocowsdn | %, am<. o, 1,
20092 7 | NIA KHARIE [ N/A NIA Ful
010" Fallow
5 Land

- End of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka,

S&J\UC{ (\l’

OFFICER IN CHARGE
LAND vECORDS
YIHE GOVERNWENT ORDER
2042004 . 7D (73 78)
DATED 221012661
Ethind Infucam Private Limited
Placi: Maposs-izoa
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\\r
- . INFORMATION ISSU;:D U"éDER RTIACT, 2005
m” 100004685188
\%@
FO [& X1V
Date:  27/07/2015 FEATH 97 Y Page 1of 1
Taluka BARDEZ Survey No. 224
AT e T
Village Camurlim Sub Div. No. 12
RUE] e da
Name of the Field Yhajan Tenure
T i i | EHT 9
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTT & (F. 3. =t )
Dry Crop Garden : Total Cultivable Area
Rice Khajan Ker Morad
e AT ity S shree T AT &
0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mitrs) AT & (. o<, =, )
Pot-Kharab CRSEN Remarks #T
Class (a) Class {b) Total Un-Cultivable Area Grand Total
=it (3) it (o) T ATIG ST TET
0000.00,00 0000.00.00 0000.00.00 0000,02.25
Assessment :’ Foro Predial i Rent
. 0.00 . 0.00 Rs. 0.00 Rs. 0.00
Rs e Rs B N— -
S.No.[ Name ofthe Occupant Khata No. Mutation No, Remarks e
FEEE T ICIGRCEN ST
1| Reyaz Ratan.Mama 16062
S.No. [ Name of the Tenant zwr == Khata No. | Mutation No. | Remarks
SIGRERY AT A i
1 Nil
Other Rights 3% el Mutation No. Remarks
Name of Person holding rights and nature of rights: SO ﬁ]’{‘r
AT BH T m'{vrr-m%r T T ZH THT
=y Nil—
g N
AUDHMENT P\ Details of Cropped Area fasraTsiier dem=m aryefter
Year: ;|xgBme ‘3‘ / Mode |Season [yame Irrlgaled Unirrigated |Land not Available for Source of |Remarks ‘[
T leultivation mftwsfr | rrigation
i (iulzi‘zyq;@:{/ S i o T Nalture Area & CRRL i
__if_ ﬁ‘"gﬁ'ﬁ RAT AT | doamsas  [HoamSaite ecess HoAmSaMs | e
== air oo [ s, . sk o,
2009-2 NIA KHARIF  |N/A g N/A s Full
010 Fallow
= ) Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
i Ueelherss
CER IN CHARGE
LAHD RECORDS
YIDE GOVERNMENT ORDER
26/1/2001 - RD (7376)
BATED 22102001
EthinX Infocom Private Limited

Place: Bopusa-Goa




gL

INFORMATION IS UE UNDER RTIACT, 2005
i

'\-.'h 100004665190
!\ ¢
tﬁﬁff
1& X1V
Date:  27/07/2015 7 9% Page 1of 1
Taluka BARDEZ Survey No 224
aTgs RERES
Village Camurlim Sub Div. Na. 13
T fRwar dax
Name of the Fleld Khajan Tenure
T At = - TTET HTE
Cultivable Area (Ha.Ars.Sq.Mtrs) SITRT9T a?f?r (8. T a‘r #) -
Dry Crop Garden ) ’ Total Cultivable Area
fr— Rice . Khajan Ker Morad
T - O T g BRI i

0000.00.00 0000.00,00 0000.02.75 0000.00.00 0000.00.00 0000.00.00 0000.02.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) i & (B, o<, =T, #1)

Pot-Kharah _ Wie @qa Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
R I U ) T AR ST L5l
0000,00.00 ' 0000.00.00 0000.00.00 " 1 [0000.02.75
Assessment : _. Foro Predial ) Rent

Rs. 0.00 - Rs. 0.00 Rs. 0.00 Rs. 0.00
ATHIT BT . T e
S.No.| Name of the Occupant IKhata No. Mutation No, Remarks T
FARTY AT S IGRGES oA A
1] Reyaz Ratan Mama 16853
S.No. | Name of the Tenant Fars 7i= Khata No. | Mutation No. | Remarks
- an daT Yowed | T

1 Nil
Other Rights za< gH . Mutation No. Remarks
Name of Person holding rights and nature of rights: : ¥TECHF et
T B HTCOT AT 1T T FH T : g

Nil

Details of Cropped Area faraTeer == araefier

Unirrigated Land not Available for Source of |Remarks
ety | irrigation  fa

Year | Nameofthe Mode |Season [Name Imigated

| T
™ q“{%‘ 3 o e of.Crop- Nature Area B | R
* T Ha.Ars.Sq.Mts Ha.Ars.Sq.Mts Ha.Ars.Sq.Mls wifr
g owhoft, |7 e W o o[k e =y, o
NIA KHARIF [ NIA NIA - | Fun
Fallow
Land

) End-of Repbrt
For any further inquires, please contact the Mamlatdar of the concemed Taluka.

30 \Wa Pkoy
OFFICER IN CHARGE
LAND KECURDS
YISE GOVERNMENT ORDER
26/1/20604 - RD (7376}
DATED 224012001
EthinX fofncom Private Limited

"o Piaca: fapusa-taoa
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INFORMATiON ISSUED UNDER RTI ACT 2005

@“

F'ORI\) 1& X1V

\\

100004685194

Date:  27/07/2015 AT 9T 9 Page 1of 1
Taluka BARDEZ SUWEy No. 294
V‘lllage Camurlim Sub Div. No. 14
RIES R e
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTT & (B, arr<, =T, =)
Dry Crop Garden Tolal Cultivable Area
= Rice Khajan Ker Morad -
s AT A s TR HTT B
0000.00.00 0000.00.00 0000.02.50 0000.00.00 0000.,00.00 0000.00.00 0000.02.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AITTaa &7 (3, 3, =, #1.) .
Pot-Kharab SR Remarks &<
Class(a) Class(b) Total Un-Cultivable Area Grand Total
it () T () e AT S T
0000.00.00 0000.00.00 0000.00.00 '[0000.02.50
Assessment: o g0 _Foro o 000 Predial . 400 Rent oo 0.0
S.No. | Name of the Occupant Khata No. Mutation Na, Remarks T
FEAaTa 7 CIRERY ST o
1 Reyaz Ratan Mama 16854
S.No. | Name of the Tenant gar¥ wtx Khata No. | Mutation No. | Remarks
‘ Ty AT ST A T
1 Nil
Other Rights za< g@ Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥z T
T 7 VT AT I T g T :
Nil
Details of Cropped Area fwrraTshter d=msr arasfier
Mode |Season |Name l Irrlgated Unirrigated  |Land not Available for Source of |Remarks
. aw o Giegs AT Rroaa irrigation  [a
. Area g | RfsrrT
1) ST i HoAsSqMls  |HeAmSqM HoAm.SaMs | oo
L e . are, a ot
NIA KHARIF | N/A NIA - Full
Fallow
Land
End of Report
For any further inquires, please contast the Mamlatdar of the concerned Taluka,
7 \
Jelvatleey

OFFICER IN CHARGE

LAMD RECGRDS

VIDE GOVERNMENT ORDER

43 EMW’! RO (737€)
02210729014

DAt

:Ci‘r.:a

#lace: Mapusa-Goa

< Tafocom Private Limited




INFORMATION ISSUED ENDER RTIACT, 2005

\\D

100004605196
@)
et
S
FORQ 1& X1V

Date:  27/07/2015 FAT A9 7 9% Page 1 of 1

Taluka BARDEZ Survey Mo, 2%

Tt . HERCES

Village Camurlim Sub Div. No. 15

UK fRear A

Name of the Field Khajan Tenure

Cultivable Area (Ha.Ars.Sq.Mtrs) FITTOT &1 (X, a<. =T #Y.) .

Dr.y Crop Garden - T Total Cultivable Area
‘ Rice Khajan Ker Morad "~

oo . ' e b ” e i T AT

0000.00.00 0000.00.00 0000.02.50  0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cultivable Area {Ha.Ars.Sq.Mtrs) ATTO &7 (&, 3. =T, #1.)

Pot-Kharah _ Tte @<= Remarks T

Class (a) Class (b) Total Un-Cultivable Area Grand Total

T () T (%) T AT i TR

0000.00.00 0000.00.00 0000.,00.00 0000.02.50

Assessment ; Foro Predial . Rent

i . 0,00 | .- 0.00 Rs. 0.00 Rs. 0.00
Rs 2 Rs e -
.No.| Name of the' Occupant Khata Ne. Mutation Ne. Remarks T
I T AAT R A
1| Reyaz Ratan Mama 16855
S.No. | Name of the Tenant Far a7 Khata No. | Mutation No. | Remarks
Ty HAT dowre A iga
1 : Nil -

Other Rights TATEH . © .| Mutation No, Remarks

Name of Person holding rights and nature of rights: YT o o

T FH HTCOT FXOM-A7 70T T 5 T - : '

—Nil

Details of Cropped Area ferarwiier &=m=m arafi=

aar...| Name of the ™ ‘| Mode |Season |Name Irigated Unirrigated |Land not Available for Source of [Remarks
e %ﬂa fr N i o cultivation =ftwwdts |rr:g§lron dver
o Bl “‘ﬁ% 3 Nature Area fr | R
- FEE AT | joassoMs  |HoAsSqMis HaAmSaMs | mfr
Tlos s Y ) R T .o s
JapgaANE / % NA  |KHARIF [niA A Ful
1010 Fallow
+ ). Land

End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.

. 1 Uce l!‘l’c’c‘ ‘

OFFFECE)R IN CHﬁTF%E
LAMD RECORDS

VIDE GOYERMMENT ORDER

26/1/2001 - RD (7376}

DATE® 2810/2001

EtkinX Infocom Private Limited

Place: Magusa-Goa




INFORMATiON ISaLED UNDER KTI ACT 2005

300

100004685189

R

FOR l & X1V
Date:  27/07/2015 Tgar e 97 9y Page 1of 1
Taluka BARDEZ SUWBV No. 224
Tl qH 7AT
Village Camurlim Sub Div. No. 15
T _ R A
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTITIT & (. 3T, =1, #)
Dry Crop Garden . Total Cullivable Area
hajan Ker Morad
e arTT Rlce K o T
T WA Cixa oo v ™
0000.00.00 0000.00.00 0000.02.50 0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ST &= (B, o<, =T, #Y.) A
Pot-Kharah T G Remarks &
Class(a) Class (b) Total Un-Cultivable Area Grand Totatl
= (31) = (@) T AT st T
0000.00.00 - 0000.00.00 0000.00.,00 0000.02.50
Assessment : Foro Predial Rent |
* Rs, 0.00 Rs. 0.00 Rs. 0.00 : Rs., 0.00
ATHTT & - U j =
[S.No. [ Name of the Qccupant | Khata No. Mutation No. Remarks bia s
TG AT T HET TR A
1| Reyaz Ratan Mama 16858
S.Mo. | Name of the Tenant Fer 7z Khata No. | Mutation No. | Remarks
ary A9 s S
1 Nil =
Other Rights 'S_GT = Mutation No. Rermarks
Name of Person holding rlg'hts and nature of rights: SR A T
TR FH U AT AT T G IFL
: - Nil
Details of Cropped Area fasrarefter ar=msm qrasfier
Year Name of the Mode Season  [Name Irlgated Unirrigated [Land not Available for Source of |Remarks
RraE lcultivation sftwesftr ) irrigation
‘{=Cultivatpr R AT o Crop AT s R
.ﬂ i " Nalure Area &z | Rt
o _@“%W ). RE AT | passsoms  |HaAm.SqMa HoAsSaMs | grfe
Ao A A P e e %, @, w0y, o,
200942 & H\POT-.,‘“-N‘ C NIA KHARIF [ N/A NIA - Full
010 55 ¢ "7,
Sl 0-.2:. Fallow
: }&\‘5 Land

3 &
_.___—ﬁ—;’//
For any further inquires, please contact the Mamlatdar of the concerned Taluka.

End of Report

Jol Vel kas
OFFICER iN CRERGE
i G;ANE RECORDS
VERNHENT ORDE
Da'r.En mwzom
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301
INFORMATION 1SSUE&UNDER RTIACT, 2005
-~ 100004665200
T {QFQX
AN g
FORM 1 & XIV
Date:  27/07/2015 AT s A7 98 Paga 1 of 1
Taluka BARDEZ ' Survey No. 224
g T AT
Village Camurlim Sub Div. No. 17
ic) R d=
Name of the Field Khajan Tenure
NEEEIES T T
Cullivable Area (Ha.Ars.Sq.Mtrs) STTTIT 8T (B, 3 =T #1.) )
Dry Crop Garden : T Total Cullivable Area
Rice Khajan Ker Morad
o Eliers s . i T AT AT
0000.00.00 0000.00.00 0000,02.25 . 0000.00.00 0000.00.00 0000.00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mirs) A1 & (2. et =% 3f)
Pot-Khargh 9= @XM Remarks @
Class (a) Class (b) Total Un-Cultivable Area Grand Total
77 () =it () T AR S TFT
[0000.00.00 0000,00.00 0000.00.00 0000.02.25
Assessment : Foro Predial Rent
‘ Rs. 0.00 . 0.00 _0.00 Rs. 0.0C
il Rs a5 Rs - s
S.No.  Name of the Occupant 'Khata No. Mutation No. Remarks e
FEAE AT S IGREES TR
1| Reyaz Ratan Mama 1685l
S.No. | Name of the Tenant & 7T KhataNo. | Mutation No. | Remarks
ar AT e | @
1 Nil
Other Rights 3a<g® Mutation No. Remarks
Name.of2erson holding rights and nature of rights: ST A i
AT T BH TR
— ~—-—=Nil -
e =
AT (OF VRGN ) r::))
st CHANGE 4 Details of Cropped Area femareiier &= st
Year asme 459“ Mode |Season [Name Imigated Unirrigated  [Land not Available for Source of |Remarks
a +* Ccul ) 7 o lof Crop TRTrT fraae cultlvation =rfits st rrfqgalmon R
= : Nature Area gmr | ST
ST AT BT AT | HoasSqMs  [HoAmSaMis HaAsSaME | qrfe
AT R A ¥, o, w0, ot
2009-2 NIA KHARIF | NIA NIA - Full
010 Fallow
l.and
] e " End of Report
For any further inquires, please contact the Mamlatdar of the concened Taluka,’
\
b\t e7
OFFICER IN CHARGE
LAKD RECORDS
VIDE GOVERNMENT ORDER

281112001 - RD (7376)
DATED 22/4G/2001

EthinX Hafocom Private Limited
Place: Mapusa-Goa
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INFORMATION lSSU%) UNDER R’TI ACT, 2005

@?‘

FOR I&XIV

TATH 97 9%

w

100004685201

Date : 27/07/2015 Page 1of 1
Taluka BARDEZ Survey No. 224
arg T o
Village Camurlim Sub Div. No.  1g
T R #=x
Name of the Field Khajan Tenure
e AT AT WEHTC
Cultivable Area (Ha.Ars.Sq.Mtrs) STIVI8 (&, =g, =T, 1)
Dry Crop Garden j Tolal Cultivable Area
Rice Khajan Ker Morad
0000.00.00 0000.00.00 0000.02.75 _.0000.00.00 0000.00.00 0000.00.00 0000.02,75
Un-cultivable Area (Ha.Ars,Sq.Mtrs) TR &1 (8, 31T, a’r )
Pot-Kharab T @3 Remarks T
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (a1) =7 () T AT s T
0000.00.00 0000.00.00 0000.00.00 10000.02.75
Assessment: o (o9 ;?cro Rs. 0.0, Predial Rs., 0.00 Q—ent Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks -
TR AT e InRGEES I
1 Reyaz Ratan Mama 16858
S.No. | Name of the Tenant et #t= Khata No. | Mutation No. | Remarks
T FET e - | 4@
1 —NIl :
Other Rights &a¥ Mutation No. Remarks
Name of Person holding rights and nature of rights: EATE =T
T BT T U7 AT F g TR :
Nil =
Details of Cropped Area fiwrarsiter ar=m= araafier
Year | Narie of the Mode |Season [Name. Irrigated Unirrigated |Land not Avallable for Source of |Remarks
| Glitua G T bfcro armTE Rroe culfivation mfveests | irrigation |y
% A i Nalure Area g | Rt ;
’"‘“’T\") : RIS EIE] HaasSos  [HoAmsams | HoasSaMs | gree
LT oy L R whd [ o 3. o, <, . 1
2009.2; ¢ y; ) N/A KHARIF | N/A NIA Ful
10 ] Fallow
i:» J\L\%(»)// Land
——— End of Report
For any further inquires, please contact the Mamhtd'lr of the concerned Taluka.
; 3 KEH
doly et )“C‘\i‘e_e
OF CER 1N GHA 5
L) nEC@R
L RNMENT ORDER
vtoin‘-zg:'g {1379)
2811 ¥ 1 v,
OATED nﬂalzg‘ﬂ? :ate Limited
mei o0




303 v

INFORMATION ISSUER UNDER RTI ACT, 2005 AR

FORM 1 & X1V

Date:  27/07/2015 R A 97 9% Page 1 of 1
Taluka BARDEZ Survey No. 224
Village Camurlim _ Sub Div. No. 19
LiEs R A
Name of the Field Khajan : Tenure
e A TR ST
Cultivable Area (Ha.Ars.Sq.Mtrs) STT9T &1 (8. 30T, St #T.)

Dry Crop Garden - Total Cullivable Area

Rice Khajan - Ker Morad :
: TATET pirss 3 el T AT A

0000.00.00 0000.00.00 0000.02.76  0000.00.00 0000.00.00 0000.00.00 0000.02.75

Un-cultivable Area (Ha.Ars.Sq.Mitrs) AT & (3. am<. =T, A1) '
Pot-Kharab 91 @< Remarks &

Class (8) Class(b) Total Un-Cultivable Area Grand Total

=f (37) 71 (@) T ATf e T

0000,00.00 0000.00.00 0000.00.00 0000.02.75

Assessment: oo g9 Foro Rs. 0.00 Predial o 0.00 Rent o 0.00

AT T . &
S.No.| Name of the Occupant - e i Khata No. Mutation No. Remarks bgus

wErETTY AT CIGRERN TR
1| Reyaz Ratan Mama 16858
S.No. [Name of the Tenant garais Khata No. | Mutation No. | Remarks
QT AT SR T
1 Nil

Other Rights @< Mutation No. Remarks

Name of Person holding rights and nature of rights: FETT o

TR gH VO FO-ATY AT T g WHC

R Nil——

Details of Cropped Area fisraTeite &t araefie
Unirrigated |Land not Available for Source of [Remarks
Rrad lcultivation mftsefr. | irrigation 5

Nature Area frr | R

f Ha.Ars.Sq.Mls HaArs.Sq.Mls Ha.Ars.Sq.Mis i
LETES
Rore (%o Tl % o W o

NIA KHARIF | N/A NIA - Full
Fallow

Land

Mode Season  [Name Irrigated
7 Eicind lof Crop FOTAT

End of Report
For any further itiquires, please contact the Mamlatdar of the concerned Taluka.

‘Qo\ Valker

OFFICER IN CHARGE
LAND RECORDS

VIDE GOYERRMENT ORDER

261172001 - RD (7376)

DATED 721002001 o

EtkirX Infocom Private Limited

Place: Mapuss-Goa
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Vv
CT, 2005
INFORMATION ISSUER UNDER RTIA 100004685205
a@}
“mmt
FOR & Xiv
Date:  27/07/2015 ) AgaTH 97 98 Page 1 of 1
Taluka BARDEZ Survey No. 224
ATgHT W a7
Village Camurlfim Sub Div. No, g9
RIES R A
Name of the Field Khajan Tenure
DRIEEIES YT AFT
Cultivable Area (Ha.Ars.Sq.Mtrs) SITTT & (3, &, =%, 1) ‘
Dry Crop’ Garden " = = Total Cultivable Area
I Rice Khajan. - Ker Morad -
T kA GH ¥ Eveed g i
0000.00.00 0000.00.00 0000,02.00  0000.00,00 0000,00.00 0000.00.00 0000,02.00
Un-cultivable Area (Ha.Ars,Sq.Mtrs) 7T &7 (3. am<. =T, #1.)
Pot-Kharab € @xs Remarks 4w
Class (a) Class (b) Total Un-Cultivable Area Grand Total
71f (a7) T () THT AR S THT
0000.00.00 0000.00.00 - 0000.00,00 0000.02.00
Assessment : ' Foro Predial Rent
Rs, 0.00 Rs. 0.00 Rs. 0.00 Rs., 0.00
AT HIT e &
S-No. | Name of the Occupant -~ " Khata No. Mutation No. Remarks e
FEARTU Al a T HAT TR A
| Reyaz Ratan Mama _ 16860
S.No. | Name of the Tenant Far¥ i Khata No. | Mutation No. | Remarks
CIGR GRS breed |
1 |- : Nil
Other Rights TATES Mutation No. Remarks i I
Name of Person holding rights and nalure of rights: For H T
T g HTCL -7 719 T 3% THIT
e _ Nil -
_Details of Cropped Area f=raTsfier &= armsfier
Mode |Season |Name Irrigated Unirrigated  [Land not Available for Source of |Ramarks

irrigation [y
ey e c Progw irrigal
of Crop EIRIED) i

; Nature: Area &=
TEH AT | o armsqits Ho.A%5.Sq.Mls HaamSoMs | e
Yowe o [ o, 5, o, o,

INA KHARIF | N/a N/A = | Ful
Fallow

Land

End of Report
Forany furt_hcr inquires, plcasc contact the Mamlatdar of the concemed Taluka.

a\)cuk_gz
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', N 100004685207
— &
FORI\\/? I & X1V
Date:  27/07/2015 g 97 9Y Pags  “of 4
Taluka BARDEZ Survey No. 224
arg e EE
Village Camurlim Sub Div. No. 21
Name of the Field Khajan Tenure
=t 7= T T
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTT & (&, 3T, =T, 1)
Dry Crop Garden P g ? Total Cultivable Area
R P— Rice Khajan . Ker Morad
: i  Emw e — g e
0000.00,00 0000.00.00 0000.01.50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (3. @<, =, #T.)
Pot-Kharab JCESE Remarks @
Class (a) Class (b) Total Un-Cultivable Area Grand Total
=t (30) =i (@) T AT S el
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment: oo Foro Predial Rent
s. 0.00 s. 0.00 . 0.00 . 0.00
Bs.: ke R Rs = Rs
S.No.| Name of the Occupant-~-- Khata No.  |MutatonNo. | Remarks bk
AT AT T HAT TR 7
1| Reyaz Ratan Mama 16861
S.No. | Name of the Tenant gt aix -Khata No. | Mutation No. | Remarks
g AAT © rwreH bises
1 - il 5
Other Riths TACER Mutation No. Remarks
Name of Person holding rights and nature of rights: FET A o
T U T FO-AT AT T g T
Nil
Details of Cropped Aréa_frsraretter fem=r arasfisr
Year....|_Iame of the Mode |Season [Name Imlgated Unirrigated [Land not Avallable for Source of |Remaris
wrem i i L o S leultivation mfwafs | Irrigation oy
. p. ] Nature Area ém | e
R At HaAmSaMia  [HaAs.SaMis W HaAsSaMs | grfe
: goarcwn R, g oacoanof R i |
NA KHARIF [ N/A NIA Full
Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
\& NG
e \e
‘ G‘\Q\();HA@
om%’in‘*é CORDS
GOVERNNENT gra=
160 2211 . it
DA Private |
hiaX bafocom PO
Ex .Goa
usa
praca: Mad
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"
INFORMATION ISSU?’;) UNDER RTIACT, 2005
”,.,! 100004G85208
&
Tl
FORM 1 & X1V
Date:  27/07/2015 AT 97 Y Paie  TE
Taluka BARDEZ Survey No. 224
qTgm T Hae
Village Camurlim Sub Div. No. 22
i IS ER
Name of the Field Khajan Tenure
" Cultivable Area (Ha.Ars.Sq.Mirs) ST 8 (%, 3T, =i, #t.)
| Dry Crop Garden g 3 R Total Cultivable Area
: Rice Khajan _ Ker Morad .
R CLUEES iy : i e T AT LT
0000.00.00 0000.00.00 0000.01.75 0000.00.00 0000.00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars.Sq.Mtrs) 7T &7 (2, AT, =t, «t)
Pot-Kharab CESE] Remarks &
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7f (a1) i () e AT AT T
0000.00.00 0000.00.00 0000.00.00 0000.01.75
Assessment Foro Predial Rent
Rs, 0.00 Rs. 0.00 Rs. 0.00 5. 0.00
HTHIT N . S - Rs
S.No.| Name of the Occupant - | Khata No. _Mutation No. Remarks T
AR A Ty HaY T A
1] Reyaz Ratan Mama 16862
S.No. | Name of the Tenant Far ats Khata No. | Mutation No. | Remarks
CIGRCES BT o
1 Nil
Other Rights A< &8 Mutation No. Remarks
Name of Person holding rights and nature of rights: SR A T
T A T FOT-TH A FH T
; —Nil
Details of Cropped Area el S arasde
Mode | Season |Name Irrigated Unirrigated  [Land not Avallable for Source of |Remarks
e e -ofCrop AT o lcultivatipn arfrsenfs irriga?tton i
; Nature Area 87 [EReisy
& T | pasnsqMis  |HaAsSqMs e HeamSqMts | grfe
Foam u ot [3 st ol i
NIA KHARIF | N/A N/A Full
Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdarof the concerned Taluka.
1
V&o\\)@ [W‘
OFFICER IN CHARGE
LAMD RECORDS
VIDE GOVERNMENT ORDER
2614/2004 - RD (TA78)
DATED 21012003 T
Eihing Laloenm Private Limited

Place: Mepusa-Gor
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7 N ISSUE
{gffi INFORMATIO

D UNDER RTI ACT, 20854685210

Date:  27/07/2015 AT 97 9 Page 1of 1
-Taluka BARDEZ Survey No. 224
S MENEN
Village Camurlim Sub Div, No. 23
T R A<
Name of the Field Khajan Tenure
raTs wi T T
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTOT & (&. =T, =L 1)
Dry Crop Garden A ? Total Cultivable Area
Reree Rice - Khajan . Ker Morad T ST
_ i TS ki o R il
0000.,00.00 0000.00.00 0000.01.75 0000.00.00 0000.00.00 0000.00.00 0000.01.75
Un-cullivable Area (Ha.Ars.Sq.Mitrs) TR &1 (. 3, =i, #t.)
___Pot-Kharab SRS Remarks <r
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (30) T (3) T AT SR THT
0000,00.00 0000,00.00 0000.00,00 0000.01.75 )
Assessment : Foro Predial Rent
. * Rs. 0.00 ; Rs. 0.00 Rs. 0.00 s. 0.00
| amwTe . HIT . BIETIG & &
S.No.| Name-of the Occupant Khata No. Mutation No. Remarks bged
1| Reyaz Ratan Mama 16863
‘8.No. | Name of the Tenant g 7T Khata No. | Mutation No. | Remarks
. a7 HaT FTHTT 7 Rl
1 - Nil
Other Rights Za<a® Mutation No, Remarks
Name of Person holding rights and nature of rights—™ ¥R A T
A A HTOT HIOT-ATY AT T T
Nil
Details of Cropped Area. fTaTeer =T qTTeiter
Mode | Season  [Name Irrigated Unirrigated [Land not Available for Source of |Remarks
. wew  lof Crop AT Sroe livatlon _mftenfim __f irrigation  [aey
; Nature Area @ | foRTIEST
AT AT | paamSMs  [HaAmSaMis £fiiae.sa) e
3 o wn o [ oo ot ot
N/A KHARIF | N/A NIA 7 Ful
Fallow
Land
2009-2 NIA KHARIF | N/A NIA - Eull
010 Fallow
Land

End ofRéport

For any further inquires, please contact the Mamlatdar of the concermned Taluka,

Yo\va ke
OFFICER IN CHARGE
LAND RECCRUS

VIDE GOVERNMENT ORDER
281172901 - RD (7376)

DATED 22 0/2001

EthinX Ifocom Private Limited
Pimce: Mapusa-Goa
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INFORMATION ISSUED UNDER RTI ACTRi585214

Date:  27/07/2015 TEATH 97 9y Page 1of {
Taluka BARDEZ Survey No, 204
TG T Hav
Village Camurlim Sub Div. No. 4
Name of the Field Khajan Tenure
= Al T T3
Cultivable Area (Ha.Ars.Sq.Mirs) ®TTOT 87 (%, st =, #‘r)
-Dry Cro, Garden R
y p - Rice Khajan . Ker Morad TutaI‘CullI:?_:Ia Area
- T R - o Sl  Er Trx TeT AT
0000.00.00 0000.00.00 0000.03.25 0000.00.00 0000.00.00 0000.00.00 0000.03.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AR &1 (3, &, <, . )
Pot-Kharah  Wte @qe Remarks @
Class{a) Class (b) Total Un-Cultivable Area Grand Total 7
7t (ar) 7 () T AT S THT
0000.00.00 0000,00.00 0000,00.00 0000.03.25
Assessment ; Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
‘il%'r( AT BiEeicy s
’S.NO.' Name of the Occupant Khata No. Mutation No. 1 Remarks PEqs ]
FETI T I CRY SR
L 1| Reyaz Ratan Mama . 16864
S.No. | Name of the Tenant war i Khata No. | Mutation No. | Remarks
L IGKEES TR 7
L 1 Nil
Other Rights saT Mutation No. Remarks
Name of Person hnld:ng rights and nature of rights: N e T
ELE gm ETT HOT-IT AT 77 T
M |
j ri ) ‘l
Z\ : Details of Cropped Area frsrarsfier &=t arysfier
m}" the | Mode |Season [yame Irrigated Unirrigated  [Land not Available for Source of |Remarks ‘[
A8 B s f Crop T T leultivation mftsenfs lrnge.mon o
- Nature Area gx | fwmiar
ST T THAT | HoAsSaMis - |Haam.sqhis HaAmSoMs | iy
| At goarc ol X e o)y . ame, =Y, oft,
N/A KHARIE | N/A NIA - Full
Fallow
Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka,
s oy
o\ e feey

OFFICER M CHARGE
LAMD RECORDS
VIDE GOYERMKENT ORDE_R
28/1/2001 - RD (7376)
PATED 22/10/2001 e
EthinX Infocom Private Limited
Place: Mapusa-Goa
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R
(7355 INFORMATION ISSUED UNDER RTIACT,2808sus210
; P
- FORM 1 & X1V

Date:  27/07/2015 TATH 97 9% Page 1 of 1
Taluka BARDEZ SUNey No. 224
g A AT
Village Camurlim Sub Div. No. 25
Name of the Field Khajan Tenure
TS A7 T JTTC
Cultivable Area (Ha.Ars.Sq.Mtrs) TITIT &7 (&, . =T, #1.)

Dry Crop Garden - Total Cullivable Area

froTe _ _Rice Khajan Ker Morad

bl 4 g Y e il
. | 0000.00.00 0000.00.00 0000.01.75  0000.00.00 0000.00.00 0000.00.00 0000.01.75
Un-cultivable Area (Ha.Ars,Sq.Mtrs) 7T &= (&, 2. =it #fT.)
Pot-Kharah _ Te@ua ‘ Remarks T

Class (a) Class(b) Total Un-Cultivable Area Grand Total

T () T () e AT ST TET

0000.00.00 0000,00.00 0000.00.00 0000.01.75

Assessment : Foro Predial Rent

Rs. 0.00 Rs, 0.00 _0.00 5. 0.00

T _ e _ - Rs = Rs

S.No.| Name of the Occupant Khata No, Mutation No. Remarks T
FHEA G AT g, EIGRICES AR
1|. Reyaz Ratan Mama : 16885
S.No. | Name of the Tenant Far 7w Khata No. | Mutation No. | Remarks
T AT s | @
P Nl :

Other RigHts 'm : Mutation No. Remarks

Name of Person ho'ding rights and nature of rights: TR A T

T HTOO HOOT-ATY A1 T 8 T

Nil

Défalls of Cropped Area fsraTefter &z arasfer

i Mode |Season [Name Ifrigatéd Unirrigated [Land not Available for Source of |Remarks
fr. | brcop e Broe jcultivation mifssofir .| rrigation  [aor
Nature Area 87 EREIR
ﬁmﬁ'a‘i’d HoAmSaMis  |HaAwSaMs | HaAm.SqMs | oo
gt o, R wth o &, @<, it o,
N/A KHARIF  |N/A N/A ; - Full
_ |Fallow
Land
i End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
N ,7
\Val LQ_
OFFICER N gggng
LAND RE
i GOVERNMENT ORDER
241412401 - RD [tk
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,?LX INFORMATION ISSUED UNDER RTI ACT, g81c05210

'y
S
\ﬁf;,
FORM 1 &‘ Xiv
Date:  27/07/2015 T A 97 9Y Paga  1of 1
Taluka BARDEZ Suwey No. 224
Village Camurlim Sub Div. No, 23
Name of the Field Khéj'an Tenure
Cullivable Area (Ha.Ars.Sq.Mtrs) FTTTYT 8 (8. <, =T, Ht)
Dry Crop Garden ; ¢ Total Cultivable Area
. Rice . Khajan Ker Morad -
0000.00.00 0000.00.00 0000.01.75 0000.00;00 0000.00.00 0000.00.00 0000.01.75
" Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (. & =, #1)
Pot-Kharah __ ¥1E @0 Remarks &<
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7 (ar) =1f () T AT S T
0000.00.00 0000.00.00 0000.00.00 0000.01.75
Assessment : Fora Predial Rent |
Rs. 0.00 Rs. 0.00 Rs. 0.00 s. 0.00
3THTT e &= i
S.No. | Name of the Occupant | Khata No. Mutation No. Remarks DiEad
Far A WY A LT
1 Reyaz Ratan Mama 16866
S.No. [ Name of the Tenant gt 7 Khata No. | Mutation No. | Remarks
IGRESS Ereardy T
1 Nil .
Other Righis Eordcen | Mutation No. Remarks
Name of Person holding rights and nature of rights: ¥R T
| e B OO HCOT-ATY T T g WA
S -
RGEp, T -
T 0
e S N Details of Cropped Area Rar@reie &am=T arsis
Ye-alr.;\‘\!u. EnT ¥ Moda | Season |name Irigated Unirrigated [Land not Avaflable for Source of |Remarks
ANG (sl i
/ :r fr #eT ot Grop e o lcultivation srfiwefiy ... nraga.tlon i
. A i : i Nature Area & | RTET
* M : FFE AT | oamsarts  [Hoamsqms L HeAsSqMs [ grir
g L Lot [RoamowhoR : . o, o,
Nil
A End of Report
For any further inguires, plcase contact the Mnmlatdar‘of{lmc concerned Taluka.
\3%\\; athty
OFFICER IN CHARGE
LAMD RECORDS
YIDE GOVERKMENT DRDER
28/1/2004 - RD (7376)
DATED 221012001
EthinX Infocom Private Limited

Pcy: Mapusa-Goa
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f"‘g‘-\“ 100004685220
P
i\ﬁrj INFORMATION ISSUED UNDER RTIACT, 2005
_ FORM 1 & X1V
Date:  27/07/2015 AT 97 9Y Page 1 of 1
~Taluka BARDEZ Survey No, 224
T HEE TN
Village Camurlim Sub Div. No. 27
Name of the Field Khajan Tanure
Cultivable A}ea (Ha.Ars.Sq.Mtrs) FITTOT &7 (8. 3T<. =1, #1)
Dry Crop Garden Total Cullivable Area
I — Rice Khajan Ker Morad T T
Gl _mh aEE E et i el
0000.00.00 0000.00.00 0000.02.00 0000.00.00 0000.00.00 0000.00.00 0000.02.00
Un~cultivable Area (Ha.Ars.Sq.Mtrs) TR & (3, 3. =, +f1)
Pot-Kharab RGN Remarks <@
Class (a) Class (b) Total Un-Cultivable Area Grand Total
7t (1) = (@) T AT FTHE THT
0000.00.00 0000.00.00 0000.,00.00 0000.02.00
Assessment : Foro Predial Rent :
R 0.00 s. 0.00 Rs. 0.00 : Rs. 0.00
ATHTT ®T b IR ko
IS.No.| Name of the Occupant Khata No. Mutation No. Remarks T
TG AT CIGKESY WTHIT
1| Reyaz Ratan Mama 16867
8.No. | Name of the Tenant Far¥ afx Khata No. | Mutation No. | Remarks
: BeiniiEss TR ara
1 Nil
Other Rights T EH Mutation No. Remarks
Name of Person holding rights and nalure of rights: Frm A e
T F HTCT AT AT T WA
Nil
*Details of Cropped Area freraTeier erraT arasfie
Mode | Season ‘[Name- Imigates~ |Unirrigated [Land not Avallable for Source of [Remarks
& #ET ot Crop AT |Fraaa fullivation mftwefia | irrigation (e
= Nature Area &7 AT
A AT | yaamSqMis  [HaAmSqMis HoAmSqMs | iy
_ C gt fpomwma o0 3, wre, o,
NIA KHARIF | N/A N/A Full
Fallow
-|Land
: " End of Report
For any fudhcr inquires, please conm:: the Mamlatdar of the concerned Taluka.
@O\ UC( t &Qg
Fice
u . "R’é‘ CHARGE
vVing GOV, CORDsS
FOVERNMEN
281112001 . 121y gy 1] ORDER
DATED 201,, 4 {7376)
o & & ’0’2{?01 1
FhinX jnj,
Placys O Mrivate J fegg
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."'\ 100001685223
WA
NP INFORMATION ISSUED UNDER RTIACT, 2005
i FORM T& X1V
Date:  27/07/2015 AT T Y Page 1 of 1
“Taluka BARDEZ SLfrvey No. 224
FTEHT T Ha7
Village Camurlim Sub Div. No. 28
s ARG R
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) ST 801 (3. @<, =T, wft)
Dry Crop Garden Total Cultivable Area
fraaa T _ :‘ge Khajan ;:" g‘gﬂd T AT £
0000.00.00 0000.00,00 0000.02.00 0000.00.00 " 0000.00.00 0000.00.00 0000.02.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ST & (8, a<, =1, #1.)
Pot-Kharap  9E @& Remarks 4w
Class (a) Class (b) Total Un-Cultivable Area Grand Total
=t (31) Tt () T AT e TR
0000.00.00 0000.00.00 0000.00.00 0000.02.00
Assessment : Rs. 0.00 Foro Rs. 0.00 Predial Rs. 0.00 ;R:nt Rs. 0:00
EAETQES il & Eq @
S.No.| Name of the Occupant Khala No. Mutation No. Remarks Plas
FeTET AT [ IGRER ST A
1| Reyaz Ratan Mama 16868
S.No. | Name of the Tenant Fara wi= Khata No. | Mutation No. | Remarks
T HET beres | A
1 Nit :
Other Rights e &g Mutation No.  |Remarks
Name of Eerson holding rig.hts and nature of rights: SR A T
T T YT T AT T g T
rfrrem—— Nil
Ao A"E'a;}
. _\‘\V Details of Cropped Area fsprareie & arasfiter
p‘d- M\W‘nbw SFNT O % Mode Season  [Name Irrigated Unirrigated |Land not Avalilable for Source of |Remarks
HIATE CHANS x| rcrop i e cullivation mrftmeedir | irfigation  fay
W g o ; Nature Area €= Rt
) * * [T i HoAmsaMis  [HaAmsaMis | HoasSqMs | orf
e Lam s [ %, o R,
20005 | NIA KHARIE  |N/A NA Full
010 ] Fallow
| Land
End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
\gallt o
\@ ER EN’C'FIARGE
LAMD RECORDS
VIDE GO ERHMENT @RDER
21412001 - RD (T378)
QATED 2;’J10f2001

EthioX Tafocom Private Limitesd
Pilace: MdPUﬂifGoa
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f ‘5 100004665225
.- © g ‘ACT 2005
ﬁ WFORMA?'GM \SSUED LNDER RTIACT,
i FORM'T & X1V
Date:  27/07/2015 AT 9T Temrd 7Y Page 1of 1
Taluka BARDEZ Survey No. 294
Village Camurlim Sub Div. No. 29
Name of the Field Khajan Tenure
NRIE IS AT WAL
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTTT (. e, =L )
Dry Crop Garden . Total Cultivable Area
; Rica Khajan Ker Morad -

o ATTAT vy s e T AT A
0000,00.00 0000.00.00 0000.02.25 ~ 0000.00.00 0000.00.00 0000.00.00 0000.02.25

Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & @& @, = A
Pot-Kharab E1CACRSES

Remarks &<

Class (b). Total Un-Cultivable Area

Class (a) Grand-Total
77 (1) =it (7) o AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.02.25
Assessment: po 0,00 ;?{ro Rs. 0.00 Predial go 0.0 S{ent Rs. 0.00 ‘
F.No Name of the Occupant Khata No. Mutation No. Remarks biga ‘]
TR AT Ty A YRTE 7
Reyaz Ratan Mama i 16069 ]
S.No. | Name of the Tenant Far 7= Khata No. | Mutation No. | Remarks
Ty AAT ST A e
1 Nil :
Other Rights 2T &8 Mutation No. ~ |Remarks
Name of Person holding nghis and nature of rights: e d T
T T T AT A
Nil—
‘ Details of Cropped Area Rrareter S argafis
Vear Name of the Mode |Seasen [Name I_rrlgaiEd_A Unirrigateq Land not Avallable for Sourcfa of |Remarks
w6 . | Cultivator | &= |HET ffcrop armad ERETL i B Ir:rlga‘iion e
T AT R 7T | aAsSqMis  |HaAmSqMs ::T::re H:.i:.smblls arft
® AT ) pomowta R o ol 3. @, < .
“[a00f T NIA KHARIF  |NIA NIA- Full
Qm&%# 4 ._-.‘,GE-MEID Fallow
Land
TENT OF ENVIRONMENT End of Report
Fbivlawmﬁ\eﬁnqmm Gl contact the Mamlatdar of the concerned Taluka,
) » ,\L'\%
| Hee -3
Aol a s
oFFICER N CHE iy -
LAHD P‘ECOR ORDER
\IDE GOVER "E‘}‘L
eae0t - RO U0
ugthﬁinox z;f:racﬂm Private fimite
prace: Mes

s
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v
100004605227
T 4 :
WSP27  EORMATION ISSUED UNDER RTIACT, 2005
FORM | & X1V
Date:  27/07/2015 AT 97 Y Page 1of 1
Taluka BARDEZ Survey No. 204
S HEIGCEY
Village Camurlim Sub Div. No. 130
Name of the Field Khajan Tenure
fraT= AT AT THTT
Cultivable Area (Ha.Ars.Sg.Mlre) W & (&, a<. =T, 71.)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad
Frerae A g e = T AT AT
0000.00.00 0000.00.00 0000.01725 0000.00.00 0000.00.00 0000.00.00 0000.01.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &1 (7. <. =T, #T.)
Pot-Kharab W @ Remarks it
Class (a) Class (b) Total Un-Cultivable Area Grand Total
T (31) 7 () T AT AT T
0000.00.00 0000.00.00 0000.00.00 0000.01.25 f
Assessment : Foro Predial Rent
Rs, 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
HTHTT WX Ifarer % ke >
S.No.|  Name of the Occupant Khata No. Mutation No. Remarks P
; FeaT U Ad SRS ST H
1! Reyaz Ratan Mama J 2 16870
S.No. | Name of the Tenant g 7ia Khata No. | Mutation No. | Remarks
: : QT A= BrCeTC ar
4 Nil :
Other Rights AT g% Mutation No. Remarks
Name of Person holding rights and nature of rights: ETeneds T
TAT FH} ATCOT FHCOT-ATH AT T g TR
—-Nil
g Details of Cropped Area fsartte g=m=r argafisr
o ﬂé'n{g;a,f = AR (R Irigated - . |Unirrigated” |Land not Available for Source of |Remarks
s 7 ? lcultivation = inati
Culli‘\}starrv P fiep ®ET |of Grop I Frea fmenftr Irnga.txon o
i ) Ny 3 Nature Area frx | fET
ﬂ"f‘“ i RFA AT | HaassaMs  [HaAmSaMs H= HaAmSaMts | gyfy
oAt ; R R L i %, ., o,
e N/A KHARIF | N/A N/A Full
IBJ{’ Fallow
e
Land
: End of Report
For any further inquires, please contact the Mamlatdar of the concerned Taluka.
/ \
YWolhahe
OFFICER IN CHARGE
LAND RECORDS
VIDE GOVERMNMENT ORRER

24112001 - RD (7576)
PATED Z2/16/2001
EialoX Bafocon: krivate Li

Place: Manusa-Goa

mi

ted
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100004G85235

INFORMATION ISSUED UNDER RTI ACT, 2005

FOR l & X1V
Date:  27/07/2015 s AT 97 9Y Page 1o0f 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No. 31
G S fomm Jax
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FITITOT & (§. 3T, =i, #t.)
Dry Crop Garden Total Cullivable Area
: Rice Khajan Ker Morad ;
R AT a8 . e e ) T W AT
'| 0000.00.00 0000.00,00 -0000.01.25 _ 0000.00.00 _ 0000.00.00 ' 0000.00.00 0000.01.25
Un-cultivable Area (Ha.Ars.Sq.Mirs) TR &1 (3. @<, =it 1)
Pot-Kharah i€ @0« Remarks <1
Class {a) Class (b) Total Un-Cultivable Area Grand Total
T (%) T () QT AT ST T
0000.00.00 0000.00,00 0000.00.00 0000.01.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
ATHTT Yfarer &
S.No. |  Name of the Occupant Khata No. Mutation No. Remarks T
FEALT AT AT FAT R A
1| Reyaz Ratan Mama 16871
S.No. | Name of the Tenant Far¥aix Khata No. | Mutation No. | Remarks
IRRESS fowred | I
1 Nil
Other Rights -%3% 85 Mutation No, Remarks
Name of Person holding rights and nature of rights: ¥rEre A h
AT BH YT FEOIT-AT 71 T 73y T
- : Nil
2
Details of Cropped.Area erarsiier &=m= araafier
Year | Name of the | Mode |season |name Imigated - |Unirrigated _{Land not Available for Source of |Remarks
s Cultivator - of Crop AT fraaa |n"\g;_ah0n T
. Nature Area &g | R
ST AT ﬁ'ﬂ"}m HoAms.SqMis  |HoAm.SqMis HaAmSqMs | opr
i Lt e [ p—_——
2006-2 NIA KHARIF  [N/A NIA Full
010 Fallow
Land

For any further inquires, please contact the Mamlatdar of the concemed Taluka.

End of Report

Jo\ Ut IJEQ
OFFICER IN cm.ne
LANG RECO mﬁnea
yiDE GOVERNMENT o
201472001 - RO (07F)
&
g::i;gﬁm Private Limited

place: mapusa-God
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2005

_M

100004685237

FOR
Date : 2710712015 ~ H’Effn’ﬂ' 97 9¥% Page 1 of 1
Taluka BARDEZ ’ Survey No. 224
qgE T HET
Village Camurlim Sub Div. No. 32
Name of the Field Khajan Tenure
JarAta T THR
Cultivable Area (Ha.Ars.Sq.Mtrs) ST 87 (&, am<, =1 #1.)
Dry Crop Garden 2 Total Cullivable Area
P Rice Khajan Ker Morad T T
Tt ATEE T g R o
0000.00.00 0000.00.00 Q000.01.25  '0000.00.00 0000.00.00 0000.00.00 0000.01,25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) GUEERES (%. T, =T, 'Fﬁ“) 7
Pot-Kharah ¥l @U= Remarks &
Class (a) Class (b} Total Un-Cuitivable Area Grand Total
=t (an) it (3) T AT STt TR
0000.00.00 0000.00:00 0000.00.00 0000.01.25
Assessment : Foro Predial Rent .
0.00 s. 0.00 ¥ Rs., 0.00 Rs. 0.00
3THIT B H B e &
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FEAETI AT e IGRGERS BRI
|| ReyazRatan Mama 16872
S.No. Name of the Tenant wr%mrrx ‘ Khata No. . | Mutation No. | Remarks
Iy #aT BRI rr
y Nil
Other Rights Za< Mutation No. ~ |Remarks
Name of Person holding rights and nature of rights: STErC T biEag
T BE TOT HT-ATH 7T T T THC
- Nil
Details of Cropped Area fieraTefier &= arasefier
Year | Naitis ofths Mode |Season |Name Irrigated Unirrigated [Land not Available for Source of |Remarks
o Cultivator & #ET bof Crop AFTAT tEREE ivation TRg . |rr|g§tlon A
2 Nature Area 8% R
| S e TFE AT | joamsoMs  |HaAmSqMi | HoAsSaMs | gify
whT g w3 g %, e, =, o,
2009-2 '-‘""""*““-~. NIA KHARIF | N/A ; N/A » Full
010 NG EM = Fallow
o .m Land
AT Wm(\rlmim End of Report
For any ﬁmhccna_ulgpﬁ plcas t the Mamlatdar of-the-concerned Taluka,
i h
: F&D \va 13
OFFICER 1M CHARGE
LAND RECQRDS
YIDE GOYERNMENT ORDER
28/112801 - RD (T27%)
DATED 22/10/2001

FthiaX Infocom Private Linited
Place: apusa-Goa
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P
Q%WORMAHON IS8UED

F()RI&%’& X1V

100004685239

UNDER RTIACT, 2005

Date:  27/07/2015 AT H 97 9Y Pags 1 of 1
Taluka BARDEZ Survey No. 224
T HEEEE
Village Camurlim Sub Div. No. 33
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) TTTOT 8 (2. 3T, =, ¥ft.)
Dry C Gard i '
ry Crop arden ?—ga Khajan ;fr grf:f;d ;;;iltCufh\gzle Area
0000.00.00 0000.00.00 .0000.01.50 -0000.00.00 0000.00.00 0000.,00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) =TT &0 (X. ame. =T, 1) - ;
Pot-Kharah ~ ¥ &0« ; Remarks. &
Class (a) Class(b) Total Un-Cultivable Area Grand Total i
T (31) =it () TRT AT AT T
0000.00.00, - 0000.00.00 0000.00.00 0000.01.50
Assessment: oo 500 ;:(m Rs. 0.00 Predial oo 0.00 gent Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation No, Remarks T
1| Reyaz Ratan Mama 16873
| 8.No. [ Name of the Tenant F@r afa Khata No. | Mutation No. | Remarks
CIGIGERS TR a
; Nil
Other Rights < g5 Mutation No. Remarks
Name of Person holding rights and nature of rights: YR A =T
T g TN HLOT-ATH A1 T FF THIT
Nil:
Details of Cropped Area Rsarsiter &= arasfta
Year Name of the Mode |Season |Name- | Irdgated Unlrrigated |Land not Avallable for Source of [Remarks
ﬂ Cultivator O #E bfcrop AT ot g Iﬁ;ng?hon o
| . rea A RELR
T FIT-ATH RFTE AT | ypassqis  |HaAmSqMs w:ﬁure HaAmSqMs | ot
BRIk goar ot (3w =t A %, wre, =, ot
20092 NIA KHARIF  |N/A o NIA Full
010 Fallow
‘ Lanc
End of Report
For any further inquires, please contact the Mamlatdar of the concemed Taluka.
I
' o\vau ko
mﬁ%ﬁﬂ iN CHARGE
LANR RECORES
YIDE GOVERNMENT ORDE
26412004 - RR (7376)
DATE® 221CM200" -
EthinX Infocom Private Limite

Placs: Mapusa-Goa
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“ﬂnn- o

[‘ORI& 1& X1V

‘QNFORMATION ISSUED UNDER RTI ACT, 20(§°*°852%

Date : 27/07/2015 ﬂ’ﬂﬁT ;'T 979Y Page 1 of 1
Taluka BARDEZ _ Survey No. 224
Sl o Ha
Village Camurlim Sub Div. No. 34
e R dax
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTTeT & (8. e, =it #T)
Dry Crop Garden Total Cullivable Area
RroT - Rice Khajan Ker Morad T st
hcid R x T Eined
0000.00.00 0000.00.00 0000.01.50  0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cullivable Area (Ha.Ars.Sq.Mtrs) AT & (2. s, =, 1) ‘
Pot-Kharah  Wie @x= Remarks #r
Class (a). Class (b) Total Un-Cultivable Area Grand Total
7t (on) =f () T AT S THT
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment: oo g0 ;zro Rs. 0.00 Predial L. 0.00 S{ent Rs. 0.00
| T i
No.| Name.of the Occupant Khata No. Mutation No, Remarks Py
TR AT AT IS YR A
1| Reyaz Ratan Mama 16874 ]
§.No. | Name of the Tenant Far¥ afx 3 Khata No. | Mutation No. | Remarks
@Y AT BT A &
[ 1 Nil :
Other Rights T &5 Mutation No. Remarks
Name of Person holding rights and nature of rights: o i T
T g YT HOOT-AT AT T g T
Nil:
Details of Cropped Area f=rTaETeT=r SrAT=T Traafier
Year | Nameofthe Mode |Season [Name Irrigated Unirrigated  [Land not Available for Source of |Remarks
_ Sl e Ligeat
o Cultivator T "R of Crop AT RraTa e |r!‘|ga'hon aa
I i Nature Area & | R
pLh T BT AT | paassaMs  |HoAmSaMus S HaasSaMs | oofe
AT T A A %, s, . o,
20002 y NIA KHARIF | N/A N/A Full
010 ...??“‘w%& Failow
. %‘ﬂ,,é‘}" Land
End of Report
For any ﬁlrther‘mﬁi‘lir&;’%s tact the Mamlatdar of the concerned Taluka.
N
of j \(%O\ Ve /}fé‘,ﬁ
‘ ot CHARS
e R S
OF?‘GMT." AT QQ.“" OROER
P ’E.g;"f'f rAE ":;‘
- GRS e 1137
V‘"O"”E{,\M o880 g 'U:d‘
P LR L AR B Lo
et T et
Lo % l'ﬁnk“‘ “( |..:‘
B apet ?
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@'X INFORMATION 1S8UED UNDER RTI ACJ[p

FO%F& X1V

%004?5\)245

Date:  27/07/2015 _ FEaT A 47 9% Page 1of 1
Taluka BARDEZ Survey No, 224
TTLT T AT
Village Camurlim Sub Div. No. 35
Name of the Field Khajan Tenure
frar= AT ' T TATC
Cultivable Area (Ha.Ars.Sq.Mtrs) FITIUT &% (8. 3. =T 1)
.| Dry Crop Garden Total Cultivable Area
s Rice Khajan KKer Morad 5 ;
R AT - ey o TEOT ATAT X
0000.00.00 0000.00.00 0000,02,50  0000.00.00 0000.00.00 0000.00.00 0000.02.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) Wﬁ?%‘ﬁ'(ﬁ T, =, /1) ) '
__ Pot-Kharah _SE @l ' Remarks &<
Class(a) Class(b) Total Un-Cultivable Area Grand Total
=t (31) 77 () T AT ST T
0000.00.00. 0000.00.00 0000,00.00 0000.02.50
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 R 0.00 i Rg. ©.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks el
TR T Ty AT T A
1| Reyaz Ratan.Mama 16876
S.No. [Name of the Tenant Fwr¥ 7 Khata No. | Mutation'No. | Remarks
ary qaT Yot |
q Nil
Other nghts m 4 Mutation No. Remarks
Name of Person holding rights and nature of rights: YR A AT
T T HTCT AT 71T T G T i
Nil—=
Detalls of Cropped Aréa_frmrareier & araafier
Year Name of the Mode |Season |Name | irrigated Unirrigated |Land nf:tAvaiI?bTe for an?urc'e of |Remarks
o Cullivator f  |Em bferop - | TR gy e ;{:ﬁ;fn -
| . i ea
ST LOT-aTY A TT | HaamsgMs  [MoAsSars HoAsSaMs | grfe
T FE o A . arz, <, oft,
2000-2 NIA KHARIF | N/A NIA Full
Fallow
Land
End of Report
¢ contact the Mamlatdar of the concerned Taluka. S
or-‘} U Q
fC
Dr Rsco;ARGE
ViDe GO o8
28/1/200 \:E:;‘”EHT ORDER
DATER ;‘ )
EthinX 1
Plice: gy Pusa-Ge m Pri m’!te Limitee
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Uy v

YIDE GOVERNMENT ORDER
26/1/2004 - RD (T278)
DATED 22H0/2004

Ethia X Infocom Private Limited

Place: Mapusa-Goa

f'\ 100004GB5248
; : W7 ¢
INFORMATION ISSUED UNDER RTI ACT. St/
FORM 1 & XIV
Date:  27/07/2015 qHATH 97 9 Page 1of 1
Taluka BARDEZ - Survey No. 294
TATLHT HEE T
Village Camurlim Sub Div. No. 35
Name of the Field Khajan Tenure
Cullivable Area (Ha.Ars.Sq.Mtrs) T &= (. ane. =T, 1) ‘
‘| Dry Crop Garden Total Cullivable Area
Rice Khajan Ker Morad .
R ‘ EINIEE) B B = TR ST £y
0000.00.00 0000,00.00 0000.02,25 0000,00,00 0000.00.00 0000.,00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) FTfae & (&, 3., =T, ) i
Pot-Kharab___ T @4 ] Remarks @
Class (a) Class (b) Total Un-Cultivable Area Grand Total
=7 (31) af () T A o L
0000.00.00 0000.00.00 0000.00.00 0000.02.25
Assessment : Foro Predial Rent
‘Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
3ATHTT ¥R T
S.No.| Name of the Occupant Khata No. Mutation No. Remarks AT
ATy T : IGREEY Fom F
1] Reyaz Ratan Mama 16876
S.No. | Name of the Tenant v #tx Khata No. | Mutation No. | Remarks
@ Hax e |
1 - Nil
Other Rights LR Mutation No. Remarks
Name of Person holding rights and nature of rights: FrmE A FiEes
T OO HLOM-ATS AT T g THTC g
Nil
Details of Cropped Area fsrarsitsr == arysfier
Year Name of the Mode | Season |Nama Irrigated Unirrigated [Land not Available for Source of [Remarks
- Cultivator e | wrew ot Grop T R cultivation s mft |rr;g.;.|t|gn i
3y ! . Nature Area &= | fEET
. BT =T W"W HaAsaMis  [HaAssoMis | HaAsSaMis | grf
T R i 3, arc. st off,
2009-2 NIA KHARIF | N/A N/A . Ful
010 Fallow
Land
g End of Report
For.any furtheh;'xﬁi}iﬁ% ase contact the Mamlatdar of the concerned Taluka.
- P
1
S ol ver £eb
‘;:--f : OFFICER IN CHARGE
e LAND RECORDS
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7 WFORMATION ISBUED UNDER RTI ACT, 200800001005250

p\2¢
!
FOR 1& X1V

Date:  27/07/2015 FHATH 97 9% Page 1of 1
Taluka BARDEZ e Survey ND. 224
g RER RS
Village Camurlim Sub Div, No. 37
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) STTOT &1 (8. 3, =i, )
Dry Crop " . Garden ; - Total Cultivable Area
Rice Khajan Ker Morad
! 0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.,00 - 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT & (3. <, =i, t.)
Pot-Kharah  91E @1 Remarks 7
Class (a) ~ Class'(b) Total Un-Cultivable Area Grand Total
= (31) it () THW AT ST THET
0000.00.00 0000.00.00 0000,00.00 0000.02.25
Assessment : Foro Predial Rent .
. 0.00 Rs. 0.00 Rs. 0.00 J Rs. 0.00
HTHTT . he HIT e ket
.No.| Name of the Occupant . Khata No, Mutation No, Remarks T
TR AT | wmy Fax ST A

-

Reyaz Ratan Mama

16877

AT T HTOT WO AT T 5 THC

S.No. | Name of the Tenant et miz Khata No, | Mutation No. | Remarks
SIGKGE FrTT F T
. Nil.
1 Nil
Other Rights i‘ertg‘gj - Mutation No.  -[Remarks
Name of Persan holding rights and nature of rights: TR T .

Nil-

Details of Cropped Area fi=raTsiter &= arsfier

Year Name of the Mode | Season [Name Irlgated .Un:‘rrigated Land n?lAvallable for .Sr.;urc.e of |Remarks
cat - Rraaa jculiivation mfmad .| irrigation |4
% C{Jullfvaior o e fCrop‘ A Nature Area & RREIE
ST AT ‘ T |Hoamsoms  fomsams | HaAsSaMs | grfr
Lo ol (3w o . ame, <, o,
200005 N/A KHARIF | N/A NIA - Full
GﬁaAN; k Fallow
Land
w7 OF 0 o g End of Report
Ferkle QBY ‘é'cén:at.:t the Mamlatdar of the concerned Taluka. . }( i
g O\V Y HARGE
T OFF EMNGR]
) VERRMENT
Gﬁ‘ -pp 379
W‘“z‘: -mx‘ﬁgd
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INFORMATION 1S8y
ED
fg@%}"\ UNDER RTI ACT, 2085000460525
Wi
&
FOR L& XIV
Date:  27/07/2015 AT 97 9 Page 1of 1
Taluka BARDEZ i Sur-vey No. 224
g T AT
Village Camurlim Sub Div. No.  ag
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars,Sq.Mtrs) &IV 8% (¥, 3T, =Y. #1)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad :
[EREG T e S o T ST BT
0000,00.,00 0000.00.00 0000.02.50 0000,00.00 0000.00.00 0000.00.00 0000.02.50
' Un-cultivable Area (Ha.Ars,Sq.Mtrs) =TT &7 (&, s, =T, 1)
Pot-Kharab R3] Remarks @
Class (a) Class (b) Total Un-Cultivable Area Grand Total
ot (31) ~ai (@) T AT S T
0000.00.00_: _0000.00.00 0000.00@9"—"‘_ 0000.02.50 .
Assessment:’ o 00 Foro oo 0.00 Predial oo 000 Rent oo 0.0
| smeT< WL 1 s
S.No.| Name of the Occupant Khata No. Mutation’ No. Remarks o
wEETUH AT i T HAT ST A :
1| Reyaz Ratan Mama 16878
S.No. | Name of the Tenant g e Khata No. | ‘Mutation No. | Remarks
Ty AET s S R
3 Nil
Other Rights 53T &% Mutation No, Remarks
- | Name of Person holding rights and nature of rights: WOHT T
T AT T FT-IT AT T H TR
' Nil.

Details of Cropped Area firrarsiisr S arasfier

Year Name of the Mode |Season IName Irrigated Unirrigated |Land not Available for Source of |Remarks
= Cullivator kGt ARCT  of Crop AT EREe wultivation mftweds Irr1ga-l\on p
. ; Nature Area 8% BRSIE
T WA TH AT | paanSoMs  |HaAmSqMi HaasSaMis | i
woare Wl | e wh o, . are, o, ot
2009-2 N/A KHARIF | N/A NIA - Full
010 Fallow
i Land
ot LNy End of Report
For any ﬁmher‘i'x}q}h‘a}; blease contact the Mamlatdar of the concerned Taluka.
N S \
[ i < S
ot do\ve ke
: OFF{CER IN CHARGE

LAMD RECORDS
VIDE GOVERNMEMT OR
20/1/2001 < RD (T375)
DATED Z2ri0/2004

DER

EikloX Isfoeom Private Limited

Place: Mopusa-lioa
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720, INFORMATION IS8UE
b D UNDER RTI
\\l@b AC

1000046085256

T, 2005

FuhinX Infocor Private Limited

Flace: Mapusa-Goa

Date:  27/07/2015 TEATH 97 Y Page 1 of 1
Taluka BARDEZ } Survey No. 224
AT LA, T3 AT
Village Camurlim Sub Div. No. 39
T 3 . %HI 4T
Name of the Field Khajan Tenure
Cultlvable Area (Ha.Ars.Sq.Mtrs) STTTeT & (8. 3. =t #fT.)
Dry Crop Garden A Tolal Cullivable Area
. Rice Khajan Ker Morad
frawa A e . ; ar_ s T ST A
0000.00.00 0000.00.00 0000.02.25 0000.00.00 0000.00.00 0000.00.00 0000.02.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) TTRi. 8% (&, @<, =, 1) ;
Pot-Kharab Rl : Remarks &%
Class (a) Class (b) Total Un-Cultivable Area Grand Total
71t (31) = () THT FIF T TR
0000.00.00 0000.00.00 0000.00.00 0000.02.25
Assessmient : Foro 4. Predial Rent
Rs. 0.00 Rs. 0:00 Rs. 0.00 Rs. 0.00
EiEnrd R ElEein i kcy
B.No.| Name of the Occupant Khata No. Mutation.No. Remarks Pited
FEAI AT T A% BRI A
1| Reyaz Ratan Mama 16879
§.No. | Name of the Tenant gars-ia Khata No. | Mutation No. | Remarks
. ' QT Fax Yo |
1 Nil
Other Rights. TECEH Mutation No, Remarks
Name of Person holding rights and nature of rights: YR T
O T FO-AT TG T W61 )
: NIl
Detalls of Cropped Area_frareiier érar=t arTafier
Year Namaof the T Mode | Season  |Name Imigated Unirrigated [Land not Available for Source of |Remarks
ot Cultivator Eins |7 of Crop T Rrera cullivalion siftris |rrrg§tlon P
1 s Nalure ~ |Area &% =T
AT =TT AT AT HaasSas  [HeAmsoMs | HoAmSaMls | grfy
T oo R s o &, are, =, o1
2009-2 N/A KHARIF | N/A NIA Full
010 Fallow
Land
End of Report
For any further iny :ra's, please contact the Mamlatdar of the concemed Taluka.
4 Ll
'}iolu ke
) QFFICER IN CHARGE
. LAND RECORLS
T VIDE GOYERNMENT ORDER
281112001 - RD (T376)
DATER 22010/2001
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ﬁlﬂFORMATiON ISSUED UNDER RTIACT, 2005

100004685261
ety
FOR & XIV
Date:  27/07/2015 AT 97 9% Page 1 of 1
Taluka BARDEZ Survey No. 004
g T AT
Village Camurlim Sub Div. No. 40
RIES e #at
Name of the Field Khajan el
Cultivable Area (Ha.Ars.Sq.Mtrs) AT 87 (&, &<..=t. #ft) :
Dry Crop Garden : 7 Total Cultivable Area
R Rice Khajan Ker Morad i
; ki ST _ix T TR AT &
0000,00.00 0000.00.00 0000.03.00 0000.00.00 0000.00.00 0000.00.00 0000.03.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT &7 (2. T, =¥, 1ﬁ') .
Pot-Kharab  Wie @q= . Remarks @
Class (a) © Class {(b) Total Un-Cultivable Area Grand Total
1 (%) 7 (3) T AT S THT
0000.00.00 0000.00.00 0000.00.00 0000-03.00 -
Assessment Forg Predial ' Rent
Rs. 0.00 } Rs, 0.00 . 0.00 . 0.00
| 36 Rs - Rs
S.No.| Name of the Ocoupant KnataNo.  |MutalonNo. | Remarks P
FHET T EIGRGES TR F
1] Reyaz Ratan Mama 16880
S.No. | Name of the Tenant e = Khata No, Mutation No: | Remarks
T AT ST i
] il
Other Rights Za< &g Mutation No. Remarks
Name of Person holding rights and nature of rights: FTFTC A =T
T FH T HOT-ATY 7T F FH THC
NIl
Details of Cropped Area fieaTetter g arashisr
Year | Name of the Mode |Season [Name Irrlgated Unirrigated [Land not Available for Source of |Remarks
- cuilivators x| "EH fCrop Elncy Rrogy,  pultalon wfesie o Frigation. gy
i o ’ T Nature Area & | T
LR A W@‘\*’\\ R AT | pamsomis  [HoAssams | HoAsSaMis | i
aimNS% pomandt  fpomoansd |0 %, o, <, o,
2000-2 : NIA KHARIF I N/A N/A Full
010 Fallow
Land
: End of Report
For any further-inquires, please contact the Mamlatdar of the concerned Taluka,
N\
c\\.w ¢
W \9)
9\03?7103-90“ oﬂﬂep'
SRR
v ?—?‘“ﬂ 315\ Ll
: G,Q“ a9 \1 it
ot R0t | e
™ < wh 0(“? -
s e
T e
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5

NEORMATICN 1 in
,,&f{ﬂmﬁm;@m ISBUED UNDER RT) ACT, 2005'°°%010052%

WO
e
FORM 1 & X1V
" Date:  27/07/2015 AgAT 97 Y Page 1of 1

Taluka BARDEZ Survey No. 224
G R Ers
Village Camurlim Sub Div. No. 41
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) T & (8. 3%, =1, #)

Dry Crop Garden ; Total Cultivable Area

Rice Khajan Ker Morad T

Rrorrer qrITT o e e T T 67

0000.00.00 0000,00.00 0000.02.00 0000,00.00 0000.00.00 0000.00.00 0000.02.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) 7T & (8, o, =i, ) :

Pot-Kharah 1€ @ ‘ - W Remarks &
Class(a) Class (b) Total Un-Cultivable Area Grand Total
7 (31) 7 (#f) o AT A T
:| 0000,00,00 0000.00.00 0000.00.00 : 0000.02.00
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 Rs, 0.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks iges
FERE AT T AAT T
1| Reyaz Ratan Mama 16881
S.No. | Name of the Tenant Far i Khata No. | Mutation No..| Remarks
- ” - Ty T i |
1 Nil

Other Rights m‘ : Mutation No. Remarks

Name of- Person holding rights and nature of rights: rFTe e

TEC B L0 FOOW-UTS A1 T g T

Nil.

Details of Cropped Area fratefter érm=m ammefis

| Year Name of the Mode | Season " [Name Irigated Unirrigated |Land not Available for Source of |Remarks

e ; leullivation mfresefr | irrigation
o Cultivator i | ofcrop . | T o 9@ e

¢ ‘ . - . Nalure Area & | fmT

» TATT ST AT AT HoAmSaMis  [HaAms.SqMa HoAsSaMs | e

TP ‘ pmcan A [ s o, ‘ . T, o,

re0cady © fi % NA|KHARIF | NiA A . Ful

010 " V) i Fallow

ENVIRONTYENT e

End of Report

ires, please contact the Mamlatdar of the concerned Taluka,
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0"
&, INFORMAT i
N 1ON ISSUED 100004605267
{E, UNDER RTI ACT, 2005
I‘O R l & X1V
Date:  27/07/2015 CAHATA 97 9Y Page 1 of 1
Taluka BARDEZ SUWEy_ No. 224
Village Camurlim Sub Div, No. 42
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTITYT & (&, ame, =Y, 1)
Dry Crop Garden 5 Total Cullivable Area
= . Rice Khajan Ker Morad
Tl I T L1 A al sl
0000.00.00 0000.00.00 0000.01.50 0000.00.00 0000.00.00 0000.00.00 0000.01.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) ATTA &7 (7. ame. =T =1.)
Pot-Kharah T1e @4 ] Remarks T
Class (a) Class(b) Total Un-CuItwabIe Area Grand Total
T (31) = (7) T AT ety T
0000.00.00 0000.00.00 0000.00.00 0000.01.50
Assessment; Foro Predial Rent
Rs. 0.00 Rs. 0.00 @l rs. 0.00 . 0.00
AT Lord e & s
S.No.| Name of the Occupant Khata No. Mutation No, Remarks Piked
TR AT G ERY SRR
1| Reyaz Ratan Mama 16882
S.No. [ Name of the Tenant Far 7= Khata No. | Mutation No. { Remarks
- i A tw | A
. Nil
Other Rights EGEY Mutation No. Remarks
Name of_Person holding rights and nature of rights: SR T
AT U HTLOT -1 71T Z THC
| Nil
Details of Cropped Area ferrareter Sers arasfie
Year | Name of the | Mode | Season  |vame Imgated Unirrigated  [Land not Avallable for [ Source of [rRemarks
& Cultivator . T f— e — R lcultivation mfeedtr srngalmon S
L Nature Area ér | i
= RFH AT | poassgms  [Hoassams - e HoArsSqMs | grdr
o A L R o % e, <, oA,
NIA KHARIF  [N/A N/A Full
Fallow
. Land
n,’}‘ 3 End of Report
For, any ﬁm]{l‘eq: mqu s&ﬁ e contact the Mamlatdar of the concerned Taluka,
i, 1"’
R
! [
dp\va ke,
) OFFICER IN CHARGE
LANDRECORDS . .
VIDE GOYERNMENT CRDER
28/112601 - RD (7376)
DATED 221072001

YehinX Fnfocom Private Limited
Place: Mepusa-Gua
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d}

INFORMATION ISBUED UNDER RTIACT, 2005

100004685270

[ & X1V
Date : Z7/07/2015 ?{‘gﬂ'{'-‘-{ q79Y Page 1 of 1
Taluka , BARDEZ SuNey Nao. 224
T ; T AT
Village Camurlim Sub Div. No. 43
T f Ao
Name of the Field Khajan M Tenure
Cultivable Area (Ha.Ars.S5q.Mtrs) TIT9T BES (%‘.‘ e, =T, ‘ﬁ')
Dry Crop Garden _F:_ge Kh_ajan ;:r g:fd ‘?;%l'ivaultlvs—zle Arca
g (eI £
0000,00.,00 0000.00.00 0000.01.25 0000.00.00 0000.00,00 0000.00,00 0000.01.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T 8157 (ﬁ e, =T, Tﬁ)
Pot-Kharab g - Remarks @’
Class (a) '+ Class (b) Total Un- Cultwable Area Grand Total
= (30) ot (7) TR ATEF St g
0000.00.00 0000.00.00 0000.00.00 0000.01.25
Assessment: oo g0 Foro ps 0.0 ;redial Rs. 0.00 ;'\;ent Rs, 0.00
HTHRTT AT
S.No.| Name of the Occupant Khata No. Mutation No, Remarks o
FETET AT g Hag HTERT A
1| Reyaz Ratan Mama 16683
S.No. | Name of the Tenant gar iw Khata No." | Mutation No. | Remarks
e Ty AT e | I
1 Nil -
Other Rights. TWEE Mutation No.  |Remarks
Name of Person holding rights and nature of rights: SETe T
T g T FRO-AT AT T g WA
' Nil
Details of Cropped Area frrarsfier S arafier
vear | Name of ne Mode | Season  |Name Irrigated Unirrigated [Land not Available for Source of [Remarks
: cultivation mfmecftr | irrigation
Culivat EiC S i S T ERRE T
wk ultivator fo Cropl 7 Nisice e -
T S-A - . AR AT | yasnsgMs  [Haamsams - [ HoAmSqMla | grir
" GiEs oo, [§oaw s o . ame, W o,
2009-2- N/A KHARIF | N/A NIA Ful
Q10
5 ':'::r—'z'“--‘_‘ Fallow
hﬁHNAGE‘;iI;\\\’L Land
‘": . End of Report
For any further inquires; gﬁm act latdar of the concerned Taluka.
<
WVATE CHANGE y
g O OFFICER 1 CHARGE
woe-ebveams:m ORD
AT MO0
OATED Z20 *  Private Limited

piacel MapusaBos
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gNFORMATlON ISBUED UNDER RTI ACT, 2005
[\,& ; 100004685274
&

v

M&M
Date:  27/07/2015 LA 97 Y Page 1of 1
Taluka . BARDEZ Survey Na. 224
T E . RERE
Village Camurlim 2 Sub Div. No. 44
:I\Tl]:me of the Field Khajan T%;EF

Cultivable Area (Ha.Ars.Sq.Mirs) STTRTOT & (8. &<, =T, #1)

Dry Crop Garden : Total Cultivable Area
Rice Khajan Ker Morad
[ERE T TrTTE :
_ o ir - T ET A
0000.00.00 0000.00.00 0000.01.25 0000.00.00 0000.00.00 0000.00.00 0000.01.25
Un-cultivable Area (Ha.Ars.Sq.Mtrs) FTIO &7 (%. e, =Y, W)
Pot-Khargh We&x@ . - Remarks 2’
Class (a) Class (b) Total Un-Cultivable Area Grand Total
it (31) =7 () T AR AT THT
0000.00.00 0000.00.00 0000.00.00 0000.01.25
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 0.00
T } T YR T B
IS.No.| Name of the Occupant v Khata No. Mutation No. Remarks e
oA g AT Ty HAT HTHT A
1 Reyaz Ratan Mama : 1eee4
S.No. | Name of the Tenant F=r wi= ) Khata No. | Mutation No. | Remarks
: Bl ar AT A S A
1 Nil :

Other Rights Za< Mutation No. Remarks
Name of Person holding rights and nature of rights: Yowre A T

T G ATOT HO-ATY AT T g T
: Nil

Details of Cropped Area fremaTeite &=rar graefier

Year | Name of the Mode |Season [Name Irrigated Unirrigated |Land not Available for Source of [Remarks
sl : ieeleat]
o Cultivator . & W bforop . | aTTEE o Lﬂlﬂﬂ!ﬁﬂﬂﬂ—ﬂmﬁh IITIQE.HIOF\ pa
y . Nature Area & s
R HCOM-AT J--. FFE AT | pomsams  [Hosssema - o |HaAmsaMs | gy
GiEs - toon e, [Racowndn ¥, are, =, oY,
w002 | {},‘\‘tm NIA KHARIF | N/A : N/A - Full
010 --»-.._,,\‘_‘_‘:,:}:;El\ Fallow
o7 g ™, Land
bl T
T : End of Report

For any furth cs,fdég\ég‘ ntact the Mamlatdar of the concerned Taluka.
o 1010
* AL
e !

ER IN CHARGE
GFS%D RECORDS
VIDE GOVERNMENT ORDER
28112004 - RO (T376)
“DATED 22102061 _
FaitnX lTafocew Pdvate Lim
. Aesce: Mopuwa-Ge?

ited
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betrac—ff& X1V
TgaTd 97 9Y

INFORMATION IS8UED UNDER RTI ACT, 2005

100004605276

Date : 27/07/2015 Page 1of 1
Taluka BARDEZ Survey No, 224
Village Camurlim Sub Div. No. 45
e B FaT
Name of the Field Khajan Tenure
Cultivable Area (Ha.Ars.Sq.Mtrs) FTTIT 81 (3. 3. =T, #.)
Dry Crop Garden z Total Cultivable Area
Rice Khajan Ker Morad
b WIS 3T 1 ‘
0000.00.00 0000.00.00 0000.02.00  0000.00.00 0000.00.00 0000.00.00 0000.02.00
Un-cultivable Area (Ha.Ars.Sq.Mtrs) T 8= (8. s, =T, #t.)
Pot-Kharab aud : Remarks 2T
Class (a) Class (b) Total Un-Cultivable Area Grand.-Total
77 (ar) Tt (@) T AT S THT
0000.00.00 0000.00:00 0000.00.00 0000.02.00
Assessment : Foro Predial Rent
Rs, 0.00 Rs, 0.00 Rs, 0.00 y Rs. 0.00
AT T BiELIG) ket
S.No.| Name of the Occupant Khata No. Mutation No, Remarks e
TSI AT qry AGT BT A
1| Reyaz Ratan Mama 16883
S.No. | Name.of the Tenant Far 7w Khata No. | Mutation No. | Remarks
) T T AT e | I
Y Nil :
Other Rights Ta< g% Mutalion No. Remarks
Name of Person halding rights and nature of rights: SCHTC T
T TN FROT-IT AL T G TH
- Nil
Details of Cropped Area fiwrareita érar araefler
Year | ‘Name of the Mode | Season’ |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
E‘rﬂ'ﬂ'ﬂ' lcultivation arfrmontis 1 irrigation
= Cultivater kins "EH  of Crop EILIEE . rigat e
. Nature Area &7 SEEIS
| e A A o JBEE AT [ papmsaMs [HoAmSqMs H— HaAs.SqMs | grfe
AT ) ’ pom Wit [ o W o %, o<, =, ol
2009-2 ‘ NIA KHARIF | N/A NIA Full
010 Fallow
Land

End of Report

ntact the Mamlatdar of the concerned Taluka,

OFFICER Il CHARGE
LAND RECORLS.
VIDE GOYERMMENT ORDER
281412901 - RD (7376)
CATED 22/19:2001 o
EthinX Infocem Private Limited
piace: Manusa-Gow
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v

3 INFORMATION IS8UED UNDER RTI ACT, 2088 ncsaoser
B

FORM 1 & XiV

Date : 27/07/2015

AT 97 9Y

Page 1of 1

Taluka BARDEZ Survey No. 224
AT e
Village Camurlim © Sub Div, No. 45
RIES R e
Name of the Field Khajan Tenure
QT q1E T THL
Cultivable Area (Ha.Ars.Sq.Mlrs) T &7 (8. ST, =T, 1)
Dry Crop * Garden ; = Total Cultivable Area
BrqaT —— Rice Khajan Ker Morad T T
T T ¥T bk 4l e
0000.00.00 0000.00.00 0000.04.50 0000.00.00 0000.00,00 0000.00.00 0000.04.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AR & (& =<, =T, )
Pot-Kharah __9E &0 : Remarks #=r
Class(a) Class(b) Total Un-Cultivable Area Grand Total - S
= (1) =7 (=) T AT T
0000.00.00 © 0000.00.00 0000.00.00 0000.04.50
Assessment : Foro - Predial Rent
Rs. .0.00 Rs. 0.00 Rs. 0.00 Rs. 0.00
S.No.| Name of the Occupant Khata No. Mutation No. Remarks T
FETE AT TS AT HTHLT
1| Reyaz Ratan Mama —— 16886
S.No. [Name of the Tenant & wi Khata No. | Mutation No. | Remarks
Y FA% e |
K Nit
Other Rights o< &3 Mutation No. Remarks
Name of Persan holding rights and nature of rights: ¥R R T
AT G UTOOT FCOT-AT A T g THIT
Nil
Detalls of Cropped Area_fRmrarstie &am=r armefts . y
Vet Namw‘f the Mode | Seasen |Name Irrigated Unirrigated |Land not Available for Source of |Remarks
ak Cultivator fa Haw o Crop EIRIEG & frrigation oy
" Nature Area &% CERIE
ST A= e T | foassons  [Hadmsqbs b= HoAsSqMs | orfr
A Foreoahof  [% arcowh o &5 % e, . o,
Nil A 1

Lnd of Report

For any further inquires, please contact the Mamlatdar of the concerned Taluka.

<«
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. INFORMATION
5 ISSUED n 100004605201
oy UNDER RTI ACT, 2005
3 d |
Syl
FORM T & X1V .
Date:  27/07/2015 THaTA 97 9% page fof 1 -
Taluka BARDEZ Survey No. 224
Village Camurlim . - .Sub Div. No, 47
- Name of the Field Khajan Tenure
Culllvable Area (Ha.Ars.Sq.Mtrs) ST &0 (8. 3<. =T, 71.)
Dry Crop Garden Total Cultivable Area
Rice Khajan Ker Morad 5
[EREE AT p e s T ST A
0000.00.00 0000.00.00 0000.05.50 0000.00.00 0000.00.00 0000.00.00 0000.05.50
Un-cultivable Area (Ha.Ars.Sq.Mitrs) FTaes & (8. s<, =T, #t.)
___Pot-Kharah S @™ Remarks &
Class (a) Class (b} Total Un-Cultivable Area Grand Total
77 (3r) T @ . T AT ST T
0000.00.00 0000.00.00 0000.00.00 0000.05.50
‘| Assessment: Foro - Predial Rent
. Rs. 0.00 Rs. 0.00 Rs. 0.00 _ Rs, 0.00
S.No. | Name of the Occupant Khata No. MutationNo, | Remarks T
FEAATY AT T A ¥R
1| Reyaz Ratan Mama 16887
S.No. [ Name of the Tenant gar wiw Khata No. | Mutation No. | Remarks
IR tpred | I
1 Nil— . :
Gther-Rights Ta<&H Mutation No. Remarks
Name of Person holding rights and nature of rights: ST T
T AT HTOT -7 AT T FH T
Nil
Details of Gropped Area fraTeiter &= arashier
Year | Name of the Mode |Season |Name Irigated Unlrrigated [Land not Available for Source of |Remarks
wh Cultivator - #EH f Crop TTTTET o loultivation sifmards |rrwgalhon res
. . Nature Area &7 A=
ST ST-AT R AT | joamsoMs  [HoamSqMs e HoAmSaMs | grfe
T ol o wnof e whoad . e, s, o,
2009-2 NIA KHARIF | NIA ' NIA Full
010 Fallow
i Land
. . -*‘1“"'::- : . End ofRE;}urt
For any further iujrés, pltasg contact the Mamlatdar of the concerned Taluka.
: ———— N . i
f AR ‘GE
ARG i CAR
AR ; rflcej‘" 0{-105
W Bt AND R?fﬁ'“ ORDER
;-—ﬂ"“'"‘ Ty o . vER“ 3
* e SN oo 01O
P - 7&11'2‘3}%“100‘1 . L-\m'ﬂe\.;
¢ ATE mn?t
2 pu“‘-’ao
[T S .
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78/1/2004 - BD (7376)
DATEQ 22/10/2G0%

EthinX frnfocom Private [imdied

Place: Mapusaa-on

‘b)‘
K,
INFORMATIO 100004685283
{} N ISSUED UNDER RTI ACT, 200%
FOR & X1V
Date:  27/07/2015 -“-QIF!T Fa79Y Page 1of 1
Taluka BARDEZ Survey No. 224
Village Camurlim Sub Div. No. 48
T fewm AT
Name of the Field Khajan Tenure
ERIEIEY T T
Gultivable Area (Ha.Ars.Sa.Mtrs) ST &1 (&, 3T, =t. d1.)
Dry Crop Garden Total Cullivable Area
Rice Khajan Ker Morad.
froma . CIRIEES i = . o T ETT AT
0000.00.00 0000,00.00 0000.09.50 0000.00.00 0000.,00,00 0000.00.00 0000.09.50
Un-cultivable Area (Ha.Ars.Sq.Mtrs) AT 8 (3, A =T, 1)
Pot-Kharab RS Remarks T
Class (a) Class (b) Total Un-Cuitivable Area Grand Total
=f (31) if (@) q*-ﬁvra'rﬁmwrr@ﬁ‘—r TE -
0000.00.00 0000.00.00 0000,00.00 10000.09.50
Assessment : Foro Predial Rent
Rs. 0.00 Rs. 0.00 Rs. 0.00 ~0.00
; S ¥ - Rs
[5.No.] Name of the Occupant iKhata No. Mutation No. Remarks Digay
FoAET AT |y AT TR A
1| Reyaz Ratan Mama 16688 l
S.No. | Name of the Tenant T a7 Khata No. Mutation No. | Remarks
CILERS L R
Nil
L 0|
Other Rights =0l &d Mutation No. Remarks
Name of Person holding tights and nature of rights: TR A T
AT B HTOT FCON-AT A T g T
Nil
Details of Cropped Area fiFTaTsia. e arasfa
Year Name of the Mode |Season IName imigated Unirrigated [Land not Available for Source of |Remarks
o Cultivator & #wT  fof Crop AT Sroga icultivation mftmenf . Irrlga.tjon o
' i Nature Area g | fRimT
ST FCT-AT RErT 77 | pasmsams  [Heamsams | HaAmSaMts | ot
i oy T R ¢ %, s, =t o1,
20087 e NIA KHARIF | NIA NIA ks Ful
Jotear. |5 e Fallow
e e Land
"\fl I e ' End of Report
\ fudher u&r\d case contact the Mamlatdar of the concerned Taluka.
s
QFFICER §ir WHARGE
LAND RECORDS
VIRE GOVERNMENT ORDER
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4 ‘ INFORMATION ISSUED UNDER RTI ACT, 2005
OFFIGE OF THE- V[llAGE PANCHAYAT OF .@2mrcvsernr. asoes Goy
i " FORM ’

4 l Permission No, Vﬁ&/wf/ ‘@q /Q&Ng,,,;

( Ses rule 3) T

ShetTEmt, | o, A b8 Sepiiie - £ ot

from ward is hereby granted permission for the construction
- . ; ~30 oMbk Sraeg
of_Nedl, Punp ~Hawn YUDA W »‘FWL},?“W-/MJ g Pl A SyMe bl 3/r 2 5§ farm .;f’
T Cd % UV T
the resolution No.__ { [ taken in the Panchayat meeting dated /"‘/S"//;fm’z‘ as per

»
the plans in triplicate/duplicate attached to hisfher application under inward No. PN I -1

Plans dated /?/,z /°U~‘J‘ « One copy of the plans
~ concerned with the approval not c.ar;ying the embossed seal of this-Panchayat and duly signed
is returned to the interested party, who shall comply with the following conditions.

1. To limit himself { herself to the Plan approved and statements therein.

2. The construction 'shall be as per plan approved-by the Village Panchayat and condi-
i (\ tion imposed on it. :
o To inform the Panchayat when the construction has been completed upto Plinth level.
To inform the Panchayat as soon as the construction is completed.
Not to inhabit the building without the prior permission of the Panchayvat.
To abide by the other relevant provisions of law for the time being in force.

That the building or construction is carried out as per the alignment given and the
Plinth level fixed by the Panchayat,

8. . The construction permission shall be revoked.

R oa

8) if the construction work is not éxccuted as per the plans approved and statements
therein ; :

h) - wherever there is any false statement of any misrepresentatlon of any material
passed, approved or shown in the application on which the permit was based.

- 9. ==

w10, »—-U—‘-‘i% '
- f(m' 11‘. -ETWN‘M:A‘;N i
12; -LHANL’:XA\?/

: | i |
The permission shall be valid for a period of six months from f'ff/‘e‘—‘/dm 6
to /U/S'f 02 9 . He has paid the respective tax/fees to the tune of Rs._300= ¢o
7] z .
by Receipt No. O?A’?O dated /c‘/s—jﬁﬁm—é’
This carries the embossed seal of this Panchayat Office of the Village Panchayas of‘_'_@ﬂ_i\kﬁ’fvi

~%
/4 /L(‘o[y 190004 |

Gram.Pranchayat Camirlim
£, Bardens Goa.
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W
INFORMATION ISSUED UNDER RTIACT, 2005
FORM ‘B’
Application for permission for development under Section 44 of the

Goa, Daman and Diu Town and Country Planning Act, 1974.

Erom: Ms. Alba Sequeira
Address: near Siolim-Marna Village Panchayat, Siolim, Bardez, Goa 403 517.

To,

The Sarpanch,

Camurlim Village Panchayat,
Camurlim, Bardez,

GOA.

q \A‘_, e Sir" :

We intend to carry out the undermentioned development under
Amalgamated plot Survey Nos. 223/1,2,5-31 and 224/2-48 of Camurlim village,
in accordance with the provisions of Section 44 of the Goa, Daman and Diut
Town and Country Planning Act, 1974.

Particulars of the proposed development: Farm-House

1. We forward herewith:
a) A Survey Plan
b) A Detailed Plan (six copies)
. ¢y Form | &XIV
d) Property Documents (attested copies)

2. e request that the above development may be approved and that
permission may be accorded to carry out the same.

™ A ANAGE py

4 pe
"‘"“"—"---...,;i-f":l.\‘;\\ e
A P, _/'\

Ter '?-i‘J!:”.“f"FJ:Er\!ij 7
AE S B
e U [

m-r&yg}]’a}ﬂﬁ)jthe architect ; 2
TTTIOSE L. NORONHA . L /
architect ' o

PWR REQ, Mo.s PHB/AKCY)
AUA AEG Nowi  POA/ABCY :
Date:21/6/2006 Signature of the owner of the land

A
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COWH & COMNTRY 7 LALIVING Dﬁl‘iw SEUED ONDER RTIACK 200850 ICL,
ITIRD FLOGRF GVT. it MAPDuA y=le pa/wfy#/mw/ Zry

Qffies 0109 Sanior Yownva  lanney

T
Duginet weval Offic:
he Sarpanch/Secratary, g '
T AT a1
“fice of the V.p.CaMww 12 T Go;:s {:f G:;;ury Piana.ug Depl
pardez G_oa., Mapusa - Go'a.

Dated | /3/7((;?

Suh: applicati v £ Smte.alba.Sequelra. & -Qthexrs- v 7

For ¢ novrnobl nXXEeRoiRxkEERx e famm. ROUS@e e menous
in by. MNu. 222341, Z,SvBIM}mxand 22443 md8 o e oo
village .Kamurlim....“. cseaien Taluka Bardes.

i GEEANG, 1) Moo VRAG/126/2006+07 datbed 23,6400 s v vnrer s

i o
Bl

" b

t. F " L}
e . .
with referencc tou the abtve wehtinned subject, this ig t
inform wou that there is no ~pjecticn over the prop 2sed
.m.,tructmnxmmunxxxxx £ . .farm .housS@. casmnaarasnann
from planning pointwf view 20 following conditionss-

. The permission is recrmmended as per the plans hereny anr o

(M 2. The permissivn ie liable ton be revoked, Lf it i bauot o
L

false information/wrong I 1anq/c¢11r‘u]m_1 mc/d urencs I aig
other accompanimenits <f the applicatiins are frund o bu

incorrect or wrony at any stage.
i 2rde REED im has & 'NE %&inuﬂ. £§r efgozsﬁm%change in the
b Y SMDER KKK K g approeved plans.
nmmmmommmmmmmmmwm
ﬁmwmmmmxxxmﬁwstxm@&maw&wmxmmm
xxﬁxmm%chmﬁxmmmm%ﬁxa&m%wﬂxmm
Wmd%ﬁxx

5. There should nut he any drinking water well within 15 mte
frem snak pit, scptic tank vice verca.

6. Ownership £ thoe Lo oned @ tatusy Of land. wl S
accuisition wf Lapd, 1f any, shall be wverd

Panghayat bafiore issue “f ennstructi sy licaence.

7. Trees, if any, shall be cut wnl; with pri-r permissicn
from the cincerred auth. rity.

8. Tl. ada,t:mha]/,.
bmiit be }J:Lbyh

Dn wirciment shall be maintained wi th specia-

airage, i garbage/gewage disprsal.

10. In case Hl ’LT/A_.lk,L.ta.Jc iine are passing through. the M,UHWJ
H.0.C. from the flectiicity Dcrcltmu“t chall be cbtained,

prisc to .,»t:_;.rx.ln._, tne c'*r-"‘*ruct.}. D WErkK.

. 11. The building sha bl have sloping roof wi th mengalore biles

cladding.
RAHIBIK mem;mmmmmhmww.m@é&xxx

shall be provided with adeguate drainag

13,. The comprund wall : 2 wi
blogk, cross cdrainade.

~harnels so as not o

14:.‘ No cutting of el yiing land or E:.llz.ng of law lving.shall
! bn undex Lakern w[h ubk prioe pemission from the: c.lllr»f oo
U ooy wncdea et b [ A L 'l‘ _C«P AcL-_ .

s
s
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INFORMATION IS8UED UNDER RTI ACT, 2005
Y : -3 2 HES
e '-; 3\‘ .
- LT il [ .
: 15+ H«0.C. moal L erwcerned auth-ritios sholl be sbtalned
e S Jheeend.ny i ) Qement )L dg.vn..l prient worKe

S e

E1 e R

164 Vorificaksy:

Loowinxghdp oF land wﬂ;h_ spoeciile Bederenan
s */ lJ./.L 290 has to be made at yodar e
el v 3
icamce s, .

v, BuLl‘ '”411nh.(rh-mhhmllhabd'tﬂ”ﬁ@unbtainuﬂ Tre o Ehe

I : T o

This NeOeCy.1s. subjedt te coenditien that Farm Heuse shall be
us,ed for the puppese of Furm -House only,

I‘his N.O.Co is based on the earlier appreoval issued fer
diialgamatien ef plets, well and_pump reem issued vide letter
ne, DB/20528/06/816 dated T/4/06

e

~

SR e ol e Mol T LR

T
{ Vertika Dagur )ji}d) /Y
Dy. Tewn Planner

Copy tas-

The Assistot gl i
SLla LIL; Welly IV
P.W.D., Mapusa, G

mﬂfll/?/OG«

e/ 4 =B=00.

o, i
i ot deh aaaet 1)
- it gl i




. 339

‘ .  No. P.W.D/SDI/DV(B-NYF.5(AY 06~ 07/'?3
L _ , ' P Government of Goa
) ; : Ba g Oﬁic: of the Asst. Eagineer,
ub Division L, Works Division V.
INFORMATION IS8UED UNDER RTIACT, 2005 public Works Department |
Meapusa — Goa.
Dated :-2877 2006

v
To,
W wetary,

—

VP Camurlim, i

Bardez — Goa.

Sub: Applicationof _ &t & Alba Soqulras

For Construgtion of 4 house in Sy.No. 223/1,2,5-31 &

zi;/z-tps

ats 23/6/06

. o

. e drawings are checked and the seme 218
. approved from the stmctmal stabtllty pom "-suchcL 1o the following COndlUO'}

" "R !

T 1. The work should be exccutcd ,

- R.C.C. Consultant. W

roved plan and under the supervision of

2. The labourers posscssmg_Maiana Health cards are employed at the site.

o, The file is retumé?z’ herewith after retalmng one set of Architectural drawings R. G
Calculation & drawings.

The estimate cost of construction is Rs. 6,82,410,00 ( Rupcos Six lalhs

hiy two thousand four hundrod ton only).

Yours Fajthfully.

a;]”'

% {Allan Pevoira ),

g ’Uﬁ{nl,f‘N
TRV U ﬁaj,

¢

Encl:—~ As above.

js/-
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INFORMATION

No:-PHCC/N.0.C./2006-07] 240
Governiment of Goa,

Dte. Of. Health Services,

Primary Health Centre.Colvale,

Dated:- 27| 0% | LDOG .

|SSUED UNDER RTIACT, 2005

o8 PROVISTONAL NO OBJECTION CERTIFICATE

L =1
'f".“\fiii-nge ”az'wl—mym Cormuy!ing
Boveleg , ¢omr
e ef- N ele |1ae| 200620 +
r"‘\ . T Subj: - Provisional N.O.C. for construction of a i
s o house oy comurtiv
Baglex mcodtn .

Sir,

With réference to yeur abenve siled h_rtvz and subject, [ am returning herewith the plan
. ]

.Pl\h\-vl WSl pllos 8 wire ey . and to inform vou that
“itligre 15 no objestion on sanitary poirdt of view toissue  “PROVISIONAL ~ NO
TECTION CERTIFICATE” for the proposed constriigtion of a AT M

Weeas

age Lubim e the conditions that the se ptic tank :md smL pit should be lecated at
s615 s, away [rom aay existing well'underground sump. The applicant should take
dﬁl!u&iu anli-lval seasuies aithe construction-site-and he should provide temporary

o latrine. fueilitics 10 the laborers wor King along with him and ensure that the curing
cor.ds treafed with anid-larval chemicals, The applicant should employ the laborers

; wngﬁwirh Yardd wilh them, :

\ﬁu thc, _un.;,lunc n uf tl 3 u.m\. Lunslnluhov andfma] finishing the applicant should
} ‘th:thcl the. ‘nstruutlon is done )

A

'lmei]amg hglan b\ Health ﬂutlmniy Howeve‘ S
cqn"ﬁ“‘II mﬁ*a izt the “Oceupancy Certificate” is issued ‘gnlyaaﬂcr obt:,unma ﬁn'xl No
s Legm the Healily Authorily, i 1 :

cate jsatind 5 Hable to be withdrawn if the conditions .shpmai o

Yours faiifx%j,r;\_ﬁ

‘-«Q}—Q- i e plot bearing survey No288[ 152 "uﬂj" 4gatLunrl Tha 7"
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| INFORMATION 1s8UED
OFCE OF THE VILAGE PANCIAVAL OF_-GAmuec i RAASEE.»
FORM
Permission No. \/PC/C@"-FJ '-76——*/ 199 /Q‘?m 4-a%
( See rule 3)

Shrf/ Smt. [ Kot Alba \(’eﬁujro

from ward is hereby granted permission for the construction

of  Fanny Aame in &b o1 o5 oo 4o - Y& in term of
A :

the resolution No. s -taken in the Panchayat meeting dated 019'/7'/03 Q6& as per

the plans in triplicate/duplicate attached to his/her application under inward No. /7%

Pldns dated °L3’/7 /‘*”g ., One copy of the pians
concerned with the approval not carrying the ;:mbossc‘d seal of this Panchayat and duly signed
is teturned to the intergsted party, who shall comply with the following conditions.

1, To limit himself [ hersclf to the Plan approved and statements thersin.

(._\- 9. The construction shall be as per plan approved by the Village Panchayat and condi-
tlon imposed on it.

3, To inform the Panchayat when-the construction has been completed upto Plinth level.
4. To inform the Panchayat as soon as the construction is completed.
5. Not to inhabit the building without the prios permission of the Panchayat.
6.. To abide by the other rclevant provisions of law for the time being in force.
7. That the building or construction ls carried out as per the alignment given and the
Plinth level fixed by the Panchayat. - -
8. The construction permission shall be revoked.
a) if the construction work is not executed as per the plans approved and statements
therein ;
by wherever there is any false statement of any misrepresentation of any material
passed, approved ar shown in the application on which the permit was hased.

%

i e

U 3

/ (5 ‘QW o 6.:2 'Z.A-./tu) ,_7%—: A Kogln et "_/JU\_M -

At ‘nﬁfkmﬁw:ﬁ;;’g BN Ryeiloccy Hoo Ty Mamdo Sl G gt Gag-tT
¢ i : {

ATE LradGE 7 g ) o ; < =
: EL o :, ertrp mf@fﬂ-—-—t okt Cogy Shots bo ﬁlro\.f’\’ﬁ;;_c__ﬁ/
Lirce ¢ Codbueldy |

. Fa Ao and
i The permission shall be valid for a period of,shdne;{ths from__ 3 /5’" /*" 28

“xs R
s et v R
A “

" to %/6" /2909 He has paid the respective tax/fees to the tune of Rs, 3478 = %0
BT :
by Receipt No. 28/ ys - dated_ 3/ /298
Ppic® : . AL i :

D) At Pacos et ale o Houre Trea Kosls galor
9. il (o) rj RAAA (R T Kaloy
Wiy

“This carries the embossed seal of this Pangli y"ﬁﬁO"Bi‘eg; f the Village Panchayat of_~&2nw vhie g oy
Z 57 i /k e

L

o=t
& SECRETARY
Gram Pranchayst Caimurlim
Barden God

—
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INFORMATION IS8UED UNDER RTI ACT, 2005
GOA. COASTAL ZONE MANAGEMENT AUTHORITY

C/o Department of Science, Technology & Environment,
Opp. Saligao Seminary, P.O. Saligao, Bardez, Goa - 4043 517

Phone: (0832) 2407186, 2407187, 2407199 Fax: [0H232) 2407186

REF. NO.: GCZIVIA/BAR/CQM&!OTP ]#3;3@30 DATE: 07/01/2008

SHOW CAUSE NOTICE UN:DER SECTION 5 OF THE EN VIRONMENT
(FPROTECTION) ACT, 1986 (CENTRAL ACT 29 OF 19486}

Whereas, the Goa Ceastal Zone Management RMuithority (GCEMA; has
been constituted by the Ministry of Envireonment & Foreshs {(MoBER),
Government of India pursuant to Lthe directions of the Hon'ble Suprems
Court of India teo deal, inter alia, with violations of the Coaslal

Regulation Zone (CRZ) Netification of 1991;

Whereas vide Circular No. 16~4-2003/RD dated 26 December, 2003,

the Government has designated the Additional Collector and Additional

£ District Magistrate(II} in Nerth Goa and South Goa Collectorates as
the officers responsible for executing the directives of the GUZMB for
demelition of unautherized constructions in order tq promptly and
effectively faakle the serious problem of viclations of CRZ

Regnlations and the Environment (Protection) Act, 1986;

Whereas, based on the report received by the GCZMA from the
Office of the Dy. Cellector & SDO {(Bardez), Mapusa - Goa, the
following allegedly blatant and seriocus vielation of CEZ was noticed

in the Ne Develepment Zone (NDZ) of CRZ-III area of Kamorll Village;

"Br Tmbma of the party Survay Ho. Type of construction {mblstanca o
Hor {occupiar) / Village i from HTL i
1.:ﬂfsﬁFﬂi%?yaz Ratean 224/2 to 224/48 and Illegal construction | Wilthin CRE!
~ N Hﬁﬁﬁgfh:\ 22344245 & 31 Kamurli | of concrete pillars } limits
{ W
et ¥

s per the CREZ Notification of 19591, the entire belt of

OF pviie e s ar
e e ANEE >
106" e ‘}ﬁ 50".&'
,.m.....,---" 'l)_\.%_
the v HI .%“ P
et

constructions whatsoever are permissible in the said belt.

bm the High Tide Line {HTL} <f the river and 200 mbs Erom

rom the sea is desgignated as the NDZ and hence no

Whereas, all proposed “re—cgnstruction/const:uction/development/
repair” between 200 mts. to 500 mts. of the HTL from Sea and 100 mks.
frem the river, require the pricr appreoval of this office under the

CRZ Notification of 1991.

Whereas, all such canstructioné Within 200 mts. to 50Umts of the
HTL from Sea and 100 mbts. of the HTL from the river in CREZ-III Zone,

not permifted in view of the common judgemsnt- and order passed by

Hon'ble High Court of Bembay at Panati, Goa, in Wrii Petifion Nea

wslf T
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- ; INFORMATION ISSUED UNDER RTIACT, 2005
422/98 and Writ Petition No. 99/9% dated 13/10/2006 until the survey

~nd lnguiry ‘48 directed by the Hon'ble High Court 1s completed.

Whereas, the alleged illegal construction is highly detrimental
t. the coastal ecosystem/riverine ecosystem due to destruction of sand
dunes, coastal vegetation, as well as pellution of land and water

rgsources.

Whereas, such constructiond vielating fthe CRZ Regulations are
also in contravenlbion of the directives of the Hon’ble Supreme Court

of India.

Now, therefore, in exercise of the powers conferred by section 9
of the Envirenment {(Protection} Act, 1986 (Central Act 29 of 1986)
read with sub-rule (3)(a) of rule 4 of the Environment (Protection)
Rules, 1986, delegated to the GCEMA, the GCEMA hereby calls upon you
te show cause as to why the directions listed as under should not be

issued to the appropriate autharitieé againgt the said vielation.

(i) to disconnect the supplies of electricity and water to the
above cited construction.
{ii) to demeolish the above cited construction, and restore the
land te its original conditien.
vou are directed to file your reply and produce construction/
reconstruction/repair licence if any issued by the copcerned Authority
alongwith approved plan, as also documents te show the title to the

property (3ale Deed etc.), before us on or before 25" Japuary 2008 and

remain ready for a personal hearing on a subgequent date which will be
ghortly conveyed to you. If you fail to submit your reply alongwith
the required documents, the GCEZMA will come te the conclusion that you
have ne justification te produce and the Autheority shall proceed to

jgsue final directions without any further notice.

N

(Michael M. D
Member Secretaky

CEMA

Shri Reyaz Ratan Mama, R/o Poornima Bldg. 40-C, Malbar Hill, Mumbal
400006

Copy for kind informaticn to:

1. The Office of the Chief Secretary/Chairman {GCEZMA), Secretarist, Alto-

Porvorim, Bardez, Goa..
2. The Office of the Collector {Nerth), Collectorate, Pana/i - Goa.

gdw
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INFORMATION ISSUED UNDER RTI ACT, 2005 From:

Mr. Reyaz Ratan Mama,
R/0 Poornima Bldg 40-C Ridge Road,
Malabar Hill, Mumbai - 400 006
22 January 2008
To,
Goa Coastal Zone Management Authority
c/o Department of Science, Technology & Environment,
Opp. Saligao Seminary,
P.Q. Saligao Bardez, Goa, 403511,

Dear Sirs,

1 have received your show cause mnotice bearing Reference no.
GCZMA/BAR/CANMU/OQ7/73/3490 dated 07/01/2008 and reply to same as under:

1. The notice is based on a report from the office of the Dy. Collector and §.D.0.
- (Bardez) Mapusa, Goa. However no copy of the same is supplied to me and hence the
undersigned is unable to specifically address or defend against the same. The
undersigned reserves the right to file an appropriate seply to the report of the Dy.

Collector on receiving a copy of the same,

2, 1 am doing the construction of my farmhouse on my agricultural land. The site of
construction is beyond the CRZ limits(100 metres) and therefore no CRZ regulations

are applicable.

3, Permission has been obtained from Village Panchayat of Camurlim, Bardez, Goa for
construction of farm house, well and pump house in Survey No.223/1,2,5 and 224/2-

junder construction licence No. VPC/Const.File/ 199/2006-07 dated 26/2/2007Prior
2t Bermission was obtained from Town and Country Planning Department under
;,u\l.i“-"-’l_%"‘gr: JolDB/20528 /MAP/06/1679 dated 13/7/2006. If the site of construction was
_cﬂk""‘;;ﬂ 55 /RZ limits, the Town Planning Department would not have issued the same,

T M :
* ifd would have referred the matter to the CRZ authorities.

4. In compliance with the notice the undersigned is producing a copy of the licences
alongwith approved plan and copy of the title deed (sale deed).

5. In view of the above, as the construction is beyond CRZ limits, it is prayed that
appropriate order be passed withdrawing the show cause notice and declaring that the
construction in question does not-come within CRZ limits.

!
|
A

AN Rl

40, A
% <A \h\:ﬁié
A S
s

" ."”.'. o
\\\"‘.4.91;5*'?;” (Mr. Reyaz Ratan Mama)
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OFFICE OF THE SENIOR TOWN PLANNER, MAPUSA'GOA.
TECHNICAL CLEARANCE ORDER

RefNo: Inward No. 1024 - ' Dated: 10/5/2011.
Technical Clearance is hereby granted- for construction of Farm House
(revised plans) as per the approved plans in the property Zones as Cultivated
Land Zone in Regional Plan for Goa 2001 A.D. and as per Regional Plan for Goa
2021 falls in “Settlement zone” and situated at Camurlim village bearing Survey

No.223/1,2,5 te 31 & 224/2 to 48 with tl;e following conditions:-

1. Construction shall be strictly as per the approved plans. No change shall be
effected in the approved plans/approved built spaces without the prior
permission of this Authority.

2. The permission granted shall be revoked, if any information, plans,
calculations, documents and any other accompaniments of the application
are found incorrect or wrong at any stage after the grant of the permission
and the applicant will not be entitled for any compensation.

3. The permission shall be revoked if found expedient to such an action under
the provision of section 50 of The Goa Town and Country Planning Act,
1974.

4. The development peéermission will not entitle the applicant for
making/laying any claim on water and any other connection from the
Government of Goa. )

5. The soak pit should not be located within a distance of 15.00 meters from
any other existing well in the plot area/plan.

6. Storm water drain should be constructed along the boundary of the effected
plot abutting to the road.

7. In case of any cutting of sloppy land or filing of low-lying land; beyond

permissible limits, prior permission of the Chief Town Planner shall be

obtained before the commencement of the works per the provisions

at shall ensure about the infrastructure requnrements such as water

and power supply before issuing license,
age collection bins should be provided within the plot itself to the

satisfaction of local authority.
11. This technical clearance order is issued based on the earlier construction

approval issued by this office vide letter no. DB/20528/MAP/06/1679

dated 13/7/06.
12. The area above loft slab should not be use for any other purpose other than

for storage.
13. No further construction is allowed in the plot.

Cont.../-

|
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i e
14. If any Complaint/ Court order should be verified at your end before issue of

construction license,

This Technical Clearance Order is issued based on the order issued by the
Chief Town Planner vide ng; 29/8/TCP/2012-13/ RPG-21 / Status /1803 dated
04/06/2012 pertaining to guide line for processing various application.

This Order is issued with reference to the letter no, VP/T/F-C/95/2011-12
dated 08/05/2011 from The Sarpanch, V. P. Camurlim, Bardez - Goa.

e

THIS ORDER IS VALID FOR THREE YEARS FROM THE DATE OF ISSUE. OF
CONSTRUCTION LICENSE PROVIDED THE CONSTRUCTION LICENSE IS ISSUED
WITHIN THE PERIOD OF THREE YEARS, =

0 ",LI "-‘—"'# ; oy

‘\‘ L/"--‘, i ‘:5"'

(R. N. Volvoikar)
Dy. Town Planner:

To,
Mr. Reyaz Mama,
C/o. Jose L, Naronha (Archt.)
St. jerome’s Building,
ist floor, Feira Baina,

Mapusa - Goa.
Copy tor "
\__TheSarpanch/ Secretary
g V‘_L?g'ﬁﬁ?& chayat of Camurlim,
ERTL

Bé&dmg}b

e
g
5

5
e

Ry

o \:?’/i

The permission is granted subject to the provision of Town & Country
Planning Act 1974 and the rules & Regulation framed there under.

*SK*

("
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VAKALATNAMA

(I/We am/are member(s) of the Welfare fund. Therefore, stamps of Rs.2 is/are not affixed)
BEFORE THE GOA COASTAL ZONE MANAGEMENT AUTHORITY

Show Cause Notice No. GCZMA/ILLE-COM PL/18-19/151/1264 Dated 02/08/2019

REYAZ RATAN MAMA ... Noticee/Respondent

|, Reyaz Ratan Mama, Resident of Mumbai; the Noticee/Respondent in the above

proceedings; do hereby appoint Shri DAJVIP V. PATKAR, Advocate, to act, appear and

plead for me/us, as my/our Advocate in the above matter.

Mumbai @Q 4
= - I

30 August 2019 REYAZ RATAN MAMA

DAJVIP V. PATKAR

Advocate
Reg.No. MAH/1314/2000
Ph: 9422064935

Office Address: -

E-302, Saldanha Business Towers,
Near Civil & Criminal Courts,
Feira Alta, Mapusa, Goa 403507.
E-mail: dajvip.patkar@gmail.com
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No. GCZMA/N/llle-Compl/18-19/151/ 250

0/o the Goa Coastal Zone
INFORMATION IS8UED UNDER RTI ACT, 2005 Management Authority,
2 Behind Pundalik Devasthan,

Porvorim Goa.

Dt. 27/4/2020
To,
The Director,
Directorate of Settlement
& Land Records,

Panaji Goa.
Sub : Delineation of 100 mts. HTL and width of tidally
influenced water body.
Ref : Site plan prepared & sent vide letter No. 19/DSLR/Re-
Cell/CRZ-Mapping/19/30/3374 dt. 6/11/19.

Sir, '

The GCZMA in it's 223" meeting held on 18/3/2020 had taken up the |

matter pertaining to construction of an alleged offending structure by one Riaz
Mama in properties bearing Survey No. 224/1, 224/2, 224/48, 223, 125/31 of
Village Camurlim in Bardez Taluka and the plan prepared by your office was also
discussed which has not mentioned the distance of the offending structure from
the HTL of River Chapora as well as the distance from any tidally influenced water
- body which is close to the offending structure. The CRZ Notification of 1991 and
2011 would apply only if the said structure is within 100 mts. of the river or width
of the creek whichever is less. The alleged offending structure is affected by a
tidally influenced water body on the eastern side and by Chapora river on the
western side. The distance in mts. is not plotted on the plan and hence we were
not able to arrive at any conclusion to know if the CRZ Notification is applicable or
not.

We hence request your-good office to highlight the distances from the river
as well as the tidally influenced water body viz-a-viz the offending structure.

AONMENT

(412~ *=

é'a?; Fernandes
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STkl ATION 18UED UNDER RTI ACT, 2005
. GOVERNMENT OKG
DIRECTORATE OF SETTLEMENT LAND RECORDS,

PANAJI - GOA

To
he Member Secretary,
Goa Coastal Zone Management Authority, -
C/o Department of Science, Technology and Environment (Govt. of Goa)
1%t Floor, Pandit Deendayal Upadhyay Bhavan,
Pundalik Nagar, Porvorim, Bardez-Goa.403521

Sub:-Delineation of 100 mts. HTL and width of tidally influenced Water
body.
Sir,
This has reference to your letter No.GCZMA/N/Ille-Compl/18-19/151/2750

dated 27/04/2020 on the above cited 'subjéct matter. The site plan is plotted to
the scale of 1:1000 and is bounded by River and Creek.In order to ascertain
whether *he offending structures are in violaticn of Coastal Regulation Zone, the
High Tide Line for River & Creek is required which is not reflected in this office
records.
‘This is for your kind Information.
Yours faithfully,

{ Domiana Nazareth )
Supdt. of Survey & Land Records
Panaji-Goa.
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INFORMATION IS8UED UNDER RTIACT, 2005 {>Aavif V. PATKAR
) Ao cad s ’

Aqrzoth a3

X bapre G o pmre
&embor Seoretany

3,

3 fE
e N, 325’3”‘]

Date ... //, */Q"@/‘f

BEFORE GOA COASTAL ZONE MANAGEMENT AUTHORITY
Ref. No. GCZMA/N/ILLE-COMP/18-19/151/1264 dated 02/08/2019

SAGARDEEP SIRSAIKAR ... Complainant
Vs.
REYAZ RATAN MAMA ' ... Respondent

RESPONDENT’S REPLY TO THE REPORT OF SITE INSPECTION

HELD ON 09/08/2019

MAY IT PLEASE THE AUTHORITY

The Respondent above named most humbly submits as follows: —

ENT OF {N\JREONM’J&T b ‘

LMME (RNGE *?: »
o
hg‘/

The Authority caused a site inspection in the property bearing
survey nos. 224/1, 224/2, 224/48, 223 and 25/31 of Camurlim
village through its expert members, viz. Dr. Prabhakar Shirodkar
and -Engg. Audhoot Bhonsule on 09/08/2019. The said expert

members filed a report of the said site inspection to the Authority.

Although the said site inspection was done on 09/08/2019, no
copy of the report was supplied to the Respondent. A grievance
to that effect was made by the Responden‘-n at the personal hearing
held on 24/08/2019. However, no copy of the report was made
available to the Respondent during the course of the said personal
hearing or even thereafter within a reasonable time. Even so, the

Authority insisted that the Respondent should file his reply to the

Page 1of 8

’\J(_,

@S
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INFORMATION IS8UED UNDER RTIACT, 2005

show cause notice on or before 30/08/2019, which the
Respondent did, but without knowing the contents of the report.
It is théréfore but obvious that the Respondent did not have any
opportuﬁity to deal with the contents of the report at the time of

filing his reply to the show cause notice on 30/08/2019.

3 The Authority then issued a notice of personal hearing scheduled
on 03/10/2019 to the Respondent, along with a copy of the report.
Thus, the Authority supplied a copy of the report to the
Respondent nearly after two months of the site inspection carried

out on 09/08/2019.

4.  During the personal hearing held on 03/10/2019, the Respondent

A filed an application seeking an opportunity to reply to the report.

Sy he request made by the Respondent vide the said application
" SHVIRONMIENT 7

L CHAGE

W“,_,M;\gé as allowed by the Authority, which called upon the Respondent
A hMs

to file his reply to the report within 8 days from 03/10/2019, i.e.

by 11/10/2019.

5. Pursuant to the opportunity so granted, the Respondent does
hereby file his reply to the report of the site inspection carried out

on 09/08/2019.

6.  All contents of the report, except those which are expressly

admitted herein, are hereby denied by the Respondent.
Page 2 of 8
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The Respondent states that the report is arbitrary, bad in law and
highly perverse in nature. The report proceeds on several factual
assumpfions, conjectures and surmises, which is not permissible
in law. It is therefore submitted that all such parts or portion of
the report as is or may be found to be based upon assumptions,
conjectures and/or surmises are liable to be discarded and/or
disregarded. Under no circumstances can any.such part or portion
of the report be consideréd, referred to, relied upon or taken into

account by the Authority for any purposes whatsoever.

With reference to point nos. (i), (ii), (iii) and (iv) under the

heading inspection_and- observation of the report. — (a) The

Respondent has constructed a farm house in the property bearing
urvey nos. 22471, 224/2, 224/48, 223 and 125/1 of Camurlim
illage in accordance with the building plans as duly approved
by all -concerned nodal authorities including the Town and
Country Planning Department. The Respondent has already
submitted copies of all building plans and approvals to the
Authority along with the reply dated 30/08/2019 filed by him in
response to the show cause notice. Upon perusal of the approved
building plans, it is absolutely clear that the location of the farm
house is beyond the 100 metres line from the high tide line of the
river, and therefore, is outside the coastal regulation zone (CRZ).
The Respondent emphatically states that the farm house has been

constructed at the very same location as is indicated in the
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approved building plans. It is once again reiterated that the farm
house is situated outside the coastal regulation zone. The
Authority does not have any jurisdiction over the area of land
where the farm house stands.

(b) It is vehemently denied that the Respondent has done any
filling in the property bearing survey nos. 224/1, 224/2, 224/48,
223 and 125/1 of Camurlim village f01j the_ construction of the
farm house. A distinct part of the entire property bearing survey
nos. 224/1,224/2,224/48,223 and 125/1 of Camurlim village on
its eastern side had ground level which was higher than that in
the remaining area in the property. The farm house has been

constructed by the Respondent on this part of the property.

9, With reference to point no. (v) under the heading inspection and

P}\\observation of the report. — (a) The Respondent vehemently
e %

il

e
¥ Jﬁg%
e nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim village in

~/enies that he has done any filling in the property bearing survey

order to make the walkway to reach the riven bank. It is stated
that the Respondent has loosely arranged natﬁral stone tiles,
without using any cement mortar, on the clay existing within the
property. While doing so, adequate care was taken to ensure that
the coastal regulation zone within the property bearing survey
nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim village

was not damaged or affected in any manner.
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10.  With reference to point no. (vi) under the heading inspection and

observation of the report. — (a) The alleged ramp is in fact not a

ramp, but is a support for the bund on the western side of the
property bearing survey nos. 224/1,224/2,224/48,223 and 125/1
of Camurlim village. In fact, the entire property has 5 such
supporting structures, which have historically existed. These
structures supporting the bund can even be seen in the Google
images annexed imereto. However, the Respondent caused cement
mortar to be laid on one of the supporting structures as it was
seriously damaged and/or was in a deteriorated condition.

Adequate care was taken to ensure that there is no damage cause

e environment in the process.

& EN‘JIRONMENT
R CHANGE

With reference to point no. (vii) under the heading inspection and

sobservation of .the report. — (&) The concrete benches are
pre—fab_ripated benches which were brought to the site and placed
alongside the bund on the western- side of the property. The
Respondent submits that the same cannot be termed as a
construction activity. In any case, while doing so, adequate care
was taken to ensure that the coastal regulation zone within the
propertjf bearing survey nos. 224/1,224/2,224/48,223 and 125/1

of Camurlim village was not damaged or affected in any manner.

12.  With reference to point no. (viii) under the heading inspection

and observation of the report. — (a) The wooden watch tower
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cannot be termed as a construction activity. In any case, while
doing so, adequate care was taken to ensure that the coastal
regulation zone within the property bearing survey nos. 224/1,
224/2, 224/48, 223 anc-i 125/1 of Camurlim village was not

damaged or affected in any manner.

13.  With reference to point no. (ix) under the heading inspection and

observation of the report. — (a) It is totally false that the area

between the so—called ramp, the concrete benches and the

wooden watch tower has been given a cemented floor, However,

it is stated that the Respondent has loosely arranged natural stone
tiles, without using any cement mortar, on a small area of the
bund near the so—called ramp, the concrete benches and the
i watch tower. While doing so, adequate care was taken to ensure
NAGEM%& t the coastal regulation zone within the property bearing

o ENVIRCNMENT

\*-Eﬁﬁf\*‘ﬁﬁ,,gd;s vey nos. 224/1, 224/2, 224/48, 223 and 125/1 of Camurlim
.._.--"hy.‘*‘c;\’/ :
L

—

village was not damaged or affected in any manner.

14.  With reference to point no. (x) under the heading inspection and

observation of the report. — (a) It is totally false and hence is

vehemently denied that the Respondent has done any filling in
the property bearing survey nos. 22471, 224/2, 224/48, 223 and
125/1 of Camurlim village in order to make the garden. In any
case, the area covered by the garden is beyond 100 metres from

the high tide line and as such is not a part of the coastal regulation
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zone. Without prejudice, it is also submitted that the creating a
garden by planting trees is not and cannot be termed as a
construction activity, which offends against the " applicable

coastal regulation zone notification.

With reference to point no. (iii) under the heading conclusion and

recommendation of the report. — (a) It is totally false and hence

is vehéinéntly denied that the Respondent has done any filling in
the property bearing survey nos. 224/1, 224/2, 224/48, 223 and
125/1 of Camurlim village in order to make the walkway/

footpath.

With reference to point no. (vii) under the heading conclusion

and recommendation of the report. — It is vehemently denied that

the Respondent has done any filling within the property bearing

With reference to point nos. (viii) & (ix) under the heading

conclusion and recommendation of the report.— The farm house
is located outside the coastal regulation zone as stated above. The
Respondent craves leave to refer to the contents of the above

paragraphs wherever necessary or required.

Page 7 of 8
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18.  With reference to point nos. (x) and (xi) under the heading

conclusion and recommendation of the report. — The farm house

is located outside the coastal regulation zone as stated above. As
such, no permission was required to be taken from the Authority.
The Respondent craves leave to refer to the contents of the above

paragraphs wherever necessary or required.

19.  With reference to point no. (xiii) under the heading conclusion

and_recommendation_of the report. — The Respondent has

submitted all documents available with him to the Authority

along with his Reply dated 30/08/2019.

20. The present reply made be read in conjunction with and as

supplementary to the reply dated 30/08/2019 filed by the

espondent in response to the show cause notice issued by the

?
-n)(aEJY‘iN\ENT {iad
e 2o Kuthority.
s

%

21. The Respondent has filed a separate application dated
03/10/2019 seeking an opportunity to cross examine the expert
members, viz. Dr. Prabhakar Shirodkar and Engg. Audhoot
Bhonsule, who conducted the site inspection on 09/08/2019 and

prepared the report. The Respondent does hereby repeat the

request contained in the said application.

Porvorim ((t

11/10/2019 REYAZ RATAN MAMA
Page 8 of 8
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Registered A.D. ANNEXURE Rn_jj_ CoLtN .

Phone:- 0832- 2312856 Fax. 0832-2312095

GOVERNMENT OF GOA

Office of the Deputy Conservator of Forests,

North Goa Division,
Ponda — Goa, 403 401

email:defnorth-forest.goa@nic.in

No.7/DCFN/RTIA-39/2023-24/ {07) I ?}7"
MOST URGENT

0,
Adyv. Pankaj Pai Vernekar,

304, Central Towers,
Near Saibaba Temple,
Boca-de-vaca,Panaji-Goa.

403001.

Sir,

Dated:-07/07/2023
Asadha 16, Saka, 1945

Sub: - Information under Right to Information Act, 2005.

With reference to your application dtd. 19/06/2023 received in this office on
19/06/2023 under Right to Information Act 20035, this is to inform you that the information
regarding sought by you is as under:-

Sr.
No.

Information asked

Information provided

I

Kindly furnish to me certified copy under the RTI
Act,2005, of the Panchanama dated 10/09/2019 conducted
by the Dy.Range Forest Officer, Panaji (Mr. Nitin
Kunkolkar), Forest Guard Bardez (Mr. Sagar Morje) and
Panch Member of the Wardd No.6, Village Panchayat
Camurlim (Mr. Sharad Ga), acting on the complaint of
illegal construction, destruction of mangroves and filling of
creek in survey Nos.224/1, 224/2, 224/48, 223 and 125/31
of Village Comurlim, Taluka Bardez, allegedly done by
Mr. RiyazMama.

Information available
in 02 pages.

each)

You may collect the information from this office on any working day between 10 am
to 3.30 pm (except last working day of the month) on payment of Rs.04 /- (02 pages @ Rs. 2/-

In case aggrieved with information provided as above, you may approach the First
Appellate Authority/Conservator of Forests (Conservation), “Goa Van Bhawan” Forest
Department, Altnho, Panaji-Goa.

Yours faithfully,

—

Public Information Officer &
Dy. Conservator of Forests,
North Goa Division,
Ponda — Goa.

“Swach Bharat Nital Goem”
Towards greener and cleaner Goa
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BEFORE GOA COASTAL ZONE MANAGEMENT AUTHORITY

Ref. No. GCZMA/N/ILLE-COMP/18-19/151/1264 dated 02/08/2019

SAGARDEEP SIRSAIKAR ... Complainant

Vs.

REYAZ RATAN MAMA ... Respondent

APPLICATION FOR COPY OF THE PLAN WHICH WAS

REFERRED TO BY THIS AUTHORITY IN THE COURSE OF

THE HEARING ON 29/10/2020

MAY IT PLEASE THE AUTHORITY

The Respondent above named most humbly submits as follows: —

1. The office of the Director of Settlement and Land Records,
hereinafter referred to as the “DSLR”, inspected and surveyed
the site and submitted its report, which consists of a plan
showing the said farm house. However, the DSLR had not
shown the 100 metres line on the said plan submitted by it to
this Authority.

2. As such, the Respondent filed an application dated 18/03/2020
to this Authority to direct the DSLR to super impose the plan
drawn by it pursuant to the site inspection on the CRZ map of
the property wherein the farm house is situated or vice versa,
and submit such super imposed plan along with a separate CRZ
map for the property to this Authority.

p property ’/@ éﬁf/
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Pursuant to the said application dated 18/03/2020, this
Authority vide its letter dated GCZMA/N/Ille-Compl/18-
19/151/2750 dated 27/04/2020 directed the DSLR to do the

needful as prayed by this Respondent.

Vide a letter dated 07/05/2020 the DSLR stated to this
Authority in reply that in order to ascertain whether the
offending structures are in violation of Coastal Regulation

Zone, the High Tide Line for the river and creek is required and

Despite the said letter dated 07/05/2020 from the DSLR, this

Authority in t_he course_: of the hearing on 29/10/2020 was seen
referring to a plan on the file of the present case which
shockingly had a 100 metre line shown on it. At the requestlo.f
the Advocate for the Respondent, this Authority briefly showed
the sa;id plan, ‘but did not provide any copy thereof to him
despite a request. The Advocate for the Respondent
immediately pointed out to this Authority that the said plan was
neither genuine nor authentic. On behalf of the Respondent it
was also submitted that the records of this Authority had been
tampered with to the prejudice of this Respondent. In view of
the submissions made on behalf of the Respondent, this

Authority decided to call upon the DSLR to keep some
Page 2 of 3
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responsible officer present before it during the next date of
hearing, of which the Respondent has not received any notice as

yet.

6.  The said plan was not made available to the Respondent even
after the said date of hearing although the Advocate for the

Respondent went to the office of this Authority.

7. Therefore, the Respondent is constrained to make this

application for a copy of the said plan.

8.  Hence, it is prayed that a copy of the said plan which was
referre_:d to by this Authority in the course of the hearing on
29/10/2020 be urgently supplied to the Respondent and due
opportunity be provided to the Respondent to appropriately
reply to the same. Further, it is specifically prayed that since

tampering with the records of this Authority is a serious matter

and greatly prejudices the Respondent, the matter may not be
proceeded with until appropriate steps are taken in the matter of

the tampering records.

Porvorim
!

26/11/2020 DAJVIP V. PATKAR
Advocate for Respondent

Page 3 of 3
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BEFORE GOA COASTAL ZONE MANAGEMENT AUTHORITY
Ref. No. GCZMA/N/ILLE-COMP/18-19/151/1264 dated 02/08/2019

SAGARDEEP SIRSAIKAR .. . Complainant
V3.
REYAZ RATAN MAMA .. . Respondent

RESPONDENT’S REPLY TO THE SITE INSPECTION PLAN

SUBMITTED BY THE SUPERINTENDENT OF SURVEY AND

LAND RECORDS, PANAJI VIDE LETTER DATED 06/1 1/2019;

MAY IT PLEASE THE AUTHORITY

The Respondent above named most humbly submits as follows: —

1. On 30/10/2019 two persons purportedly working in office of the
Director of Settlemen-t and Land Records-came to the property
bearing Survey Nos. 224, Sub-Division Nos. 1, 2 and 48 of
o Vi_llage Camurlim to conduct a site inspection as such site
inspection was directed by the Authority. However, the said
persons neither showed their identity cards nor did they reveal
their identity on the occasion. The said person also did not
reveal their qualifications in the area of land survey.
Furthermore, the said persons were accompanied to the said
property by the Complainant Sagardeep- Sirsaikar, with whom
the two persons seemed to have very friendly relations. In fact,

Sagardeep Sirsaikar himself carried some equipment, which

Page 1 of 5
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was used by the said two persons on that occasion.
Consequently, the Respondent has serious doubts about the
identity of the said persons, their authority and ability to
conduct the site inspection. The Respondent also has serious
doubts about the ownership and genuineness of the said
equipment and the readings, if any, recorded with the aid of the
said equipment. Furthermore, all throughout the time while the
said persons were in the said property, the two were acting only
according to the instructions from the Complainant Sagardeep
Sirsaikar, Therefore, the VVRcspondent has good reasons to
believe that any report of the site inspection prepared by the
said two persons was prepared to suit the Complainant

Sagardeep Sirsaikar.

The Authority has received a letter dated 06/11/2019 from the
Superintendent of Surveys and Land Records, Panaji
forwarding a copy of the proceedings of the site inspection on
30/10/2019 and a plan purportedly showing structures surveyed
as per notice of the site inspection from the Authority in Survey
Nos. 224, Sub-Division Nos. 1, 2 and 48, and Surey

No. 223 of Village Camurlim.

The Respondent raises the following amongst other objections

and/or grievances to the said plan received by the Authority: —

Page 2 of 5
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While the proceedings of the site inspection reveal that
the site inspection on 30/10/2019 was conducted in the
properties bearing Survey Nos. 224, Sub — Division Nos.

1, 2 and 48 of Village Camurlim only, the plan also

indicates_certain structure in the property bearing Survey

No. 223 of Village Camurlim. It is simply not understood
as to how any plan for the property bearing Survey No.

223 could be prepared without surveying the same.

The plan submitted per se also does not indicate
anywhere that the same is drawn pursuant to the site

inspection conducted on 30/10/2019.

The office of the Director of Settlement of Land Records
never demarcated the high “hide line for the river
adjoining the said properties. Such an exercise was also

never conducted by the Authority.

The said personé who conducted the site inspection on
30/10/2019 also did not make any attempt to identify the
high tide line at loco before commencing the survey.
Con‘seqﬁe‘nﬂy, the site inépection could never be useful to
determine whether the structures are within 100 metres

from the high tide line or beyond.

Page 3 of 5
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The plan also does not indicate the high tide line for the
river adjoining the said properties. The plan also does not
show the 100 metres line from the high tide line.
Consequently, by a mere reference to the plan it is
impossible to come to any conclusion whether the
structures are within or beyond 100 metres from the high

tide line.

The Director of Settlement and Land Records has failed

aﬁd/or omitted “to submit the raw readings, if any,
recorded by the instruments/equipment used by the said
persons for carrying out the survey. Consequently, the
Respondent is seriously prejudiced in as much as he has
1ot been given an opportunity to verify the correctness of
the plan submitted to the Authority by making a cross

reference to the readings taken.

In view of the above and for such other and further reasons

which may be raised by or on behalf of the Respondent at the

time of arguments, the Respondent hereby denies all contents of

and e )b[CU"

the report, except those which are expressly admitted herein.
’~

The Respondent states that the plan submitted is arbitrary, bad

in law and highly perverse in nature. It is further submitted that
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the plan cannot be considered, referred to, relied upon or taken

into account by the Authority for any purposes whatsoever.

6.  The Respondent hereby seeks an opportunity to cross examine
the said persons, who conducted the site inspection. It is further
submitted that the plan in question may not be used for any

purposes whatsoever.

Porvorim

29/10/2019 DAJYIP V. PATKAR
Advocate for Respondent
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